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PARLIAMENTARY DEBATES 
(Part I—Questions and Answers) 

OFFICIAL REPORT

1761

PARLIAMENT OF INDIA 
Tuesday, 27th February, 1951

The House met at a Quarter to Eleven 
of the Clock.

[ M r . S p e a k e r  in the Chair} 
O R A L  A N S W E R S  TO QUESTIONS 

E x p o r t  o f  J u te  G ood^

^735. Slni A. C. Qnlift: Will Ute
UiniMter of Cmamene Mui
be pleased to state:

(a) the total quantity of jute goods 
«ported in the year 1950; and

(b) its price in Indian coin?
The Afinister of Commeree and In­

dustry (Shri Mahtab): (a) 678,284
tons.

(b) Rs. 119 032 crores.
Shri A. C. Gaha: May I know how 

far the American price was higher 
than the Indian price?

Shri Biahtab: I have given tije fi­
gures. The export price and the Indian 
price..........

Shri Sondhi: He wants the American 
price-

Mr. Speaker: Order, order. He has 
understood him all right. The hon. 
Member wants to know the difference 
between the Indian and American 
prices.

Shri Malrtab: I can lay a statement 
on the Table giving the prices. The 
Anverican prices are much higher. The 
list is a long one which I can read out 
if desired. If the suggestion is that the 
_^erican price is much higher than 
the controlled price here, it is a fact.

Shri A. C. Chiluu Taking into account 
the export duty, what would be the 
excess amount still left? How far is

Shri lialrtab: I am sorry those 
î«ure* ayaUable.SS2 PSD

1752

Mr. Speaker: The hon. Member is 
only following the same question differ­
ently.

Shri A. C. Gnluu Have the Govern­
ment taken any steps to see that the 
gap between ^ e  Indian and American 
prices is fully utilised for our dollar 
reserve?

Mr. Speaker: I think this question 
was thoroughly discussed when the 
House had a discussion on the Bill.

Shri A. C. Galia: My point is tliat 
even after the imposition of Rs, 1500 
export duty, there is a gap......

Mr. Speaker. That aspect of the 
question can be the subject matter of 
argument and not of question^

Shri V. J. Gupta: What steps have 
been taken by Government to provide 
the hessian required by an important 
industry of Gur in Madras State for 
storage and export?

Shri Mahtab: This is a very import­
ant point and complaints from various 
local industries have been received by 
^Q^gnment. We are looking into the

Mr. Speaks I think we are enter­
ing into an argimient,

Shri Hossain Imani: I want to know 
whether the price that the hon. Minis­
ter has given is F .03. including the 
duty or the price of hessian alone 
without includi^ the duty?

^  eiQKjrt price without the duty.
Shri MoBavmUi: What was the total 

quantity of jute goods produced in 19S0?
Mr. Speaker: This has also been 

answered on another question and it 
has been covered durmg the debate 
too.
„Shri A. C. Chiba: Sfr, wiU the hon. 
Minister be pleased to lay on tiie Table 
the statement that be mentioned?

IbUalK Yes, Sir, I shaU be 
glad to do 80.
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CiaJTRAL BOABD f o r  UKATTACHED WOMKEf
AND Children or Displaced Persons

•1737. Shri ffldhva: (a) WiU the 
Mixkister of Bdttbilltalion be pleased 
to state whether the Government of 
India have set up a Central Board to
look after unattached women and 
children of displaced persons?

(b) If so, what is the number of such 
displaced persons who are being look­
ed after?

The Bfinister of State for RehabUi- 
tation (Shri A. P. Jain): (a) A Cen­
tral Advisory Board has recently been 
set up to advise Government on matters 
concerning the care and maintenance 
of displaced unattached women, and 
the aged and infirm and their depen­
dants and orphan children.

(b) 45.400.
Shri Sidhva: What is the composition 

of this Board and what will be their 
functions with respect to the unattached 
women?

Shri A. P. Jaia: Shrimati Ramesh- 
wari Nehru is the Chairman of the 
^ard . Mrs. John Matthai has been 
nominated by the Government of 
India on the Board.

Shri U. M. Mirchandani, I.CS., 
Member, Nominated by the 
Government of Bombay.

Shrimati Premvati Thapar, Mem­
ber, Nominated by the Govern­
ment of Punjab.

Shrimati Purnima Banerji, Mem­
ber, Nominated by the Govern­
ment of U. P.

Shri N. R. Malkani. Member. 
Nominated by the Government 
of Rajasthan.

Sardar K. L. Budhiraja, Member, 
Nominated by the Government 
of PEPSU

airimati Manmcdiinl Sahgal, Mem­
ber, Nominated by the Chief 
Commissicmer , Delhi.

Shri Nakul Sen, I.C5., M«nber 
Secretary, Nominated by the 
Government of India. •

The functions of the Board will be 
to advise the Ministry on the following 
matters:

(1) Scale of rations, dothing and 
cash doles to be given to the inmates 
of the homcai,

(2) The itrength and location of 
homes.

(3) PoUqr relating to new admis­
sions in l i e  homes.

(4) Amenities to be Dvovided ia the 
homes.

(5) Uniformity in administration 
nnH in the provision ot medical, edu­
cational and other facilities.

(6) Vocational training for and pro­
vision of suitable gainful employment 
to the inmates.

(7) Coordination of production and 
marketing.

(8) Dispersal from homes and the
grant of necessary financial assist­
ance for the rehabilitation of those 
displaced. -I

(9) Transfer of inmates from a home 
in one Slate to another,

Shri Sidhva: The hon. Minister
stated the number of the unattached 
women. I want to know whether they 
are located at one place or are distri­
buted at various places

Shri A. P. Jain: They are located ia 
a large number of places, twenty, 
thirty or more.

w fm  TW : TO ^

aftrS ^  3n«snr|?
iw roft f  OT % % fwiT

I ?
[Lala AcUat Bam: WiU the hem. 

Minister kindly state what arrange­
ments have been made for the main­
tenance of such of these unattached 
women who regard the admission into 
these homes inconsistent with their 
social d i^ ty ? ]

4̂ 0 # r : ^  f¥ ?  
tiprr f  3HW f p  ]

f', f  I
[Steri A» P. lata: The women who 

think that way, live on their own and 
those desirous of admission into 
homes are admitted.]

Shri A. C. Gtiha: From the list of 
nersons composing this Advisory Board 
it fcems that there are no representa­
tives from West Bengat Assam. Tri­
pura and also Bihar. Are we to under­
stand that the East Ben^l displaced 
persons are not covered oy the Cen­
tral Boardt

Shri A. P. Jala: That is so.
Shri A. €. CMa: Are the Qovtnr 

ment considering any steps to set tip 
a similar body for the rehabiUtatlon ot 
unattached women from East Bengal?

&ui A, P. Jalii: As soon as the po­
sition is more stabfUsed there.
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Shri A. G. Gnha: Evea now is it not 
a fact that there are a large number 
of unattacbed woonen and children in 
West Bengal and Assam?

Shri A. P. Jain: That is so.
Shri A. C. Gnha: What steps have

the Government taken......
Mr. Speaker. The hon. Member is 

proceeding with a cross-examination.

V)S ^

I ilJ tS U.t> *S (jj*i U*l^ 

J f~  K <  M  -i-

0^:9" J  ^
»> "■ *5

s y /  1 12)1 ))f ur* -  j » »

-  >* *»■ Jl} i -U

i  i:/ Ut" fhSi
? ^  UU ftto1

[Giani G. S. Mnsaflr: Even if Lhere 
be no question of any indignity or dis­
grace as referred tc by Lala Achint 
Ram, 1 want to know it from the hon. 
Minister what arrangements have been 
made for such unattached women 
whose position does not permit them 
to seek admission into these homes? 
For instance, what arrangements exist 
for such young girls who have no earn­
ing member?]

awH wfPurt 
imPT w 9isft f', 

an«PTW^«jh^ ^ aihST^ C'
[Shri A . P. Jaia: Young girls can 

easily live in those homes as there 
would be nobody else than women.l

VTfIT TTW: ^  iTPFflv 
^  ^  ^  [̂flprr m|9T f  ^  a n w  
W XIpTT OTfRft ^  ’pTTTT
^  ^  TO"

t  ^  ^  % 3WT «m w
^ sm rm  ^

% ^  ^  ?
CMik AdiUlt R un: I want to enquire 

whetor Govemment are considering 
to give even less than such monetiuy

help as would have, otherwise, been 
sp^t on them in case of their joining 
the homes by way of maintenance 
allowance to those unattached wotnen 
who regard admission into these home* 
disgraceful but at the same time are 
unable to support themselves.]

an^^iTTTiraw f j  Pp«iwH(
% afhc ^  C  I

TO wm ^  aftx Pl5T 
TNPTR I ^

^  I ,
aftx 7 ^  TO % eft

^
^ i \

[Shri A. p. Jain; I have stated it 
many times in the House that apart 
from these women’s homes there are 
other methods also. Maintenance 
allowance is one such method while 
the other is that after receiving train­
ing in some particular vocation in some 
training centre they earn their own 
livelihood. But for those in resp^t of 
whom we assume full responsibility rjf 
their feeding, clothing and residence, 
this is the only sch^ne and we gene­
rally keep such women in these hpmes.]

Paadit MmUshwar Datt U padhyar 
What is the estimated expenditure on 
the working of this Board?

Shri A. P. Jain: This Board has not 
started functioning as yet. The Board 
has been appointed and the necessary 
staff for this Board will be set up. 
I am not today in a position to state 
what will be the expenditure.

Shri Sidhva: What is the total finan­
cial liability involved in maintaining 
all these 45,000 wtnnen?

Sliri A. P. Jain; Very roughly sneak* 
ing the average expenditure comes to 
about R& 25 per h e^  per month.

Shri Kesavm Rao: rose—
Bir. Speaks: We will go to the next 

question.
Shri Kesava Rao: On a point of order. 

Sir. I want to know whether this mi* 
crophone is preventing you from seeing 
me.........

Mr. Speaker: It is no point of order. 
Hon. Members who are getting up 
every now and then lead themselves 
into believing that the microphone is 
coming in my way. Nothing comes In 
my way.
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W o r k m e n  P r o v id k n t  F u nd  B il l

•17^ Shii Sldhva: (a) Will the
Minister of Lmboiir be pleased to state 
vfaen Government intdid to bring a 
Bill for provident funds for workers as 
^*omised by the Minister when my bill 
(The Workmen Provident Fimd Bill) 
was presented?

(b) What is the cause of delay?
The Minister of Labour (Shrl Ja^- 

fivam Ram); (a) and (b). The atten­
tion of the hon. Member is invited to 
the answers given to the unstarred 
Question No. 67 printed in the Debates 
of Parliament of the 14th August,
1950 and to the starred question No. 
303 on the 23rd November, 1950. 
The salient features of the proposed 
legislation were also discussed subse­
quently at the Labour Ministers* Con­
ference held in January 1951. The 
matter is still in progress.

Sliri 8Mbv&: What is the cause for 
the delay in bringing forward this 
Bill? The hon. Minister, in r- ying 
to the debate when my Bill was pre- 
senteid, had stated that Government 
will takft immediate steps to introduce 
their own Bill- May I know what is 
causing the delay in this matter?

Shri Jagjivan Ram: Immediate steps 
were taken and the preliminaries for 
the preparation of the BiU are being 
imdergone. In the first instance, ^ e  
proposal was placed before the Indian 
Labour Conference and the Conference 
suggested that draft legislation should 
be prepared. Then a memoran­
dum was prepared and circulated 
to all the State Governments and 
their comments were invited. The 
matter was placed last month before 
the Labour Ministers’ Conference and 
the Conference has decided that legis­
lation should be undertaken. The con­
cerned Ministries here are being con­
sulted and the legislation will be imder- 
taken as soon as the consultation is 
over.

Shri Kama^: Has. Sir, the Standing 
Osnmittee of Parliament for the Minis­
try of Labour been taken into confi­
dence in this matter? Has the draft 
BUI been placed before the Standing 
Committee?

Shri JagP m  Ram: Not yet That 
stage has not come as yet.

Shri R. Ydteiyiidhmi: May I know 
whether this matter was placed before 
the Tr^artite Committee?

Shfl Jagjlvaa Ram: I have }ust now 
answered that ’

Shri SMlm: May I know whether 
it is likely that this Bin will be presents 
ed to the House in this session?

SSsri HgfivMm Ram: No, I am afraid 
cot during this session.

In d ia ’s  T r ad c  in  1950.
n7S9. Dr. Ram SaMmg Siacli: Will 

-  tM aS uthe Minister of Commetee 
try be pleased to state the total value 
of Indians trade during the calendar 
year 1950?

Hie Minister of Commerce and In­
dustry (Shri Mahtab): I place on the 
Table of the House a statement giving 
the required information. [See Appen­
dix XIII, annexure No. 10.]

Dr. Ram-Subhag Singh: May 1 know 
whether there is any increase in the 
trade value of 1950 over the trade 
value of 1949?

Shri Mahtab: There is considerable 
increase in the trade value of 1950 
(January to November) over the trade 
values of 1948 and 1949.

Dr. Ram Subhag SlBg :̂ May I know 
the total value of the manufactured 
and raw goods which we exported 
last year?

Mr. Speaker: Does the hon. Member 
want the figures separately?

Dr. Ram Snbhag Singh: Yes. Sir.
Shri Mahtab: I am sorry separate 

figures are not available. The total 
fi^re is here.

Dr. Ram Subhag Singfa: May I know 
the total value of re-exports for last 
year?

Shri Mahtab: It is given in the state­
ment It is Rs. 20.02 crores.

Shri R. Yelayudhan: What were ine 
dollar eam ii^  of India in 1950 as 
compared with previous years?

5hri Mahtab: I can give the entire 
figures if the hon. Member wants in­
formation on that. We had a favour­
able balance of Rs. 14.51 crores during 
January-November, 1950, as against 
the adverse balance of Rs. 9.8 crores 
during the corresponding period of
1949.

Dr. Ram Snbhag Singh: May I know 
the extra value which we paid on our 
imports due to devaluation?

SItfi Mahtab: It is because of de­
valuation that our hrade position hat 
improved.

Dr. Ram Snbhag Slndi: I want to 
know how much extra we had to pay 
on our imports because of devaluation?

Shri MiOitali: Those figures are not 
available with me l»re.

S i l k  IwotysTRY 
•H M . Faadlt Bf. B. BSuwvm: (a)wm the Minister of Commerce and 

Itttortry be pleased to state which 
States in the Indian Union are tiia 
main silk producing areas?

(b) What was the total productlim 
of the Indian XJnloa la yardi^  and
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¥«lue of the sUkoi cloth anrt yam 
during the years 1948. 1949 and 19507

(c) What is the number of factories 
engaged in silk industry?

(d) What is their productive cap^ 
city and the total annual output in 
yardage and value?

(e) What facilities and encourage­
ment are given by tiie Governments of 
the States or the Government of India 
tor the development of silk industry?

(f) What was the total yardage and 
value of silken goods and yam import­
ed into India during the years 1948,
1949 and 1950 as also the total yardage 
and value of silken cloth and yam ex­
ported out of India during these years?

The Minister of Ccmmme and 
Industry (Shri M abtai»: (a) Mysore, 
Madras, West Bengal and Jammu aiul
Kashmir.

(b) By silken yam, the hon, Mem> 
ber, presumably means raw silk. A 
statement showing production and 
value of both silken cloth and raw 

during the years 1948, 1949 and
1950 is placed on the Table of 
House. (See Appendix XUI. annexure 
No. 11.]

(c) There are about 400 factories 
engaged in silk Industry which are 
producing both silk and art silk fabrics.

(d) The total productive capacity 
of both silk and art silk fabrics is 
about 350 million yards per annum. 
The annual production of pure silk 
fabrics and their value is given in the 
statement laid down on the Table of 
the House.

(e) The Government of India haiF« 
constituted a Central Silk Board which 
is looking after the development of 
the raw silk industry in the country. 
The Government of India gives grant- 
in-aid to the Board and financial 
assistance is given by the Board to the 
various States on the approved 
schemes prepared by them for the 
development of the Sericulture 
Industry. To safeguard iihe interests 
of the indigenous raw sUk industry, 
protection is given by levying a pro­
tective import duty and restricting 
Imports to the extent demand cannot 
be met from indigenous production.

(f) A statement is placed on the
Table of the House. Appendix
Xin. annexure No. 12.]

PaadH M, B. Bhargava: May I know 
what portion pt the production comes 
Irom cottage industry and what from 
others?

Shri Mahtab: By cottage industry I 
presume the hon. Member means the 
nandloom industry?

Paadit M. B. nuugBTft: Yes.
Sbri Malitsb: I am sorry separate 

figures are not available with me here.
Shri A. C. (xiilia: What is the ntmiber 

of cocoons produced in India in three 
comfecutive years?

Shri Mahtab: I am sorry I cannot 
give that ftgiire.

Shri Shankaraiya: May I know how 
many silk-weaving handlooms there are 
in India?

Shri Mahtab: The figures of hand­
looms exclusively worlang on sUk are 
not available  ̂ but handlooms generally 
work both on silk and cotton.

Shri A. C. Gnlia: Is it true that the 
production of cocoons is going down 
in India?

Shri Bftahtab: No, it is going up.. 
Prom the statement placed on the 
Table the hon. Member will see ttiat 
production is going up.

Maulvi Waled AM: Is the State of 
Assam one of the silk>producing areas, 
^ d , if so, what is the quantity pro­
duced in Assam?

Shri Mahtab: I have got the figures 
:^ar by year but not State-wise. 
Assam is a silk-producing State.

T. N, Shuli: What are the
sp ec^  yarieti^ of silk-«uperior 
quality, etc.—which are allowed to 
i f  import^ and what is the quaUty 
of silk which is most popular lor export purposes? ror

Shri MahM; With regard to n »
normal working of the industiy w e 

a large quantity of raw

the qualities and no separate figures also are available.
S t a f f  f o r  C o n t r o l  and  D is t r ib u t k w  

OF C lo th

Bhargmvm: Will ttie Minister of Commerce and b d o stry  
be pleased to state:

staff, saietted and 
temporary and perma­

nent, in the employment of the Gov- 
«T«nent of India in the control 
^tribution operation of cloth, cement, 
iron and steel, etc.. and the total ex- 
Ptediture incurred by the Government 
in this concem during the years 1948
1949 and 1950; and ^

(b) the number of staff, gazetted 
and non-gaietted, temporary and per- 
man^t in the employment of Parts 

as other Cen- 
in the cwi- 

di^ibution operation of 
doth, cement, iron and steeL etc.. and
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Hie total expenditure incurred by the 
States Governments concerned durinc 
the years lfi48, 1949 and 1950?

The of Cmmneree satf
M ostly (Shii Mahtab): (a) A state­
ment giving available information is 
plac^ on the Table of the House. 
[See Appendix XIII, annexure No. 13.1 

 ̂ (b) Government have no informa­
tion about Part A and B States. So 
far as Centrally Administered Areas 
are concerned, a statement giving the 
available information is placed on the 
Table of the House. [See Appendix 
XIII, annexure No. 14.]
Loak to X>isplaced Persons in  W est 

Bengal

Shri Banmui: WiU the Minis- 
of mdubllitattoB be pleased to 

Mftte:
(a) the amount of loan given to 

mban displaced persons in West 
Bengal since 1947;

(b) how many are businessmen, 
m ^ ca l men, lawyers and students and 
what is the amount spent for each 
class; and

(c) the amoimt of loan given to agri* 
culturists in the rural area and the 
total niunber of such agriculturists re­
ceiving loans?

Tiie MfadslCT State for Beliablfitî  
tioB (Shri A. P. Jain): (a) Rs.
1,55,61000.

(b) and (c). A statement is laid on 
the Table of the House.

STATEMJ3IT

b) Category No. of Persons Amount
R«.

(i) Buwneft znen-
(Small). 6,608 45.48 kklu

Busio ŝs men 
(R. F. A.)

(l«rge se^e). 891 90.00 „
approx.

(ii) Medical men 
and

Lawyers. 999 5-62 „
<iii) Students. .̂ ,900 1H.09 „
(iv) Artisans 

and
Craftsmen 1,183 1.46 „

156.64

<c) Rfi. 137-54 lakhs.
39,000 fanculies approximatdj.

Shri Barmaa: Has the Gavemment 
decided upon the amoimt to be given 
to West Bengal B. Ps. in the yeir
1951-52?

Shri A. F. JaSm: The figures are as
follows:

Rs.
Bunneas men (small) 25.67 lakhe
Boeanesa men (throtigh R.F.A.) 90.00 lakhs 
Medical men and lawyers 2.60 lakhs
Stud^t 1.07 lakhs
Artisans aod craftsauMi 0.70 lakhs

TotfU 1.20.84 lakhs

lliese figures are up to the end of 
November, 1950.

Shri Barman: What is the piinciple 
that guides the rehabilitation loan to 
displaced students?

Shri A. P. Jain: The scheme for 
advancing loan to displaced students 
has now been discontinued and instead 
of loans we are giving stipends. But 
acpording to the new scheme *i student 
who was already receiving loan, if be 
so chooses, is allowed to continue 
under the old scheme.

Shri Barmao; Would Government
give favourable consideration to thos9 
displaced students who have no other 
resources in West Bengal and havo 
lost their everything in East Bengal?

Mr. Speaker: It is a suggestion for 
action.

Shri A, C. Gnha: Will the hon.
MinL«?ter be pleased to state how muck 
of this loan has come throui^ tbs 
Rehabilitation Finance Admiwtratica 
and how much through Governments 
small loan scheme?

have alreadyShri A. P. Jain: I
given the figures.

Shri A. C. Gnha: Has any loan 
given to the a^culturists through fb» 
Rehabilitation finance AdministratiooT

Shri A. P. lain: The ILF.A. does io t 
deal with loans to agriculturists.

Sluri A. €. Gidia: Are not big famit
included in its scope?

Shri A. P. Jain: The R. F. A. Aet
confines its scope to Jtwo fields only, 
namely, business and industry,

wnsf hRri : WT 

^  ^  firvnw nTf I  ftr ^
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fWIsff Vr t .

f ,  w  wrIT asr % *5? ¥1 
s»^npft sr|lf ^  »^<i«nfi %
?WTSt ^ ?

{LaJa AeUat Baa: Will tbe boo.
Minister kindly state if complaints 
bave been brought into his notice that 
after the sanction of these loans by 
the Government, they are not dis­
bursed to the agriculturists because of 
Iheir unwillingness to bribe the S.D.O. 
as has been in the case at Kachrapara?]

Mr. Speaker: Order, order.
Shri Sondhi; The hon. Minister 

vientioned a figure ot Rs. 90 lakhs as 
being the loan given throui^ the 
Rehabilitation Finance Administration. 
Is it loan sanctioned or amount paid?

Shri A. P. Jain: Amount sanctioned.

D isplaced Patwaries prom  Punjab 
(P akis tan)

*1743. Shri (a) Will the
Minister of Rehabilitation be pleased 
to state how many displaced patwaries 

Punjab (Pakistan). 
Sindh and Baluchistan just after 1M7T

(b) How many of them have be«i 
given alternative jobs?

./c) How many of them are still without work?
The of State for Rehabilite.

ftm  (Shri A. P. jralB): ( a )  t o  ( c ) .  
Labour and e x p e n s e  in v o lv e d  in  « i e  
TOllectiOn o f  th ese  s ta tistics  w o u ld  n o t  
b e  commensurate w ith  the resu lts .

T rade D e le g a tio n  to  So u th  E ast  A s ia

gatkm-̂  ̂ ^  personnel of the d ^
(c) the countries they visited; and
(d) the result of their tour?
The Miaister of Commerce 

Industry (Shri Mahtab): (a) Yes, Sir. 
»   ̂ The delegation was led by Mr.

Narielwala and was composed 
of Messrs. C. M. Kothari. B. T. T h «to , 

®^®^ant Roy, B. S. Bugga and 
K. L. Chai^hury and Mr. A. P. 
Mathur, an Officer of the Comraeroa 

Ministry, wag Mendtwiu

(c) The delegation visited Indonesia, 
Singapore, Malaj^ Thailand and 
Burma.

(d) As a result of the visit of the 
trade Delegation to $outh East Asia, 
a trade Agreement between India and 
Indonesia was signed. The Delegation 
has also submitted a report on 
possibilities of expansion of trade with 
South East Asian countries. As a 
result of the visit of this delegation, 
a great deal of interest in trade with 
India has been aroused already.

Shri Jiiaiii Bam: As a result of tbe 
recommendations of this delegation, 
what attempts are being made to enter 
into trade pacts with countries other 
than Indonesia?

Shri Mahtab: All efforts are- being 
made, but except this agreement no 
other agreement has been entered into.

Shri Jnaai Ram: What commodities 
have been agreed to be imported from 
Indonesia?

Shri Mahtab: I am placing a c opy of 
Uie agreement on the Table for the 
information of the House. [See Appen­
dix X. annexure No. 20.]

Shri R. Velayndbaii: In selecting the
non-official members of thi.s delegation, 
was the Indian Federation of 
Chambers of Commerce and Industry 
consulted?

Shri Mahtab: I do not exactly know, 
but this delegation had the coni^dence 
of the trading section in the country.

Shri Rathnaswamy: What was 
cost of this tour? the

 ̂ ^fWtaaswamy: Are Govern-
satisfied that the achievements

Shri Mahtab: Most of these gentle­
men were non-crfRcials and only 
one was an official. The non-officials 
were given the usual T.A. but I couM 
not get the figures about the total 
amount.

&ai
m en t___________ _

delegation are commensurate 
with the expenditure incurr^?

Mr. Speaker: Order, order. He is 
asking for an opinion.

Shri Kamath: Excepting Indonesia, 
have Government invited any persona 
from the other South East Asian 
countries to follow up the talks with 
our representatives as regards trade 
m those countries?

Shri Mahtab: Invitations are b^ofl 
sent and many of thon are coming i S  
discussions are going on.

MAKtTTACTURB OF M aTCBCS

Vrfayn«»*i: (a) wm 
the Mhiister of Commeree a a i  r ‘
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hm D ieoed to iU t« w b«t ia^the cfti-
mated maximiiin capacity
facture ol matches yearly in the
country?

(b) What have GovCToment 
supply the raw m a te i^  m larger 
quantities to the Induitry?

(c) Has the cost of production fai- 
oreased since last year?

The BOnister of Oommeree mad 
Industry (Shri (a) A t t o r n
of the hon. Member is to t ^
reply given by me to ^^ d i t  M. B. Bhargava's Stair^ 
Question No. 1645 on the 22nd 
February, 1951.

(b) Attention of the hon. Member is 
invited to the reply givra by m  to 
parts (d  ̂ and (f) of Pandtt M. R  
Bhargava’s Starred Question No. l«46 
on the 22nd February, 1951.

(c) There has been a slight in o e w  
owing to a rise in the price of sulphur.

GOVERNMKNT-OWKID CONCERNS

•115#. Shri T. N. 8^  Win t o  
Minister o f Works, Prodnwm VM
ispply be pleased to state wh^ is ^  
amount of money spent on each of ^
Government-owned « > i^ m s
and the estimated further expenses
before they go on to production.

The Minister rf Wo*ks, Frodoeti« 
and Snivly (Shri Gadgil): Govern­
ment undertakings
of erecUon or ^OM trgc^ t t o ^  
the Ministry of Works, Productioo and 
Supply are:

(1) The Fertilizer Factory, SindrL

malarial drugs.
These exclude the T e l^ h ^  

ment Factory being .erected by ^  
Ministry of Communications,
Ordnance Factory at Amber^th being 
erected by the Ministry of Defence.

Expenditure actually incurred on 
two former undertakings is:

(1) Fertilizer Factory, Sindrl: Bm. 
17-5 crores approximately to 
end ô  November. I9o0.

(2) Factory for the manufacture ^  
Penicillin, Sulpha and AnU- 
malarial drugs Rs. 3 23 lakhs 
approx.

The estimated further exposes m  
capital account likely to be incurred 
^ fo re  they go on to production are:

(1) Fertilizer Factory, Sindri Ra. 
5*5 crores.

(2) Factory for the nianufacture
of Penicillin, Sulirtia and Anti- 
malarial drugs: Rs. 3*47

1 7 ^

Slui T. N. Stiigli: May I know 
are the other factories besides the two 
mentioned by the hon. Ministar and 
will he give details about them?

Mr. Speaker: I think a list of all 
Government factories was given mora 
than once by the Finance Minister.

Shri T. N. Sing^: My question was 
in relation to the amoimt spent already 
and the amount likely to be s p ^  
hereafter in regard to these factoriei. 
With regard to the Penicillin factory, 
may I know if it is a fact, as reported 
in the papers, that the W.H.O. has 
had some negotiations with the Gov­
ernment on the subject of its adminis­
tration, control and production?

Slui Gadgil: The position is that tha 
WJI.O. was approached for certain 
help and they have made a counter­
offer. The same, along with other 
matters, is under consideration.

Shri T. N, Singh: Is it likely to 
result in the control of the factories 
p^ing^ from Government to tha

Shri GadgU: The whole thing is 
under consideration. But I can assure 
hon. members that in no case will th« 
Government of India agree to control 
passing out of their hands.

Sliri Sidhya: Is one of the items of 
the counter-offer of the W.H.O. that 
control of these factories should b» 
vested in that organisation?

Shri Gadgil: That was not
Shfi Deogirikar: May I know wberm 

these penicillin, sulpha drugs aotfc* 
malaria drug factories are to b« 
located?

Shri Gadgil: It is in Dehu Road, 
near Poona.

Dr. T. Sabramaaiaat: WiU the Ihia-
tion of the prices of penicillin and tbm 
sulpha drugs produced at theat 
factories be done on cost basis or 
profit basis?

Shri Gadgil: As far as I am able to 
say, Sir, this being a Govemmeat 
factory, the prices will be fixed on no­
profit basis.

Shri A, C. Gnha: Can the hoo. 
Minister give us the original estixnat* 
of this factory and the subsequent re­
vised estimate?

Shri Gadgil: Ilie estimate of th« 
penicillin factory is Rs. 3*47 crores, of 
which up till now only 3 likhs hava 
been spent

Shri T. N. SiBgli: May I know when 
the production of penicillin is llkeiy to
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start in this factory? What is Am 
position in regard to manufacture of 
sulpha drugs?

Start Gadgil: If the negotUUons that 
are goin^ on c<»ne to a speedy con- 
elusion, It is expected that production 
will start two years hence.

C o ir  M at S h e a r in g  M a ch in e

•1751. Start Alexander: (a) W ill the 
Minister of Cemmeree and Indnstry be
pleased to state whether Government 
have received any representation from 
the Travancore Coir Mats and Matting 
Manufacturing Association, AUeppey 
or other bodies requesting that Cofr 
Mat Shearing Machine be placed in 
O-G.L. and if so, wh«i?

(b) Is it a fact that the same w en  
placed in O.G.L. before and if so, why 
were they removed from O.GX..?

(c) Are coir mats shearing machinas 
and component parts manufactured in 
India and if so, how much?

(d) What is the amount for whidi 
such machines and component parts 
were imported into India during 1949 
and 1950?

(e) What are the total amounts of 
exports of coir mats during the years
1949 and 1950?

The Minister of Commerce and 
Industry (Start Mafatab); (a) In
August 1949 a representation was 
received from the Travancore Coir 
Mats and Matting Manufacturing 
Association, AUeppey requesting the 
inclusion of Coir Mats Shearing 
Machine in the O.G.L.

(b) O.G.L. No. XI in which this 
item was included was cancelled on the 
5th May, 1949 because of the serious 
position regarding the country’s 
balance of trade.

(c) While some of the compon«it 
parts are manufactured in India, 
oeither the complete machine nor 
main parts such as ledger blades and 
spiral cutters have been manufacture 
ed in the counlay so far.

(d) The information is not avail* 
able as imports of Coir Mats 
Machine are not recorded separately 
In the Sea and Air-Borne Trade 
Accounts of India.

(e) The total amount of exports of 
coir mats in the years 1949 and 1950 
are as follows:

Qttaatity
(000) owts, 

11>49 856 8
lt50 3828

Value 
(Rs. Ukhs) 

S49
277

 ̂ Shrl Alexander WiU the Ministn  ̂
be pleased to read out the names of

firms which are mamifarturtng cct 
ponent parts of shearing manhin—?

Start Blatatali: There is oaaly oo f 
firm in Mysore—the name of which i  
forget at the mcKnent—whidii mautt- 
factures these con«)onent parts.

Start Alexander: In view of the fact 
that spare parts of modern jute manu­
facturing machines have been placed 
on the O.G.L., and in view of the fact 
that coir manufactures are dollar 
earning items, do CJovemment propose 
to reconsider the position and m clu^ 
coir mats shearing machines in the 
O.G.L.?

Start MaOitab: I shall look into tto 
mktter. There seems to be a case in 
their favour.

I n do -F in io s h  T rad e  A g r e e m e n t

•175*. S»rt B. B. Bbacsfc Will 
Minister at G anm cR e aad IndostiT b*
pleased to state:

(a) whether a new Indo-Finnish 
trade agreement has been ratified;

(b) if so, for what period; and
(c) the volume and specifications oi 

trade under the agreement?
Ttae Minister of Ctmmeree and. 

Industry (»irt Matatab): (a) to (c). 
India has not entered into a formal 
trade agreement with Finland but has 
arrived at a trade arrangement with 
that coimtry for the year 1951 for pro* 
motion of direct tnuie between th*- 
two countries. No quantitative com­
mitments have been made. Copies of 
trade letters exchanged to that effect 
have been placed in the Library oC 
the House.

Start B. R. Btaagat: Has any agree­
ment regarding the mode of paymeot 
been entered Eito?

Bfr. Speaker: There has been no 
agreement There has only best 
certain exchange of letters, «q>ies at 
which are placed in ttie Library.

Start T. N. Sin^: In regard to the 
arrangement that has so far been, 
made, may I know if tiiere is aaojr 
provision for import of newsprint 
from Finland?

Start Matatata: If the hon. Member 
goes through the correspondence, he 
will see that this has been included.

Start Kjunatta: Do the letters of trad» 
which have been exchanged show Huii 
there are difficulties or obstacles or * 
any hitch in the way of entering int» 
an agreement with Finland?

Mr. Spealrer: The hon. Member 
should go through the letters ftrst.
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h; I have gone through 

them. Why this delay?

U t, Speaker: It is a matter oI
•opimoQ.

L and  R ig h t s  o f  In d ia n s  in  B u h m a

«175S. Sett Govind Das: Will the
Vrime Mtnteter be pleased to state how 
lias the question of land rights of 
Indians in Burma been settled?

Hie Repaty AOiusler of External
Affairs (Dr. Keskar): There has been 
no development whatsoever since the 
position was stated in r^ ly  to part
(d) of the Starred ^estion No. 369 
-of Shri K. Hanumanthaiya and Shrl 
T. Channiah asked on the 14th August,
1950. The Government of Burma have 
assured the Government of India that 
Indians will not be discriminated 
against in the implementation of the 
Burma Land Nationalisation Act, 1948.

^  WRRT i f  ^  t  %  ^

TTrnerif^^ % ^  ?  «ft,

[Seth Gtfvind I>as: Does the hon. 
Minister’s reply imply that the Indians

still poc3€Ss the proprietary rights of 
their holdings in Burma and no dis­
pute exists about this issue now?]

¥To ^  ^
^  ^ 7 ^  5rff 11 $  ^  a m W  

^  WRT ^  ft«rr
^  ^  Pp ^  #  *nrr irr,
w  # «ft ?T* fp r  ^  «ff,
^  n ^  ^  irr ft? fff

^  TO ^
w  ^  iftr

^  ^  ?T#f fwT wi#»rr i
[Or. Keakar: 1 have nothing to add. 

I have merely to draw the hon. Mem­
ber’s attention ip the fact that a 
delegation from this country visited 
Burma in this connection and in thiB 
course of their talks wltti the Govern­
ment of Burma, that Governing 
promised that no action taken la  
accordance with the provisions of this 
legislation will make any discrimiiUH 
tion between an Indian and m 
Burmese.]

International Laboub CoNriRXNCE
*1754. Setii Govind Das: wni the

Minister of LMbom be pleased to state 
what prĉ >osals of the International 
Labour Conference, presided over by 
the hon. Minister of labour of the Gov­
ernment of India arc to be given effect 
to?

The Minister o f Labour (Shri Jag- 
#van Ram ): The only proposal adopted 
at the 33rd session of the Tntemational 
Labour Conference calling for imme­
diate action is a Recommendation 
concerning Vocational Training of 
Adults including Disabled Persons. 
This is being examined in consultation 
with the State Govermnents and a 
statement indicating the action pro­
posed to be taken by the Government 
on the recommendation will be laid on 
the Table in due course.

%6 fW : ^  %
ftr^ fijT 3ftr ^  ^

^ ^ [% j%
PniTT T|[T f  ^kd ^  ĴT

5RT
*FT?

I'Seth Goviad Das: Was any other
proposal adopted at this Conferenoa 
which be at present under the ccai- 
sideration of the Government otf 
India or through them under the con­
sideration of the State Governments?]

*ftr sRyiv arA VRf 5*rr *
err j f  ^

5FRnw m qw
innS fftr w
WRir ?ft TO ^  finrfT ftsTT n̂tnrr i 
^  «ftr TOTPT ^  ’TT f3TT WT
iFTFSvmr* % I.L.O. ^

writ (Governing Body) 
TO % ^ finiTT ^  Tift ^
ww fNwir ^  ?w lift
^  9 T V K  TO  I

[Slirl JagJtTSii Ban: No, Sir, m  
other proposal has been adopted tibora 
so far. Discussions, no doubt, took 
place on many other topics but «o  
proposal or recommendations w m  
adopted. These will be dlscusaed fli 
the next session of the Conference avi
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will be taken i«jbo coosideratioa after 
that. A propc^al in respect of un­
employment was also adopted there. 
At present it is under the consideration 
of the Governing Body of the I.L.O. 
and on their reaching a decision this 
Oovemment will also take it into 
consideration.]

^  3nit fwT, ^  3rwr

rseth Goyiad Das: With reference
to the next session, when is it likely 
to be held?]

VHhlFT TW : ^

gliri Kii Tilpafla: Aria-

[Shrl Jagjivaa Ram: It is held in
the month of June every year.]
R e sid e n tia l  A c c o m m o d a t io n  f o r  

G o v e r n m e n t  E m p l o y e e s

*1755. & t t i  K ishorim i^ THpaOi:
(a) Will the Minister of Works. Pro- 
•dnctioa and Supply be pleased to state 
the number of Central Government 
employees who are on the waiting list 
for getting residential accommodation?

<b) To which categories of service do 
the said applicants belong?

<c) What are the numbers under 
each category?

(d) How many of the applicants 
liave been on the waiting list lor m oie 
than five years?

The Deputy Minister o f  Works« F io - 
dnetion and Supply (^ ir i Buiagc^iafai):
<a) The hon. Member has apparently 
in mind residential accommodation 
under the control of the Estate Officer 
at Delhi and New Delhi. If so, the 
number of Central Government em­
ployees on the waiting list who are 
eligible for residential accommodation 
and who are without any Government 
accommodation (other than hostd 
accommodation), is 33,542.

(b) and (c). The cat^ories and 
their numbers are:

(i) Officers drawing Rs. 500 pjn, 
and above—511.

(ii) Officers drawing less than Ba. 
500 per month—23,733.

(ili) Class IV employees—9,298.
ToUl 33,542.

(d) The number of officers on the 
waiting list whose priority date is 
31st December 1945 or earlier is 6,236. 
This does not include Class W  
«npi03rees to whom allotments are 
made by Ministries concerned, on t»ro 
-itito baida.

ing out of the answer to part (d) of 
the question, can the hon. Btinister 
give the number of Class HI and Class 
IV employees jvho are on the waiting 
list for more than five years?

Slirl Bncagohaiii: With regard to 
Class III officers, they are included in 
the Agure I have just given, namely 
6,236.

Sluri K l^ r te io h a n  Tripatiil: I want*
ed to know the number of Class in  
and Class IV employees.

Shri Buragobain: As 1 have already 
stated, this figure does not include 
Class ly  employees in the waiting list.

Shri KishorimoliaB ^ ^ 7  I
know if any private houses were re­
quisitioned during the last two or 
thret years for providing accommoda­
tion to Class HI and Cla^ IV  
employees?

Sliri Buragoliafai: I should like to 
have notice of that question.

Shri Dwivedi: What is the number 
of buildings or quarters for employees 
that are under construction every 
year?

Shri Buragohain: That is a separate
question altogether.

Shri KIshortmoltaB Tripaihl; Is
there any programme and plan before 
Government for building houses 
specially for Class III and Class IV 
employees?

The Miulster Wotfcs. PredoctiaB 
awl Siq>ply (3hri GadgU): Yes. As 
per that pn^amme, in the course <il 
the last eighteen mon^^ 2,5t)0 units 
were built for Class III employees aoA
1.000 for Class IV employees For tte 
next year the programme is to bu£fal 
another two thousand.

Paadit M u n U w ar Daft Cpadkyay:
What is the number of applicants pr^ 
vided during the last five years?

Shri Buragohain: I have not got the
figure with me just now.

Sim Kk au Tripathi: May 1
know the total amount of rent r^izedl 
from Government employees?

Shri Buragoiia&a: Hiat also. Sir, is 
a separate question .*'nd does nol 
appear to ari^ out of this.

Sliri S. t). Samavta: May I know
what is the basis of the procedure 
yiopted in allotting out«of*tom 
accommodation?
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Sbri BimgoliBiii: This ’ question
came up once before in this House. 
Only in hard cases out-of-tum allot­
ments are givm.

Shri Dwiyedi: May 1 know how 
many employees are likely to be 
accommodated in the coming year?

Mr. Speaker: I think the figure was 
given— t̂wo thousand.

Shri S. C. Samanta: Sir« I wanted to 
know the basis of tlie procedure by 
which out-of-tum allotments are
made.

^iri BnragoliaiD: As I stated, a de­
tailed reply was given to a questiim 
of that kind in the House.

Mr. Speak»>: Let us go to the next
question.

Sealing o f Zone m  Berab

*1757. Dr, Deshmnkh: (a) Will th« 
Minister of Commme and Indiifllry
be pleased to state the number of pro­
tests, letters, telegrams and represen­
tations rec«ved by the Ministry of In­
dustry against the order dated the 29th 
December 1950 of the Textile Commis­
sioner sealing the *B’ zone in Berar?

(b) How long were all transactions 
in all the Cotton Markets in the zone 
suspended?

The Minister of Commeree aad 
Industry (Shri RIahtab): (a) Yes, a 
number of protests were received.

(b) The order did not suspend 
transaction in kapas or ginning opera­
tions but suspended transactions Id 
cotton between dealers inter se and 
between dealers and mUls. Bonaflde 
transactions in cotton entered into be­
fore 29th December were permitted to 
be fulfilled between merchants inter se 
or between merchants and mills. 
It is not possible to state exactly for 
how long transactions in the three 
districts concerned stood suspended. 
TextUe Commissioner was, however, 
informed that all markets in the three 
districts opened on the 20th January,
1951.

Dr. Deshmakh: Sir, the hon. Minister 
has stated that a number of protests 
were received. I have asked for toat 
number. Is it not possible to calculate 
the number of protests received?

Shri Mahtab: A number of protests 
were received personally ny me, sonw 
by the Secretary, some by the Textile 
Commissioner. It is very difllcult to 
calculate all these. And I would 
suggest that there is no necessity of 
raking up past things when in con­
sultation with the hon. Member him­
self the matter has been satiflfactorOj 
settled.

Dr. Desluaiikii: Has this sealing of 
the zones been effected in any other 
area apart from this *B* Zone? Has 
any other zone been sealed similarly?

Shri Mahtab: One zone has beo^ 
sealed in East Punjab and one in 
Madhya Pradesh. ^

Cotton of B ari American V ariety

n758. Dr. Deshmnkh: (a) Will the 
Minister of Commerce aad Indnsfcry
be pleased to state the ceiling prices 
per khandi of cotton of Bari American 
variety?

(b) What is the price paid per 
khandi for the cotton imported from
(1) Pakistan, (ii) Egypt, (iii) Sudan, 
(iv) America and (v) British East 
Africa?

The Minister of Commerce aad 
Industry (Shri Mahtab): (a) Rs. 900 
per candy for the basic quality (Le. 
fine 7/8" staple) and Rs. 1,015 for top 
quaUty (i.e. choice 1" staple), for 
Buri (and not Bari) American variety 
1950-51 crop.

(b) A statement showing the market 
prices as on the 9th February 1951, 
for the different cotton is placed on 
the Table of the House. [See Appen­
dix XIII, annexure No. 15.]

Dr. Deshmnkh: Is the hon. Minister 
aware that the variety called Cambodia 
produced in Berar is being sold at 
prices which are regarded as unsatis­
factory by the farmers and ĥave any 
protests been received with regard to 
that?

Shri Mahtab: Protests have been 
received because when the price Is 
compared with the prices abroad spn» 
discontent starts. But the price which 
has been fixed by (Sovernment seenu 
to be remunerative for the agri­
culturists.

Dr. Deshmnkh: In view of the prices 
that have been stated with regard to 
the cotton that will be obtained frooL 
Pakistan, will there be any change as 
a result of the Trade Agreement and 
the exchange ratio that has been de* 
cided upon?

ShcL Mahtab: The Trade Agreement 
came into force only yesterday and 
these points have not yet been thou^t 
o l
Purchase of Cotton by T extile M ills 

THROUGH Nominees

•1759. Shri D. S. Soft: Will the Mini*  ̂
ter of Commeree and Industry be
pleased to state;

(a) why the Textile Commissioner 
insists on mUls having quotas buying 
from nominees and no one else; and
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(b) the reasons why nominees have 
loeen appointed without taking the ad­
vice of the Advisory Board?

The Minister of Conunem a&d 
fiadnstry (Shri Mahtab): (a) and (b). 
Except in the districts of Buldana, 
Akola and Amraoti in Madhya Pradesh 

Ferozepur in the Punjab, mills 
are free to buy cotton from the 
pinners. Akola, Buldana and Amraoti 
Districts in Madhya Pradesh and 
Ferozepur District in the Ihinjab were 
sealed off because mills, to whom 
quotas were allotted- from these 
districts. complained of the non­
availability of cotton at controlled 
prices.

L and A llotment in  the Punjab

*1760. Lala Achint Ram: (a) Will 
the Minister of Rehabilitatioa be
pleased to state whether it is a fact 
that there is a certain percentage ol 
displaced persons who have Been allot­
ted in the Punjab uneconomic units 
of land after applying a cut of 25 per 
rent, to their holdings in Pakistan?

(b) If so, do Government propose 
to start Training and Work Centres in 
rural areas where such displaced per­
sons live in large numbers, so that 
they may get supplementary work and 
stick to rural life?

The Mfnister of State for Rehabilitm-
tkm (Shri A, P. Jain): (a) Yes.

(b) No.

arfviTUT: w r ^

^  ^  ^  ^
r̂r ^  srr ?
[Lala Achint Are the Govern­

ment making some arrangements for 
the grant of loanŝ  to persons who have 
^adequate holdings so as to enable 
them to undertake some other supple- 
TOntary works like working of a 
telhu or sale of milk to supplement their incomes?]

^  flT
^  amrfinff ^  ^

^  T̂Rft 11 gft Ifinr 
^  ^  ^  n̂r|rr ^
^  Kft ftin’ r̂oiTT I

tSliri A. P. Jfain: There are many 
vocational technical training
centres opened by the Government aB 
over the country in which some 15 or
16 thousands of people receive train­
ing every year. Those who are 
desirous of starting their own work 
after the completion of their training 
will also be granted loans.]

HTWT SlffRI TUT: 2RTT ^i^«l

TO ^  fr o  I ^

f  aftr ^  # IFPfCT 3̂FTr
i  ftvc ^  ^

.....
[Lala Achint Ram: Will the hon. 

Speaker kindly see that replies are 
given in respect of the questions that 
are actually put? My submission is 
that those who live in the villages and 
want to reap fuU benefit from their 
lands but who are unable to do so 
because of their inadequate
holdings..... ]

tBft irVo : 11̂  JTrtt %
miT# ^  ^  ^  t
^  ^  t  ^  w w r^

^  I ^  ^ w  3rtr
3TT# t̂irf ^  I

[Shri A. P. Jain: The hon. Member 
has misunderstood me. A majority oif 
those who receive training in these 
centres settle down in the villages. 
They include persons both with ade­
quate and inadequate holdings.]

WFTT nSlff TIW: afrc gjt srwrft 
^ !T  ..........

[Lala AcUnt Ram: And those who 
cannot give up their ......]

Mr. Speaker: The point is whether
arrangements are made for any supine- 
mentary industries for agricultuiSts.

1̂ 0 : 3HT ^  ^  ^

I
rShri A. P. Jain; So far there is n« 

such scheme but efforts will be made 
to open Hiem at places wliere it is 
possible to do so.]
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f t  t
[ lA b  AeUat Mam: Br irhat time 

that scheme is expected to be laundi- 
ed?3 ^

fsft 1̂ 0
I

iShri A. P. Jain; As soon as possi­
ble.]

Slirimatl Velayudhaa: May I know
whether Government is Plotting lands 
to displaced persons who had no lands 
in^Pakistan?

Shri A. P. Jain: Yes, we are allotting 
lands to those persons who had no 
lands in Pakistan but who were doing 
actual agriculture.

Lahs Allotmexct Of TU Pdkjab

*17€1. Lain Achfart Bam: Will the 
Minister of RelialiilitatlaB be pleas^ 
to state the niimber of displaced per­
sons whose lands were subjected to a 
cut of 25 per cent, and are allotted 
only uneconomic units of leas than ten 
acres of land in the Punjab?

*nie MinSster of State for Rehabfltai> 
tioB (Shri A. P. Jain): The number of 
allottees who have been allotted 10 
acres or less each is 3a9.099.

HIHf TW: WT ^
3ft VCiTnnf ^  F'sfH %

ftwr ^6^  ^  ^
[Lala AcUst Bun: WiU the hoo. 

Minister kindly state whether he will 
be able to get further units of land 
allotted to those persons having inade­
quate holdings and numbering more 
than 3 lacs, so as to enable them to 
maintain tbemselTes?!

i<t pJR «W f TW
^ ^ w n ’VT>r

irfrrit tk ^  ^
5W i4? «fWR[
# ift I OT W % 3ff5T ^  STRlfi lit 
* 9  ^ v p m n 6 v #  f ,  «ftr 
i|5^ fTO It ^  f  ^

l^ltT t ,

^  ^  f  I it ^  ^
fk m  wwrtr ^  i  fv

[Shri A. P. Jain: Persons with in­
adequate holdings maintain themselves 
in three ways not only at those places 
where the displaced persons haw 
been resettled, but in the rest of India 
as well. A considerable number of 
such persons are engaged in petty shop­
keeping and in the Punjab in parti­
cular a large number of people are 
receiving pensions and again there 
are many who take on lease lands 
from others. From the reports re­
ceived from the Pi^njab it is learned 
that there is a great demand of cultW 
vators there and lands are also avail­
able there for that purpose.]

HR9T Tl^f: ÎTT 
^  ^  5Tf)r

^ ^  ^  fPT
IPTT^ ^ ?

[Lala Aehint Bam; Will the hon.
Minister kindly state whether the Gov- 
emment are making some arrange­
ments to grant loans to those persona 
who receive no pensions but want to 
engage themselv^ in shop-keeping?]

«TR5»T I  ftr ^  ^  i
% 3tVt ^  ^  anvn OT 
^  ^  5ITW I

[Shri A. P. Jain: The hon. Member 
is aware that the Loan Scheme is 
meant for starting business and that 
a loan will be granted to those who 
laU in that category.]

WfHI HplW T!1| : *  t^Rff ♦
«r# j  I

[Lala AcUst Bern: I am speeMng In
respect of villages^

f t
[Sliri A. P. Jftin: All schemes lor

grant of loans are in respect of certain 
classes of business and protesiioas.)
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m m j/ fm  x m : ^
fiRRT fWT**WT ^i? ‘

[Lftla Aeblnt Bam: What is the 
total amount of such loans that have 
so far been granted?]

1̂ 0 5 *TT?r
2TW ’fe  ̂ I

[Shri A, F, Jain: I have no separate 
figures.]

m m  aiftm c w : arnr w

[Lala Achiflt Bam: When will it be 
possible for you to give these figures?]

«ft qto 3Rc:
^ I

[Shri A. P. Jain: It is very difficult 
to collect them.]

HIWT TW : W  W
ftrfn^er f  isrm ?

[Lala Achint Bam̂ : Will it be possi­
ble to collect them in his tenure of 
office as Minister?]

Mr, Speaker: Order, 
question.

order. Next

Export and Import Trade on Barter 
System

*1762. Shri Jhonjhunwala: (a) Will 
the Minister of Commerce and Indns- 
try be pleased to state what is the 
total average volume in cmantity and 
value of export and import trade done 
on barter system and its percentage, 
when compared with the total volume 
in value of eacport and import trade?

(b) What was it in the year 1948­
49 and 1949-50?

(c) What is the total value iuid 
pmentage of import of capital goods?

(d) Is any capital goods imported 
on barter ssrstem?

The Minfoter o f  „
Ittdnstry (Shri M ahtob): (a^ The
flares of trade on barter basis avail­
able for the two financial years 1948*
50 show that the average yearly ex­
ports were 83.000 tons and yearly 
imports 5,78,500 tons and their average 
value was 18-17 crores of rupees. 
Barter exports represent 4’15 per cent, 
of the total exports and barter imports 
3;35 per cent, of the total imports In 
these years.

(b) and (c). A statem«it is placed 
on the Table of the House. [See 
Appendix XIII, annexure No. 16.]

(d) The answer is in the negative
Shri Jhimjhimwala: May I know

which are the coimtries with wbkiL 
barter trade is carried on and in what 
materials?

Skai MahUb: Argentine and U.S.S.R.
Shri JhanjhoBwala: What materials 

have we exported and what have we 
imported?

Siri Mahtab: For instance, ficm  
Argentine we get wheat, barley, maize 
in exchax\ge for hessian; similarly we 
get wheat in exchange for raw jute, 
tea, castor oil, etc. from 0.S.SJL

Sbri Jhnnjhunwala: Was any barter 
trade completed with France for jute? 
We imported steel and exported juteT

Shri Mahtab: I am not aware of it.
Shri Jhonjhrniwala: Was any attempt 

ever made by barter trade to impc^ 
capital goods in exchange for our raw 
materials, especially when we con­
tracted our raw materials at a very 
low price?

Shri Mahtab; That is not a fact. Our 
raw materials, I think, are obtaining 
the market price abroad, but so far as 
the capital goods are concerned, the 
import policy is well known but there 
the import of capital goods is by »  
different method altogether, and no 
attempt has yet been made to intro­
duce the barter system of trade, in 
this case.

Shri A. C. Gnlia: Has there been m 
barter trade between India and China?

Shri Mahtab: Not yet.
Shri A. C, Gnhft: Was there any 

exchange of jute for rice there?
Shri Mahtab: There has been no 

barter trade.
Sikh MissiowARiEa v is m w G  F oreigk  

COUKTRIXS

*1763. Glaai G. & Mnsafir: Will the 
Prime MiKisler be pleased to state 
whether Government have impc»ed 
any restrictions on Sikh Missionaries 
visiting foreign countries, including  ̂
South and East Africa?

The Deputy Miaister d  Bxlm al 
Affairs (Dr. Kesicar): No, Sir. But in 
view of the fact that after tiie visit of 
some religious preachers some com­
munal incidents took place In East 
Affica, Government felt ttiat some 
control over the visit of rtiigtous 
preachers was essential for  ttie ^ o d
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name of our country and our citizens 
staying there.

No restrictions are however placed 
in the way ol religious preachers or 
other citizens proceeding there in per- 
suit of their normal avocations.

Shri Kamftth: Have any complaints 
or representations been made to Gov­
ernment that the movements or 
activities of our missionaries or reli­
gious preachers have been restr ict 
or otherwise adversely affected owing 
to the secular <diaracter of our State?

Dr. Kesior: I have not understood 
the question.

Bir. Speaker: I have understood the 
question. He need not reply.

Shri Kamath rose—
Mr. Speaks Order, order. No argu­

ment over that
Dr. Ram Sabhag Sttagh: May I know

the policy of the Government m re­
gard to religious missionaries coming 
into and going out of this coimtry?

0r, Ktsku: I made it very c lw  
that Government has no objection 
whatever to religious missionaries or 
any other citizens going out but In 
this particular country— Êlast Africa— 
there are a lot of Indian citizens stay­
ing there. After the visit of certain 
religious missionaries, communal 
incidents on the Indian model began 
to take place and frcmi that time Gov­
ernment thought it necessary that sonw 
control or check should be exercised- 
In spite of that, we try to stop as few 
people as possible, who go for religious 
preaching-

Shri Kamath ro$e—
Mr, Hpe$ikier. The hon. Member is 

putting questions which are full of 
insinuations.

glni Kamatii: I must protest against 
that. Whatever may be your rulmg...

Bir. Speaks Order, order. He may 
take his seat

Dr. Bam MOtag fltogfc: I wanir
^  to know the policy of Govemmrat 
in regard to the religtoua mfasionaite 
coming into this country and ^  
j^int of my question was !W>t reidi6d

F o r e ig n  P u B U cm r

■̂ 1764. Shri Kishorimofaan Tripatiti: 
Will the Prime Minister be pleased to 
state the total annual expenditure in­
curred by the Government of India 
in connection with foreign publicity?

The Deputy Bfinister of External 
Affairs (Dr. Keskar): The External 
Publicity Division of the Ministry of 
External Affairs was established in 
1948. During the financial year 1948­
49 a sum of Rs. 25,3 ,̂210 was spent 
In 1949 the figure was rais^ to 
33,51,200 because of greater activities 
of the Division and increased parti­
cipation of India in international 
affairs. For the current year 1950-51, 
a sum of Rs. 33,51,200 was provided 
for in the Budget and we hope that 
with economy, which wilL no doubt, 
affect the work of the Division, the 
total expenditure will not excted Rs. 
32,57,200. This will mean a saving of 
over 1,00,000 of rupees.

Shri Kishorimohaa Tripathi: Is it a
fact that the amount of expenditure 
so far incurred yearly is quite inade­
quate to Ihe needs of publicity in 
foreign lands?

Dr. Keskar; Yes, Sir. Goveromeit 
itself considers that the sum allocated 
is Inadequate.

Shri Jnaiil Earn: May I know the 
country where the largest amount has 
been spent on this head?*

Dr. Keskar. This question has been 
answered a niunber of times nnd in 
detail on the floor of this House and 1 
think the Budget debate is coming 
next week in which all these questioiis 
will be discussed in detail. I hope my 
hon. friend will not mind waiting for 
a few days more.

Sliri B^orimohaii Tripsthl: The
hon. Minister himself stated that the 
amounts spent are inadequate. May 
I a ^  if Government propose to In­
crease the amotmts next year?

Dr. Keskar: If next year, fortunately 
the budgetary position improves. Gov­
ernment will certainly try to increase 
it  but as long as the present economic 
stringency lasts, I am afraid, there Is 
very little hope of our being able to 
increase the amounts spent on 
publicity.

Shri Rathi
Dr. Keitor. In India there ts religious 

liberty. The missionaries can come 
but if any such things such as 
happoied In East Africa do begin to 
liappen, due to certain mi^ionaries* 
Govemm«it would ewrtakily ta l» 
jwrtion against ttwm.

mfi May I know if 
it is a fact that there is much ignorance 
about Indian problems, particularly 
the Kashmir problem, in spite of Urn 
publicity given by our Government?

Dr. KeOaa: We have tried to give 
as much publicity as it is possible with 
our Uokited means, but there Is so
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doubt that there is a lot of ignorance 
about Indian problems and even 
about Kashmir, but I do not think it 
is possible lor us to dissipate aU that 
ignorance quickly, as we would like 
to do.

Shri T. N. Singii: May I know it this 
sum of Rs. 32 lakhs relates only to 
expenditure incurred by the publicity 
department outside or does it include 
the expenditure which has b e ^  in­
curred in India on publicity abroad, 
in the form of literature etc.?

Dr. Keskar: This refers to expendi­
ture of the External Publicity IMvision 
of the Ministry of External Affairs, 
whether in India or outside.

WHITTEN ANSWERS TO QXJESTIONS
R e la x a t io n  of R e s t r i c t i o m s  o n  C o t t o n  

I m p o r t s
•1736. Prof. S. N. Mlslira: Will the 

Minister of Commerce and Industry be
pleased to state:

(a) whether Government have re­
laxed some of the restrictions on cottcm 
imports; and

(b) if so, the reasons therefcHr and 
the countries from which there is 
possibility of securing* substantial 
quantities of cotton?

The Minister of Commerce amd 
Industry (Shri Mahtab): (a) Import
of cotton is limited only by availability 
from exporting countries rather than 
by any restrictions imposed in India.

(b) The first part of the question 
does not arise. The bulk of imports 
are expected from United States of 
America, Egypt, and East Africa.

S tan din g  C o m m it t k e  M e e t in g s

1̂746. Shri Raj Kanwar: Will the 
Prime Blinister be pleased to state the 
number of meetings of the various 
Standing Committees of Parliament 
attached to different Ministries of the 
Gavemment of India held during the 
years 1949-30 and 1950-51 (up till 
now)?

The Minister ot State for ParlU- 
mentary Affairs (Shri Satya Narayan
Sinha): A statement showing the num­
ber of meetings of the various Stand­
ing Advisory Committees of Parliament 
attached to the Ministries and Depart­
ments of the Government of India 
for the year 1949-50 was placed on the 
Table of the House on the 29th March,
1950. A supplementary statement for 

the same year was laid on the Table 
on the 17th April, 1950. The state­
ments also included It^ormation about 
the members who attended the meet- 

subjects discussed.

A similar statement for H1 0 _
1950-51 will be laid on the Table 
the House next month.

I n d ia n  W o r k e r s  in  C e y lo n

*1747. Shri S. t . MalTiya: (a) Will 
the Prime Bfinlster be pleased to state 
what is the number of Indian Workers 
employed in Ceylon after 1st July 
1948, and what steps have (government 
taken or propose to take to protect 
such workers?

(b) What is the total number of 
Ceylon workers employed in India, and 
those employed after 1st July 1948?

The Deputy Minister of External 
Affairs (Dr. Keskar); (a) No figures 
are available. The hon. Member pre­
sumably wants to know the action 
taken by the Gk>vemment of India to 
protect the interests of those persons 
who have been discontinued from 
employment as a result of the imple­
mentation of the agreement recently 
signed bet̂ ’̂een the Ceylon Govern­
ment and the Indian Mercantile 
Chamber of Ceylon. If so, the agree­
ment being essentially a private 
affair, they have not pursued this 
matter. However, if a person is dis­
continued from employment, he is paid 
an adequate compensation and passage 
free to India by the employer- E v ^  
endeavour is made by the H i^  Com­
missioner for India in Ceylon to obtain 
compensation for such persons where 
any complaint in regaiil to its non­
payment by the employer comes to his 
notice,

(b) No figures are available.
M ica -m in e  L abotjr o f  B h il w o r a  

(R a ja st h a n )

•1748. Shri E. L. MaJiriya: (a) WH-
the Minister of Labour be pleased to 
state whether it is a fact that the 
Mica-mine labour of Bhilwora (Rajas­
than) made any representation to Gov- 
emment against distribution of mica 
blocks to tenderers?

(b) What were the grievances of the 
workers and what steps have Govern­
ment taken to remedy them?

(c) Is there any legislation in force 
in Rajasthan to regulate the wages, 
grain concessions and working condt* 
tions in the Mica mines there?

*nie Minist^ of Labour (Shri Jag- 
Jivan Ram): (a) Yes.

(b) The grievances of the Workers 
relate to wages, dearness allowance, 
bonus, leave with pay and share in 
the joint Mica Mission Bonus, An 
od hoc Industrial Tribunal has bê n̂ 
appointed by (3ovemm«ttt for adjudica­
tion of the worlds* demands.

(c) All Central Labour Acts
to Rflijtothto,



WHUm Antwm  27 i m  WHttm Antmrt t m

Machine Tool Factory

*1749, Shri B. L. Malviya: (a) WIU 
the Minister of Works, Production and 
Supply be pleased to state whether it 
ifi a fact that Government propose to 
set up a machine tool factory in the 
country with the assistance of a Swiss 
firm?

<b) If 80, what will be the cost of its 
establishment and what tools Will it 
manuiacture?

(c) What are the main terms of 
agreement with the Swiss firm?

(d) How will the proposed factory 
aifect the existing machine tool facto­
ries in the country?

The Minister of Works, Production 
and Supply (Shri GtdgU): (a) Yes.
Sir,

(b) The capital cost of the factOTy 
is estimated at Rs, 8*37 crores.

The factory is expected to manu­
facture General purposes madiine
tools, viz.—

High Speed lathes, ,
Heavy Duty Drilling Machines, 

and
Milling Machines.

(c) A copy of a note containing the 
salient features of the agreement is 
placed on the Table of the House. 
[See Appendix XIII. annexure No. 17.J

(d) The proposed factory will not 
affect the existing machine tool 
factories in the country in any way, 
because it is intended to be compli­
mentary Jo them and not competitive.
Bakks’ A wards (Non-implementation)

♦1756. Shrf Veakataraman: Will the 
Minister of Labour be pleased to state:

(a) the number of cases of non-im­
plementation of the Banks* Awards re­
lating to interim relief, victimisation of 
employees and the final award of the 
AlHndla Industrial Tribunal (Bank 
Disputes) reported to Government;

(b) the number of prosecutions 
launched against the Banks for such 
non-implem«itation; and

(c) the results of those proceedings?
Tbe Minister of Labour (Sliri iagr 

Jiran Ram): (a) ImplementaUon of 
the awards of the All India Industrial 
TObunal is secured by the Indu^teial 
Relations Organisation. Officers of 
that organisation report that the Banks 
have generally implemented the 
awards. Complaints of non-imple­
mentation are being investigated 
through them and prosecutions launch- 
id in established cases. It may be 
menUoned that somm pf the important

banks filed petitions before the 
Supreme Court challenging the main 
award. The Court had granted orders 
staying the implementation of the 
award in respect of certain issues viz, 
bonus, provident fund, gratuity, and 
applicability of award to officers. The 
Court has not so far passed 
orders.

(b) Prosecutions have been launch­
ed in nine cases. Of these, three re­
late to inteiim relief award, five to 
victmiisation awards and one to the 
main award.

(c) Except one, all the other cases 
are pending before the Courts. In one 
case the Court has acquitted the Bank 
concerned.

Development of Cottage Industries

♦1765. Shri M. V. Rama Rao: Will 
the Minister of Commerce and iadas- 
try be pleased to state:

(a) the amount of expenditure in­
curred during the year 1950 by &e 
Government of India on the develop­
ment of cottage industries;

(b) the particular cottage indus­
tries which have been enabled to 
devel<H> during the year and the re­
gions selected for their development; 
and

(c) the nature and extent of the 
distance furnished by Government 
in tiie case of each of these cottage 
industries.

Tbe Minister o f Commerce aad 
Bidiistry (SliH Alalitab): (a) Rs.8,82,329. / V  ̂ xis.

(b) and (c). The development of 
cottage mdustri^ is mainly the con­
cern of the States. The Central Gov­
ernment has given financial assistance 
to some of tton and also to a few 
non-official organisations for the de­
velopment of cottage industries In 
g^eral and for the marketing of 
cottage industries' products. Funds 
have not been ear-marked for tiie d#* 
yelopment of any particular cottage industry.

Displaced Persons in A ssam

•1766. Sliri I. N. Bmrlfca: WiU the 
Minister of Bekal^mtation be pleasedto state:

of Hindus rehabi- 
htated m the State of Assam upto 
date;

(b) the number of Hindu displaced
in Assam still to be rehabili-

(c) the number of displaced per­
sons provided with services in tlie 
A^am RailwiTB;
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(d) the number of di^laced per­
sons employed in other Government 
of India services in the State of 
Assam ; and

(e) the number of displaced per­
sons provided with services in the 
State of Assam?

The Minister State lor Bdiabiltta. 
tioii (Shri A. P. Jain): <a) 1,68.870 
persons have received rehabilitation 
benefits from the State.

(b.) 6,727 persons who are still liv­
ing in camps will need State aid for 
rehabilitation. The situation in Assam 
being fluctuating, it is difficult to say 
hosv many more persons will require 
State assistance,

(c) 1299.
(d) 161.
(e) Information is not available. 

B lack  MARKExiifc b y  T e x t il e  M n x

*1767. Master Nand Lai: Will the 
Minister of Commerce aad ladostry
be pleased to state: .

(a) whether it is a fact that one 
textile mill in the Uttar Pradesh was 
detected in black marketing in cloth 
about a year back; and

(b) whether the Mill has been pro­
secuted?

The Minister of Commerce Mad 
ladustry (Shri Mahtab): (a) Yes.

(b) The case is already in Court
S a lt

•1768. Sliri Raj Kanwar: Will the 
Minister of Works, ProdnctioB aad 
Siipî ly be pleased to state:

(a) whether payment of compensa­
tion for stopping the manufacture of 
salt which was being paid to the for­
mer Princely States for the past seve­
ral decades is still being continued; 
and

(b) if the reply to part (a) above 
be in the affirmative, what is the 
amount involved and to how many 
states compensation is stai being 
paid?

The Minister of Works, Prodnetkm 
and Supply (Shri Gadgti): (a) No.

(b) Does not arise.

R eleased  C lo t h  and  Q u o ta  C lo th

*1789. Shri Ssfcadiram Blataata: WUl 
the Minister of Commerce aad Indos^
try be pleased to state:

(a) what is meant by released cloth 
and quota doth;

(b) tlie percentage of both kinds 
referred to above out of the total pro­
duction of a Mill;

(c) whether there is any margin 
fixed for released cloth to be charged 
from a consumer; and

(d) the quantity of quota cloth p «  
head of population?

The Minister of Commerce aad 
Industry (Shri Biahtab): (a i The term 
“Released cloth” refers to that portion 
of the mills’ production on which the 
Government of India do not exercise 
distribution control but which has been 
permitted to be disposed of through 
ordinary trade channels.

The term “Quota Cloth” applies (i) 
to cloth bought by the State Govern­
ments against release orders or pur­
chase authorities issued by the Textile 
Commissioner, Bombay, and (ii) in 
the case of States other than Bombay 
which have composite mills within 
the respective zones, to that portion 
of the mills’ production which the
Textile Commissioner has placed at 
their disposal as part of their quotas.

(b) The percentage of both kinds of 
cloth referred to above is 33i and 66| 
respectively.

(c) The entire production of cloth
for consumption in India by mills is 
subject to price control. Therefore,
irrespective of whether the distribution 
is throtigh controlled channels or 
normal trade channels the retail
margin permissible is 14 per cent 
over the ex-factory prices. Both the 
ex-factory and the retail prices are 
stamped on all varieties of cloth.

(d) The cloth quotas due to the
States flxed by the Government of 
India in 1948 are calculated at !8 
yards. 15 yards and 12 yards per
capita for city, urt>an and rural pcpu- 
lation respectively.

Q u o ta  C l o t h  and R e le a s e d  C^loth f o r  
Bihab

;i778. Shri Kshudiram Mabata:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) the quantity of quota cloth and 
released clotti sent to the State of 
Bihar dunng last six months sepô  
rately: and

(b) the percentage of DhoU and 
Saree out of the stock sent during last six months?

^ e  BQnister of Cmnmeree and 
Industry (Shri M a h S b T ^
despatches of doth to Bihar during 
the peri^ July to December. 1950 

to 55,070 bales thro^h 
controlled c|̂ annels 9,539 b ^ s
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through normal trade channels. These 
figures are exclusive of the entire pro­
duction of about 240 bales per month 
of two mills in Bihar placed at the 
disposal of the Bihar Government 
under the AU India Distribution 
Scheme.

<b) Details regarding the varieties 
which make up the figures given in 
answer to part (a) are not av^ bte . 
However, a total quantity of 
bales of dhoties and 5,598 bales of 
sarees were released to Bihar d i^ ^  
July/December 1950. These quantities 
do not include (i) 718 bales of dhotiw 
and 400 bales of sarees produced by 
the two mills in Bihar dunng July/ 
December, 1950, whose production has 
been plac^ at ttie disposal of Bihar 
Government, (ii) dhoties and sarros 
procured by Bihar nominees from the 
Bombay and Ahmedabad non-selected 
mills on purchase authorities Issued 
by the Textile Commissioner, Bom­
bay, and (iii) dhoties and sarees 
which would have moved to Bttiw 
through normal trade channels out or 
the “free-sale” cloth of mills.

Y a r n  allo tted  t o  B ih a b

•1771. a r t  Kstadlnun Malutu
wm  the Minister of Commerce 
inanstry be pleased to state:

ra> the method of yam distribu­
tion to each State; and

<b) the quantity of 7®™
Bihar during the later ball of 1950?

The Minister of C om m ^  ^  
Industry (Shrl Btahtab): (a) Under the 
yarn Distribution Scheme mills have 
been linked to each State for the 
supply of specific quantities of yam 
which would approximate to tM 
State’s quota, in specific counte 
by month on a nm ni^ basis. T je 
mills offer the quantities covCTcd by 
these running release orfers to the 
Btate Textile authorities or ttieir 
nominees by the 7th of each ^onth on 
the basis of their anticipa^ pro­
duction and the State authontiw are 
required to intimate th ^  
of such offers to the mills i^thin 7 
days of the receipt of such oa m  or 
14th of the month whichever is wter 
and enter into contacts purchaw 
and lifting of the bales within 7 days 
thereafter.

(b) Against Bihar’s quota of 4,835 
bales of yam per month, ^wations 
on rniWs averaged 5,127 bales per 
month during the period July to 
December 1950. The quantity of yam 
delivered by mills agatest t h ^  
rations, however, averag^ to 1,595 
bal^ ver montfa during vm  period.

T r a o s  A G R x a ^ n rr  w it h  S p a in

*1772. Sliri Sivimralcasain: Will the 
Minister of Commerce and Isdnst^
be pleased to state:

(a) whether it is a fact that India 
and Spain will shortly sign th ^  first 
Trade Agreement in Madrid; and

(b) if so, what are the articles that 
will be imported into India imder this 
agreement?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) and (b). 
India and Spain exchanged letters on 
the 13th February, 1951 at Madrid 
conveying the approval of the 
respective Governments to the Agreed 
Minutes of trade discussions with the 
Spanish Trade Mission which visited 
India in October, 1950. Copies of the 
Agreed Minutes of Discussions have 
been placed in the Library of the 
House.
In te r n a t io n a l  E n g in e e r in g  E x H ra m oH

•177S. Shri D. S. Seth: WUl the
Minister of Commerce and Indostry
be pleased to state:

(a) why Czechoslovakia is not re­
presented at the International Engi­
neering Exhibition Delhi; and

(b) whether steps are being taken 
to include Czechoslovakia in the Indus­
trial International Fair at Delhi or 
Bombay?

The Minister of Commerce and 
In d os^  (Shri Mabtob): (a) The
Czechoslovakian National Committee* 
for the World Power Conference and 
the International Commission on Large 
Dams were invited by the Indian 
National Committees to participate in 
the Exhibition, Invitation was also 
issued by us to the Government oi 
Casechoslovakia. Both the Czechoslo­
vakian National Committees ê d̂ the 
Government of Czechoslovakia ex­
pressed their inabili^ to participate.

(b) No Industrial International Fal  ̂
is proposed to be held at Delhi in the 
near future. The Fair to be held at 
Bombay this year is on;anlsed by 
private enterprise viz. the Engineering 
Association of India. Bombay.

H a n s l o o m s  in  H yde r ab ad  S tate

•1774. Shri S. V* Nalk: Will ^  
Minister of CooMBerce «sd Industry
be pleased to state: ^

(a) how many working handlooms 
there are in the State of Hyderabad 
and what is the quantity of yam re­
quired to keep them working to their 
capacity;

(b) what percentage of this. Oov* 
emment are now »uw>lying and what
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steps are being taken to supply ade­
quate quantities; and

(c) whether there is difference 
as to the quality and prices between 
the yam supplied to the State and 
other parts of the country?

The Minister of Commene amd 
Industry (Sbri Mahtab); (a) There are
1.40.000 handiooms in the Hyderabad 
state out of which 1,38,000 looms are 
active and 57 per cent, of these active 
looms viz., 79,584 are working on 
cotton yam. The requirements of the 
looms amount to 4,350 bales of yam 
per month,

(b) The yam quota for Hyderabad 
State was Axed at 3,865 bales per 
month in November. 1948, on the basis 
of yarn consumption as estimated by 
the Fact Finding Committee. Against 
this, yam delivered by mills to that 
State during the period September to 
December, 1950, averaged 2,147 bales 
per month. The Textile Commissioner, 
Hyderabad, had estimated in 1946 that 
out of the supplies of the yam receiv­
ed by the State 90 per cent was being 
allotted to the handloom industry. On 
tliis basis, on an average about 1,932 
bales per month would have been 
allotted to the handloom industry 
during September to December, 1950. 
In order to make available more yam 
to the Industry the Government of 
India have totally banned the export 
of yam and have withdrawn the free-

to the mills.
60.000 bales of American cotton have 

'been supplied to the spinning mills at 
subsidised rates for production of ytirn 
ffor supply to the handloom industry. 
Yam of counts 80s and above to the 
tune of Rs. 65 lakhs is being imported 
during the first half of 1951 for the 
purpose.

(c) The specifications in regard to 
the count-lea strength product and 
ttie ex-mill prices prescribed by the 
Textile Commissioner in the Yam 
Price ^hedule apply to the production 
of such counts of yarn by all mills in

difference inthe quality prices of yam suppUed 
by mills to the Hyderabad State and 
to other parts of the country, exceot 
that mills whirh obtain not less than 
75 per cent, of the motive power by 
burning coal and/or fuel oil are per­
mitted to mcrease the maximum ex­
factory price prescribed at 2J per cent. 
anowar£e” ***°^  ̂ coal and/or fuel cil

J ute  S to c k

Hlmatsinglai: (a) WiU 
of Commerce and Indns-

quantity of
min T  ^  ®tock with the jute 
mills in Bengal and outside Bengal?

Cb) Is the stock in hand together

w ith  w h a t  is  expected to axDe fr o m  
th e  In d ia n  U n io n  r e g a rd e d  as su ffic ien t  
t il l  th e  n e x t  c r o p ?

( c )  W h a t  steps, i f  a n y . do Govern­
m en t p r o p o s e  to  ta k e  to  in c re a s e  the 
s u p p ly  o f  ra w  ju te  t o  th e  m ills ?

The Minister of Commeree and 
Industry (S h r i  Mahtab); ( a )  an d  < b ). 
T h e  e x a c t  in fo rm a tio n  is n o t  a v a ila b le . 
E v en  i f  it  is  a v a ila b le , i t  w il l  n o t  be 
in  th e  b e s t  in te re s t  o f  th e  co u n tr y  t o  
d is c lo s e  i t

( c )  E ffo rts  a re  b e in g  m a d e  t o  g r o w  
m o r e  ju te  a n d  se cu re  ju t e  f r o m  w h e r e  
it  is a v a ila b le .

“ B h u l i  T o w n s h ip ”  c o k s t s u c t k d  f r o m  
C o a l  M in e s  W e l f a r e  Fdmd

*1776. Shri BOmm tringka: (a) W ill
th e  M in is te r  o f  Labour b e  pleased to 
s ta te  w h e th e r  a to w n sh ip  k n o w n  as the 
“ B h u li T o w n s h ip ”  h as  b e e n  co n s tru e - 
ted fro m  th e  C o a l M in e s  W e lfa r e  Fund 
to  h o u se  c o a l  m in e rs?

(b )  I f  so , h o w  m a n y  h o u se s  h a v e  
b een  b u ilt  in  th e  to w n sh ip  a n d  w h a t 
a re  th e  a m en it ie s  p r o v id e d ?

<c) W h a t is th e  a c c o m m o d a t io n  coo-^ 
ta in e d  in  e a ch  h o u se  a n d  w h a t  is  its  
c o s t  o f  c o n s tru c tio n ?

( d )  W h a t is  th e  to ta l c o s t  o f  th e  
T o w n s h ip ?

( e )  O n  w h a t  r e n t  h a v e  th e  houses 
b een  le t o u t  to  th e  w o rk e rs ?

( f )  H o w  m a n y  h o u se s  h a v e  b e e n  s o
fa r  o c c u p ie d  b y  th e  w o rk e rs  a n d  h o w  
m a n y  a re  v a ca n t?  ^

( g )  A r e  th e  a u th o r ity  c o n c e r n e d  a n d  
t o e  w o rk e rs  sa tis fied  w ith  th e  wrack­
in g  o f  th e  T o w n s h ip ?

The Minister of Ubonr (Shri Ug- 
jlvMi Ram): (a) Yes.

(b) 1566 houses have been built The 
a m en itie s  p r o v id e d  a r e  c o m m u n ity  
la tn n e s , s tre e t  lig h tin g , d isp e n sa ry , 
m in e re ’ in stitu te  f o r  p r o v id in g  e d u ca ­
t ion a l a n d  re c re a t io n a l fa c il it ie s  to  
m ^ ,  womea an d  ch ild re n , p r im a ry  
s ch < »l, p o s t  o ffice , n ig h t  s ch o o l f o r  
a d u lts , o u td o o r  g a m es  l ik e  f o c t  b a ll  
a n d  v o l le y  b a ll, r e a d in g  r o o m  a n d  
in fo rm a t io n  b u re a u . W a te r  sutmly 
a n d  s a n ita ry  a rra n g e m e n ts  h a v e  s o  t a t  
b een  p r o v id e d  in  432 h ou ses .

rooms, frontverandah, back verandah-cum-kitchen 
^urt-yard with c o m p o u ^ d w S llS  oath room.

wmstnictlon of
I 2M. *»•

( d )  A b o u t  R s . 56

(e) Rs. 2 per mensan pep house.
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<f) Of the 432 houses whidi have 
be®i provided with water supply and 
sanitary arrangements, 420 have been 
allotted to the neighbouring collieries 
for the use of workers.

(g) Yes.
E x p o r t s  o f  B e n g a l  Desi C o t t o n

n777. Kaka Bhagwant Key: (a) WUl 
the Minister of Commerce and fodiis- 
4ry be pleased to state the quantity of 
Bengal desi cotton exported to foreign 
countries out of the total crop of 
1950/1951 season?

(b) What is the exporters’ purchase 
price in India and sale price in the 
foreign countries?

The Minister of Commcree aad 
Industry (Siiri MahUb:) (a) 5500
bales up to the 14th February, 1951.

(b) Information regarding the re­
porters’ purchase price in India or Xtoe 
sale price in foreign countries is not 
readily available. Its current market 
price in India plus the export duty, 
however, amounts to Rs. 1/12/6 per 
lb., while sales have been made to 
foreign countries at prices rangmg 
between Rs. 2/1/11 and Rs. 2/3/9 per 
lb.

H a n d l o o m  W e a v e r s  a t  G u n t u r

•1778. Slni Kasiatt: Will the Minis­
t e r  o f  ciinmeit* and Industry be pleas­
ed to state:

(a) whether it is a fact that a depu­
tation of handloom weavers w^ted <m 
the Minister at Guntur during his visit 
there in January last:

(b) if so, whettier they rcp re ^ e d  
to him their difficulties and grievan­
ces; and

(c) if so, what were toe 
given to them by the Mmister?

*Hie Minister of Commerce 
mdnstry (Shri MjOitab): and (b).
The answers are in the ainrmaUve.

(c) I assured the weavers that yam 
position would improve frc^
^ d  more allotment would be made to 
the States.
R e h a b il it a t io n  o f  E a st  B e n c a l  D is ­

placed  P e r s o n s  in  M ad r a s

♦1779. Sbri Siva-iwakasam: Wni the 
Minister of BehatoiMtatltni be pleased 
to state:

(a) whether it is a fact that a^new 
batch of 10.000 diKolaced persons from 
East Beng; l̂ is being sent to Madras 
State for rehabilitation; and

(b) whether the Oovemment of 
India have sugpest^ any new sch e^  
to the Madras State for rehabUlUting 
ttiese displaced persons?

The Bteister State for BdbtUfite- 
tion (Shri A. P. Jain); (a) Not
immediately.

(b) The Madras Govwnment have 
submitted two schemes for the settle­
ment of 200 displaced famiUes of 
fishermen and 300 displace families 
of agriculturists in Madras State. These 
schemes, which are under considera­
tion, will be implemented only if the 
required number of families are found 
willing to go to Madras.

E x p o r t  T rade  in  H id e s  an d  S k in s

*1780. Shri Sivapraka.sam: WiU toe 
Miiiister of Commerce and Indnstry
be pleased to state:

(a) the value of export trade in hides 
and skins the Government of India 
are having at present; and

(b) which are the coimtries to whidb 
toese hides and skins are mostly sent?

Hie Minister of Commerce and 
indnstry <Shri Mahtab); (a) and <b). 
There are no exports of hides and skins 
on Government account. A statement 
showing exports of hides and skins on 
private account and the countries to 
which toey were exported in toe last 
three years is placed on toe Table of 
the House. [See Appendix XIII, 
annexure Np̂  18.]

Im p o r t  f r o m  P a k is t a n  
•1781. Giani G. S. Mnaate.wm the 

Minister of Commerce and Indastry be
pleased to state: •

<a) whetoer Government h w  
allowed at present imports from Pakis­
tan of any» articles under a general 
licence or a special Ucence; and

(b) if toe answer to part (a) above 
be in the aflarmative. what are t o  
names of a few important articles for 
which such a Ucence has been usued?

The Minister of Cmnmem ^  
Indnstry (Shri Mahtob): (a) Ŷ es. t o .  
The Government has allowed Imports 
from Pakistan of certain cpmmoditiw 
boto under general and special licences.

(b) A statement furnishing t o  
requisite information is laid on the 
Table of the House.

STATEMENT
List oiallowed to be imported from 

tan under a General licence or a 
special licence.
(1) Fresh fruits and v e ^ b te s  by

land and air. > 1
(2) Fresh ftsh;alTO dry

fish in to  Tripura State a ^ A ^
dry fish from East Pakistan Into wwt 
Bengal.
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(3 )  B ^ h  m ilk  a n d  its  DTOducts 
( fr e s h  a n d  n o t  p re s e r v e d  o r  t in n e d )-— 
b y  la n d  o n ly .

(4) Raw hides and skins.
(5) Eggs.
(6) Poultry from East Pakistan into 

West Bengal. Assam and Tripura State.
(7) Gram.
(8) Betel leaves and Betel>nuts from 

East Pakistan into Tripura State.
(9) Dried chillies and onions f r o m  

East Bengal into Assam.
(10) Kapok from East Pakistan.
(11) Cotton seed.
(12) Coriander seeds from East 

Pakistan.

Shortage of Salt

•17«2. Shri Ghnle: (a) Will the
Minister of Works, Prodneti<A aad 
Supply be pleased to state whether it 
is a fact that a shortage of salt is 
being experienced in the city of Gwa­
lior for the last two months?

(b) If so, what are the reasons?
The Minister of Weeks, Prodnctbm 

and Supply (Shri Gadgil): (a) There 
was a temporary shortage in January,
1951. A sufficient quantity of salt was 
despatched and salt is now freely 
available in Gwalior.

(b) The reasons for this temporary 
shortage were late receipt of indents 
from the salt nominees by the Govern- 
raent salt sources at Sambhar coupled 
with shortage of wagons to clear the 
rush of indents towards the close of 
1950.

CEimiAL Ekporcement D irectorate

*1783. Shri Naziniddin Ahmad: (a)
Will the Minister of Commerce and In­
dustry be pleased to state the strength 
of the Central Enforcement Direc­
torate and how it functions?

(b) How many cases of black- 
marketing have been detected by the 
Directorate, how many cases have 
been prosecuted and with what re­
sult and how many are pending inves> 
tigation?

The Mtelster of Commerce and 
iadttstry (Shri MahUh): (a) *lhe
strength of the Central Enforcement 
Direclorate is 7 Gazetted and 48 non. 
Gazetted OflRcers. The main function 
of the Central Enforcem^it Directorate 
is to enforce control orders regarding 
cotton textiles and iron and steel, and 
to detect contraventions in respect of 
the control orders.

(b) 1075 cases have been detected 
by the Central Enforcement Directorate 
during 1949 aad 1950. 295 caset have

been prosecuted, out of which 128 have 
been convicted, 43 acquitted and 124 
are still under trial. 190 cases are still 
pending inquiry.

Retrenchment in Burma Evacuee 
Department, Calcutta

•1784. Shri Chattopadhyay: WiU the 
Prime Minister be pleased to state:

(a) whether the temporary staff at­
tached to the offtce of the Burma Eva­
cuee Department at Calcutta have 
been served with notices of discharge 
from the 1st March 1951 though some 
of them have been working in the 
office for more than seven years;

(b) whether any alternative employ  ̂
mmits have been offered to tiiem;

(c) whether they are eligible for 
permanent absorption under the new 
scheme; and

(d) what is the length of service 
after which a temporary employee is 
not to be discharge from s^vice ac> 
cOTding to the present rules?

The Deputy Minister of External 
Affairs (Dr. Keskar): Presuming that 
the hon. Member has in mind the stntf 
under the (government of West Bengal 
for work connected -with evacuees 
from Burma. Malaya, etc., the answer 
is as follows:

(a) and (b). The Government of 
West Bengal have served notices of 
discharge on some staff with effect 
from the 1st March. 1951, and are 
making arrangements to absorb them 
in other Departments of the State 
Governmeni.

(c) and (d). As fbe staff are
employees of the Government of West 
Bengal, the new scheme of the Gov­
ernment of India does not apply to 
them.

Price of Tyres

‘ ITSS. Sfcri M. V. Rama Rao: Win «ie
Minister of Commerce and Kttdust̂  be
pleased to state:

(a) the reasons for the inci^se in 
the price of tyres by 15 per cent since 
January 1951;

(b) the gross value of tyres made in 
India during a year and the increase 
therein due to higher prices;

(c) the gross value of raw rubber 
produced in a year in India at iht 
controlled prices;

(d) the gross value of raw rubber 
produced in India in a year at open 
market prices now prevailing; and

(e) the estimated stock of rubber 
available for supply in India at 
present?

The Minister of CemnMree imtf 
tadMtty (Shil Makteb); (•) Tte ^



Rs. 2.5545 lalchs for Janunary—June
1950. Export licences issued during 
that period were 64,583 against 64,9'î fi 
export licences issued during January— 
June 1950. Information regarding the 
total value of export licences issued 
during these two periods is not avail­
able, as export licences are mostly 
issued on quantitative basis.

(c) During July—December 1950, the 
maximum amount for which a single 
import licence was issued was Rs. 
5,35,00,000. This licence for import of 
art silk yam was granted to Messrs. 
Silk and Art Silk Mills Association 
Ltd., Poddar Chambers, Bombay, to 
cover the reqiurements of all their 
members. Similar infotrmation in 
respect of the highest value of any 
export licence is not available, as ex­
port licences are not issued normally 
on a value basis.

& «i WHtten Amwen 2f J iiit /A ftlf i» il Written Answirs l7««

manufacturers have to use a-certain, 
amount of imported rubber over and 
above the quantity of indigenous 
rubber available to them. As the 
prices of imported rubber has incre^  
ed considerably, the cost of production 
has also gone up, and so the prices of 
tyres had to be increased by 15 per 
cent.

(b) Rs- 10 crores approximately; 
increase due to higher prices is Bs> 
1*5 crores approximately.

(c) Rs. 2.97 crores approximately.
(d) Rs. 11-63 crores, on the basis of 

the prices prevailing on the I4th 
February, 1951.

(e) Stocks available with the rubber 
growers and dealers on 1st February,
1951 were approximately 3,600 tons.

PRooucnoii or W ood  amd M e ta l  
F u r n it u b e

*17«6. Sliii Kaiwamwar: Will ^  
Minister of Commerce and iBdnsory
be pieased. to state:

(a) how many factories are in I n ^  
which produce metal furniture; and

(b) what protection Government 
propose to give to the producers of 
w o^  furniture?

Tbe Minister el Commeree and 
iBdostry (Stall Bfahtab): (a) About 33
factories.

(b) No request for any spe<^ pro­
tection has been received by Govern- 
xnent

Im p o r t  and  E x p o r t  L ic e n c e s

♦17S7. Stall Jagaiuutt Dar. WUl ttie 
Minister of Ckmimerce SAd laoBStry
be pieased to state:

(a) the total number of import and 
exp<^ licences issued for the pmod 
July to December 1950 and the total 
amount for which they were issued;

(b) how these compare with too*#
issued for the period January—Jime 
1950; ,

(c) the maximum amount for which 
single import and export U c ^ e  w  
issued during July—^December 19W 
and the name of the party who got It;

(d) what is the proposed ceillnf 
figure for import and export
tor the period January—June 1951T

The Bflntsler of Cmumfttt asd 
iBdostry (Start MiAtata): U) and (b). 
For July—'December 1950, 78,782
import licences were granted for the 
total value of Rs. 3,23,33 lakhs, as 
against 40,815 licences for a valua of

(d) The estimated export earnings 
for the period January—June 1951 are 
Rs. 230 crores whereas the estimated 
expenditure on commercial imports is 
Rs. 290 crores. These estimates relate 
to all items of import and export 
trade whether they need export and 
import licences or not. It is not possi­
ble to giire separately ceilings for 
those arUcles for which import and 
export licences are required.

O f fic e  o f  th e  E c o n o m ic  A d v is e r

♦1788. Start Jagaimatii Da&: Will the 
Minister of Commerce and Industry 
be pleased to state:

(a) the present strength of the OfRce 
of the Economic Adviser attached to 
the Ministry of Commerce and tha 
cost incurred on its maintenance;

(b) the publications issued by the 
above office in the years 1949 and 
1950; and

(c) what steps Government propose 
to take to improve the statistical sidet

The Minister of Commerce and 
Industry (Start Matatab): (a) and (b). 
Two statements are laid on the Table 
of the House. [See Appendix XIH, 
annexure No. 19.]

(c) With the transfer, with effect 
from the 1st February 1951, of the 
main portion of the statistical work to 
the Cabinet Secretariat, the EronOTiic 
Adviser's office is now left with stati­
stical work cpimected with the New 
Wholesale Price Index, Sample Sur­
vey of Retail Trading and Re-classlflca- 
tion of Foreign Trade Statistics. It is 
hoped that the Economic Adviser’s 
Organization will now l>e able to de­
vote more time to this work*

QtjoTA or C l o t h  t o  U t t a r  P r a d sb h

•1789. Start m y  Ctaaran tal: (a) 
Will the Minister of Commerce and 
iadiiftry be pleased to state what was
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itie  quota oJ; Cloth given lo  Uttar 
rruatiia iu me year l»4y anci is#oo; 

{M) vvnai IS the quota given lor

{c) Are Goverunieat aware that the 
cioui fiuppiieci to tae State is quite 
iui»uaicieiu to xneet the aemands, ii 

now do Government propose to 
meet me demand?

(d; Hai» me Uttar Pradesh Govertt- 
mtiit maoe any representauon in the 
mailer?

(e; By what time do Govermnent 
prupo&e lo restore the cut in the 
quoia oi clom to mat State?

The Minister of Commefce u d  
inuuairy (diin taabtao/: (a; The
lu o n in ly  gross quota ot Uttar Pradesh 
w a i « x e a  in  U e ce m o e r  iy4tt a t 4^»/UU 
oa ies  iT iciusive of me estimated iiaod- 
io o m  production ot 10,500 bales per 
m on th . T h e  net mill clom quota of 
itifc z on e  IS. mert?lore, 3 3 ^ 0 0  bales per 
n ion m . rrom September 1949» the 
G o v e rn m e n t  assumed responsibility 
lu r  m e  disu'ibution ot only two-third 
01 the null's production lor civil con- 
sum pU on» the balancp of one»third 
bein  ̂ auowed through normal trade 
ch a n n e ls . Thus me present mill cloth 
q u o ta  ol Uttar Pradesh is 22.133 bales 
p er  monm. During me year 1949. 
•* / (5.310 b a les  ol miii clom were made 
a v a ila b le  to Uttar Pradesh and 320,777 
ba les  d u r in g  th e  year 1950, m at is to 
say , th a t m e  zone received 39,693 
Dales p e r  month during the year 1949 
an d  2b,733 bales per monm during the 
y e a r  1950. Ad noc quotas of i'io th  
am o u n tin g  to 27,055 and 3,000 bales 
w e re  g ra n te d  to Uttar Pradesh during 
me years 1949 and 1950, in addition to 
meir normal quota of 22,133 bales per 
month.

(b) The quota referred to above, 
viz ., 22,133 bales a month is likely to 
continue durii^ 1951. The revision of 
zon a l quotas is likely to be taken up 
a fte r  the 1951 census figures are avail> able.

( c )  Government is aware that it has 
not been possible to supply me States 
d u e  quota during the year 1950. In 
o rd e r  to meet the demands of the 
States, the Government have now 
issued a directive to the mills to re­
serve 60 per cent, of their total 
monmjy packings for civil con­
sumption,

(d) The Uttar Pradesh Government 
have drawn the attention of the Gov- 
ernmenf of India to the fact that the 
cloth supply position in that zone is 
unsatisfactory. In order to assist the 
zone to some extent, the Textile Com­
missioner has granted an ad hoc quota

332 PSD

ol 1,000 bales in February 1951. In 
addition, me mills in Uttar Pradesh 
nave been directed to deliver tbiir 
February productum to th« riominffis 
oi Utiar Pradesh as and when ttusy pack 
It instead oi waiting for distrmutu»i 
m me monm following the month ol 
producti<m.

(e) Durmg 1950, due to the fall ic 
production oi mill clom account ot 
me non-avaiiability of suitable cotton, 
and strike in mills in greater B on ^ y  
certain cuts had to be imposed on the 
quotas ol all SUtes. It is not possit»le 
to say when a position will be reached 
whicn would obviate the necessity to 
impose any cuts. Now that a directive 
has been issued to the mills to reserve 
60 per cent, of meir pâ înngg for civil 
consumpUon, the situation would be 
watched and the original quotas of 
me States restored as soon as mills’ 
packings for internal ccmsmnption improve.

ENFORCCMEITT DiHBCTORAXt
M790. Balm Gk^inatk mmgh: WiU

the Minister of Commme amA 
Industry, be pleased to sUte whether 
It is a fact mat notices of terminatio& 
ol services have been served on the 
stafl of me Enforcemmt Directorate?

The Minister of  „
indostry (Shri Mafctab); Yes, please. 
But again it has been suspended tOr 
me time being.
’ IMPOHT L1CSNC3S

^  ®- s- wm tiiBMunster of Comment ani la te lq r  bepleased to state:
(a) whether Government have

prescribed a minimum turn-over of 
Rs. 50,000 per annum lor the apiai- 
cants appl^ng for import licences as 
“New-Comers** ;

(b) whether Government are awaze 
mat some persons classed as '*poUticai 
sutierers*’ are not in a poffititm to 
invest money in the various businesses 
run by them so as to secure the 
minimum turn-over of Bs. 50,000 per 
annum for import licences; and

(c) whether Govemm^t propose to 
exempt, in deserving cases, the **poliii- 
cal suflferers” applying for imzKdt

(b) Y«s, Sir.
(c) No. Sir. Without a ndnimum ei 

finanoial resources, no one really 
expect to e s t a t e
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loreigD trade of the county. It 
therefore not been considered desir- 
aoie to waive this condition in the case
oj any class of applicants. I would 
add? however, that there are, many
articles required for the agncuituMl
and industrial development of the 
country, or for the maintenance of
public health which are on Open 
General Licence for import a n d ^
therefore be miported by anybody.
Then again, a large number of items 
are licensed to actual users. It is o ^
in cases where imports are somewhat 
severely restricted that certam mini­
mum conditions are prescribed fey
determining the eligibility of an appli­
cant to receive an import licence.

Displaced Persons from  East and 
W est Bengal

112. Shrl A. C. Guha: Will  ̂the 
Prime Mmister be pleased to state;

(a) whether Government are main­
taining the daily or periodical figure 
of displaced persons passing between 
West and East Bengal; and

(b) if so, the monthly total number
of displaced persons passing from 
East Bengal to West Bengal and tnce 
versa from January, 1950 to Decemr 
ber. 1950?

The Deputy Minister o£ Extern^
Affairs <Dr. Keskar): (a) and Cb). It 
has not been possible to maintam dally

or
sons

periodical figures of displaced 
suus only passing from We^ ^
Bengal and vice ueraa. Daily figures 
of passengers passing from West to
East Bengal and vice versa by train 
via the border stations of Banpur and 
Bongaon are, however, being 
tained from the 7th February, 195Q. 
They include displaced pcrs^^
normal travellers and others. Tw
attached statement gives the montWy 
totals of all Railway passengers for
the period 7th February to 31st 
December, 1950. [See Appendix XIII.
aiinexure No. 20.]

Grain « «  India held up in
Pakistan

113. Shpi SiTapMtasam: (a) wm
the Minister of CommMce ^
IndasT7 t>e pleased to state whether
it is a fact that nearly 65 wagons of
grain due for India are held up in 
Pakistan?

(b) If so, why and what steps are 
being taken to bring them into our
country?

The MiaLoter of Commeioe 
lodvstry (Sliri Mabtab): (a) So far
as Government ol India are aware, no 
wagons of grain due for India are 
held up in Pakistan.

(b) Does not arise.
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THE 
PARLIAMENTARY DEBATES

(Part II—^Proceedings other than Questions and î nswers > 
OFFICIAL R l^ R T

PARLIAMENT OF INDIA
Tuesday, 27th February, 1951

The House met at a Quarter to Eleven
f the Clock.

[M r . Speaker in the Chair]
QUESTIONS AND ANSWERS

(See Port I)

11-45 A.M.
REPRESEltTATION OF THE PEOPL®

(No. 2) BILL
IIXTENSION OF TIME FOR PRESENTATION OT

R eport of Select Committee

The Minister of State for Parlia­
mentary Affairs (Shri Satya Narayaa
Sinha): I beg to move:

“That the time appointed for
the presentation of the Report of
the Select Committee on the Bill
to provide for the conduct o f elec­
tions to the Houses of Parliament
and to the House or Houses of
the Legislature ot each State, 
the qualifications and disqualiflca- 
lions for membership of those
Houses, the corrupt and illegal
practices and other offences at or
an connection with such elections
and the decision of doubts and dis­
putes arising out of or in connec­
tion with such elections, be extend­
ed up to the end of March. 1951.”

Ttfr, Speaker: Motion moved:
“ That the time appointed for the

presentation of the Report o f the
Select Committee on the Bill to
provide for the conduct of elec­
tions to the Houses of Parliament
and to the House or Houses o f the
Xiegislature of each State, the
qualiAcations and disqualifications
for membership of those Houses, 
the corrupt and illegal practice#
«n d  atber offences at or in con­

nection with such elections and the
decision o f doubts and disputes
arising out of or in connection with
such elections, be extended up to
the end of March, 1951.”
Shri Sondlii (Punjab): I would like

to know the reasons why the Com­
mittee :Imis not been able to finish its
work.

Sliii Satya N anyan Sinlia: Tlie
Select Committee has not been a l ^
to finish its work in spite of the fa d
that so far five meetings of the Select
(Committee have been held. The Select
Ckjmmittee started work on 2nd Feb­
ruary. The BiU consists of 163 clauses
and so far we have been able to dispose
of 33 clauses. By the end of March, we
will try to flnidL

Shri Deshbaadim Gupta (Delhi):
May I know whether you have fixed
any date for private Members* reso­
lutions?

Mr. Speaker: Not yet; I will do so.
Shri J. R. Kapoor (Uttar Pradesh):

May I know what was the originfd
date fixed for this report?

Mr. Speaker: End of February.
Shri Hnssain Imam (Bihar): This

BiU was referred to the Select Com­
mittee at the fag end of the last
session in December. The difficulty
was that in the interim period, between
the close o f the last session and the
beginning of this session, no meetiag
could be held. I simply wanted to
draw the attention of the House to
the fact that if Select Committees are
formed and no meetings are held in
the interim period, it would always
lead to difficulties and we will be
behind time. The usual process should
be that meetings should be held in the
recess and not during the session o f
Parliament itself.

Mr. Speaker; The question is:
*'That the time appointed for the

presentation of the Report of the
Select Commmee on the Bin «o

340 PJ5J).
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[Mr. Speaker]
provide for the conduct of elec­
tions to the Houses of Parliament
and to the House or Houses of the
Legislature of each State, the
qualifications and disqualifications
for membership of those Houses, 
the corrupt and illegal practices
and other offences at or in connec­
tion with such elections and the
decision: of doubts and disputes
arising out of or in connection with
such elections, be extended up to
the end of March, 1951/’

The motion was adopted.

RAILW AY BUDGET—GENERAL
DISCUSSION
F ir s t  S tag e

Mr. Speaker: The House will now
'proceed with the general discussion of
the Railway Budget. Before that dis-
.cussion commences, I have to announce
to  the House that I fix the maximum
time-limit for speeches as 15 minutes
for each hon. Member excepting the
hon. Minister of Railways for whom
45 minutes or more will be allowed

necessary. In view of the large num­
ber of speakers. I would request hon. 
Members to make their remarks to the
point and see that they finish their
speeches within time, to enable as 
many hon. Members as possible to
have an opportunity to have their say. 
W e will now start. Mr. Shastri.

S h r i  K a m a t h  (Madhya Pradesh):
Before the general discussion starts, I
would make one request to you. That
is, I would request you not to confine
yourself exclusively to the list of
Speakers on this subject which I pre­
sume,— subject to correction,— ĥas been
handed over to you by the Chief Whip
a  Uttle while ago, but to cast your
eyes all around the House and let the
Members catch your eye a s usuaL 

Mr. Speaker: I have made it clear
more than once that so many names
come suomotu to me from Members
and so many lists come, ^ d  even
complaints that perhaps this mike
prevents me from seeing Members; but
I do not go by any particular list. I
am entitled to have my- own choice
and generally I am doing according to
my choice.

The Minister of State for Parlia­
mentary Affairs (Shri Satya Narayan
Sinha): May I know, whether it 1$, not
a practipe in other Parliaments also
that names are submitted?

ghri Hussain Imam (Bibar): The
Whip hand?

Mr. Speaker: Anybody can give me
a  list.

S h x i  H a r i h a r  N a t h  S h a j ^  (Uttar
Pradesh): As during previous years, I
propose mainly to confine my remarks
to the labour aspect of the Railway
Budget. Before I do so, however, I 
should like to take this opportunity o f
offering my sincere, not conventional,
congratulations to the hon: Railway
Minister for the ail-round improvements
that the Indian Railways have register­
ed since they were put under his able  ̂
charge. The hon. Minister also  ̂
deserves congratulations for the preci­
ous gift that this House has bestowed
on him in the person of my esteemed- 
friend Mr. Santhanam, whose untiring, 
efforts and intelligent handling of the- 
affairs of the Department have to no
mean degree been responsible for this, 
unique success.

Speaking for labour, I do not dis­
pute the earnestness of the two Minis­
ters in promoting the well-being of the
employees put under t^eir charge. All
the same, I shall be failing in my duty
if I do not voice the sentiment of Rail­
way men in regard to some of the- 
matters that vitally affect them and to*
which reference has been made by the- 
hon. Minister in his Budget speech. 
His attitude in regard to ♦he demand
for increased dearness allowance is
unsatisfactory and unconvincing. As
the House may be aware, it was int
1948 that a dearness allowance of
Rs. ten per month was announced by
the Central Government. It was
accompanied by an assurance that
every effort was being made to brmg. 
down the cost of living index. Not. 
only has that hope not been realised ̂  
but on the contrary, the cost of living^ 
index has been constantly rising. T h e
situation now has undergone a stiU
further deterioration during recent
months. The abnormal rise in the- 
prices is inflicting acute hardship on
the workers. In several sectors o f
industry, as you may be aware, the
workers are granted dearness allow­
ances in relation to the rise or fall ire 
the cost of living. But, the situation
is not so in the Railways in spite o f
the recommendations of the Central
Pay Commission. The present positiorfc 
is getting increasingly untenable, and
the Government which is expected to
be a model employer, should, it is very
desirable, no longer shut their eyes to
the present position of their employees.

- Apart from the demand for the- 
increa.96 in the dearness allowance, I
should like to make one concrete sug­
gestion for the consideration of the
hon. Minister. At present about 35 per
cent of the employees are enjoying the 
grain shop concessions. As for the rest
of them— 65 per cent, of the employees-
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— my proposal is that they should be 
supplied grain from  the grain shops 

. o f the railways at controlled rates as 
, existing before the 25 per cent, increase 

took place. That is my suggestion for 
the moment, barring the question of 
the increase in the dearness allowance 

r which I hope will receive attention.
Now. the second point which is of 

no less importance than the question 
o f dearness allowance is the question 
o f housing. The situation which was 
already acute has been further accen­
tuated after the partition causing acute 
hardship and privation to the em­
ployees, particularly in those railways 
where the refugee staff both from 
Western and Eastern Pakistan had to 
shift to other railways. I would also 
observe that not only on humanitarian 
grounds, but also to ensure the health 
and the efficiracy o f the staff, the ques­
tion o f housing has to get first priority. 
It was stated by the hon. Minister that 
about Rs. eight crores have been pro­
vided for amenities to the staff. I have 
very minutely gone into these flgiu^s 
and I find that out of this sum Rs. eight 
crores, Rs. 3,59,00,000 have been
allotted for housing, including 
repairs and alterations to existing
houses. Now, suppose a sum of
Rs. 59 lakhs is taken up for repairs 
and alterations, then Rs. three crores 
are available for new quarters. 
Calculating roughly on the basis of one 
house built at a cost of approximately 
Rs. 5,600, the total number of houses 
likely to be built with this stipulated 
amount would be about 6,000 which 
means that housing amenities would 
come to only less than one per cent, of 
the employees. I feel this will not give 
much of a relief to the employees and 
I appeal to the hon. Minister to con­
sider the desirability of enhancing this 
amount to a reasonable proportion in 
keeping with the gravity o f the 
situation.

Reference was made by the hon. 
Minister to the Joint Railway Advisory 
Committee’s recommendations. In this 

regard, the first point, of course, is 
that there are certain categories to 
whom these recommendations as im­
plemented by the Government have 
been a matter of disappointment. Now, 
there are genuine cases amongst them 
also and our organisation is taking 
them up separately with the Govern­
ment, and I will not make any refer­
ence to them here. As for the rest, there 
is no doubt that as regards a large 
category o f employees, these recom­
mendations have been beneficial. The 
only point that is left or that deserves 
attention is that there are complaints 
from various quarters and from vari­
ous railways that there is undue delay 
in  the implementation <if these recom­

mendations and I would urge this point 
and invite the attention of the Minis­
ter to this reasonable grievance.

Now, coming to the question of re­
grouping. It was last year that I had 
the privilege as the spokesman of one 
of the main organisations of railway^ 
men, to meet the Railway Minister, 
and there we had offered o ^  support 
in general to the principle o f re­
grouping. At that time we had wanted 
an assurance— and it was given to us—  
that while this question was fin a lis^  
the railway labour should be taken in­
to confidence. As I said, this assurance 
was given. Now that the plans are 
already ready in regard to the creation 
of one zone, I do hope that that 
assurance will be implemented.
12 Noon.

In this connection there are only 
three points which I referred to then, 
and I want to repeat them here also. 
In introducing this re-grouping, t lu w  
factors have to be taken into con «- 
deration; firstly that aU railwas^nen in 
the various railways should be con­
firmed : secondly, no transfers, except 
where housing amenities are available, 
should be affected; and thirdly service 
conditions should not be adversely 
affected as a result of this re-group­
ing.

There is one last point in regard 
the labour aspect of the Railway Budget 
which I want to emphasise here and 
I want to do so because I attach very 
great importance to it, not only from 
the point of view of labour, but also 
from the larger view-point of the 
success of this national enterprise, I 
mean the question of labour manage­
ment and relationship. I should like to 
submit that the situation in this regard 
is not as satisfactory as has been made 
out by the hon. the Minister of Rail­
ways in his speech. On the contrary, 
it has taken a turn that deserves his 
careful consideration. I would restrain 
myself and refrain from apportioning 
blame or from indulging in accusations, 
because I feel that public criticism 
from me would embitter relations, 
and I as the main spokesman 
o f one of the important organisa­
tions of railwaymen firmly believe 
that the best interest of labour 
and of the railways as a whole ran be 
best served only by comolete coopera­
tion and a spirrt of fellowship between 
the mass of workers and the nd'ninis- 
tration. That spirit, unfortunately, is 
lacking to-day. Amongst the workers 
there is a growing discontent and 
frustration, and it is for the Railway 
Minister who enjovs a reoutation. and 
rightly so. as a man of ripe judgment 
and profound imaeinption, to oorrertly 
assess-the n>ht causes of th's {rrow- 
ing deterioration and to devise ways
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£Shri Harihar Nath Shastri] 
and means that would bring concrete 
and tangible results in this direction 
before it is too late.

Finally, before sitting down, I woiUd 
like 10 make one observation with 
regard to the Budget as a whole. 
The Budget as a whole, the budget 
aspect oi it, I feel and the House 
will agree with me, is a sound budget 
and has the impress of the practical 
understanding on the part of the Rail­
way Minister. I have no doubt, that 
with the expected substantial surplus 
as a result of the increase in fares, it 
will be possible for the Government 
to make headway towards the rapid 
rehabilitation of the railways and to­
wards providing increased accommo­
dation and other amenities to the 
travelling public and also toward* « -  
lecting an all-round improvement in 
the working of the railways.

Shri Hussain Imam: The Budget that 
has been presented to this House does 
show that the Government is wide 
awake to the needs of the country; but 
is a little stingy in the matter of giving 
to labour what it preaches others to 
give. I refer to the fact that we have 
had on several occasions discussions 
in this House that labour should share 
in the profits, that we should have 
profit-sharing schemes, and we have 
had. almost every day here, quarrela 
between iabour and Government on the 
question of bonus. Every good industry 
today gives at least two months’ wages 
as bonus to the workers, so much so 
that even the income-tax department 
now allows deduction for bonuse* up 
to 60 days’ salary, to be deducted as 
cost and not as gratuitous payments. 
But it is strange that witii the pros­
perity of the Railways, Government 
is-'not following what it preaches others 
to do, and is not making the labourer 
share in the benefits derived and the 
improvements made in the income of 
the Railways. I personally have 
been advocating even in the Council 
of State— and I had my differences 
with Mr. Gopalaswami A yyan^ r 
on the subject—that the financing 
of the replacements should not 
be debited to capital but to revenue. 
I may remind him of the discus­
sions tbait we had in 1945. It is foxmd 
on page 122 onward of the debates ol 
CmixKTil o f State. Even then I had ad­
vocated that the cost o f replaceDOTt 
o f assets irrespective of dtanged parices 
should not go to capital. The older sys­
tem was teat the element o f inawore- 
n e o t  or inflationary nse ia Iffice w  
debited to capital and tlier^ y  ttie 
Tcvemie debits were smaller. What w  
A d  in 1945 was that w e debited 
iailatioaarr element to t fx  tmwmm « d  
t b e n t r  *  huee e e i o d l *  to

s'^rphis w l^ h  w a s  to accnJe to general 
revenue. Mr. Gopalaswami Ayyangar 
had then advocated that this was w ron f 
accowiting. He had urged th«t w h a ts w  
w ^  paid to the g e n ia l  rev«iue should 
be reduced from the capital at chargft. 
I  think that was a very good and land- 
able ob ject Whatever we pay to tiM 
Central Government in excess of their 
interest charges and a share in the pro­
fits must go towards reducing ttie capi­
tal at diarge.

In this connection I was very glad 
^ a t  one of my suggestions has been 
accepted, which was made as long ago 
as 1945—^which can be found on page 
122 of the Debates. Regarding interest 
accruing to depreciation fund and the 
Railway Reserve Fund, I had urged 
that it was wrong technically to credit 
those to the revenue account I am 
glad to see that during this year and 
in the coming year these interests are 
to be credited to depreciation fund. I 
am gtari that at last wisdom has cc«ne 
to Government to separate the interest 
on Depreciation Fund from the revenue 
account, . . .

The ABnister o f States, Transport 
and Railways (Shri Gopalaswami): It 
is a very different Government.

Shri Hussain Imam: But the men at 
the helm are the same. My point is 
firstly that Government owes a duty 
to labour to make them share in the 
excess, after making provision for all 
the outgoings. There must be some 
system whereby labour could receive 
a share in the surplus of the Railways.

Shri B. Das (Orissa): In spite of the 
lion’s share?

Shri Hussain Imam: Lion’s share or 
whatever share you give I have my 
doubts about the absorbing capacity o f 
railway administration. I find that the 
number of people employed today are 
far in excess of the needs of the rail­
ways. It is a wrong policy that we 
should try to make the railways or any 
other department of Government into 
an ashram where people can c«jme in 
and remain without work. If the 
Minister of Railways will Inquire into 
the matter he will find a large increase 
in the number of staff attached to each 
railway teain. I am not referring to 
the distant past but if you compare 
■Qie staff working on each train in 1939 
with the number o f stafT employed on 
each train today, you will see that 
within twelve years they have more 
than doubled.

Shri Haiih«r IlMta Shaairi: Due to 
expansion.

Vt ^  M  n
oi woieiî
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c a n  very easily dispense with them. 
Labour itself is doing a bad turn by
insisting that there should tie more 
sharers in the divisible pool. If they 
want to have a good share only those 
who are necessary for the running of 
the railways should share in the profits. 
If you create surplus staff the result 
is what is now happening in India. We 
have an excess of population and we 
do not know how to feed them. You 
cannot try to make ten persons share 
in a yard of cloth. You must produce 
more. If those workers are not pro­
ducing anj^hing the railways must 
discharge them or reabsorb them in 
new lines.

I was particularly interested in two 
items. One is the depreciation fund. 
We had some discussions on this 
subject on the 21st December 1941 on 
the question of the new Convention. 
It must be remembered that the 
Kunzru Committee known as the 
Indian Railway Enquiry Committee 
had recommended the appropriation of 
22 crores to the depreciation fund, 
whereas the Ministry insisted on keep>- 
ing it low at 15 crores. Finding now 
that the income has far outstripoed 
their estimates and being afraid that 
the workers would make a claim and 
demand a share in this huge surplus, 
the Government thought it better to 
hide it just as ordinary company pro­
moters do in different shapes in order 
to escape giving a share to the share­
holders. The same method has been 
adopted by Government but in a more 
open manner.

Shri Gopalaswami: There is no
hiding,

Shri Hussain Imam: It is hiding in 
one respect in that you do not allow 
it to be known. There is an excess of 
30 crores between the estimated income 
and the actual receipt. How to dispose 
o f it, so that the Federation of 
Railwaymen and Shri Jaiprakash 
Narain may not pounce upon it and 
ask for increased dearness allowance 
on the lines suggested by the Pay 
Commission in the past? So the hon. 
Minister had carefully kept by 15 
crores in the shape of depreciation 
fund.

S h r i  G o p a l M ni: Sir, I am bound
to repudiate the motive < attributed to 
me.

Shri Hussain Imam: It may be sub­
conscious and it may not be conscious 
at all.
{Mr. Dejmty’ Speaker in  the  C h a ir ]

I must say that I had my difierences 
with the railway administration; but I 
have no difference with them on the 
question that a nationalised institution 
must work for the prosperity of the 
country as a whole. Therefore I do 
iK>t oppose 13ie increase In fares, as it

is in line with the rise in the cost of 
living indexes, which has gone up to 
about 400 with 1939 as 100, whereas 
the railway fares even after increase 
will be only about 250 per cent, of 1939̂  
as 100.

The Minister of State for Transport 
and Railways (Shri Santhanam): 170.

Shri Hussain Imam: It nieans that 
they are not sufficiently high. Just 
as I claim that the workers should 
get a share my complaint is that the 
raiiwaj' passengers are no
amenities commensurate with the in­
crease effected. A  small point is that 
at least one electric fan should be 
provided in each Class III compart­
ment of mail and express trains where 
people travel long distances. If Gov­
ernment bring forward the excuse 
that they have no fans, I would re­
mind them of the trade pact which 
was signed yesterday in which they 
have agreed to the export of electric 
fans to Pakistan. You have so much 
in excess; yet you cannot find them 
for the railways! You must work in  
such a way that you may have the 
willing co-operation of the travelling 
public. Installing fans is not a very 
costly affair but it is a thing which 
does show that you are giving^ atten­
tion to your passengers and that you 
are not treating them as they were 
treated in the past as mere animals 
to be huddled together and kept in a 
sort of a pen. Our compartments are 
not compartments— they are pens in 
which you just shut the people up. I 
would also remind my hon. friend o f 
the peculiar oosition that in spite of 
the fact that'the railways have now 
become one national undertaking—  
with no difference between the B.B. 
and C.I. and the E.I.—yet the stand­
ard of accommodation in the first and 
second classes of E.I. is very mxlch 
lower than that in the B.B. and CJ.^ 
M. and S.M. or S.I. It is time now 
that Government woke up from the 
stupor into which they had fallen dur­
ing the regime of the tliree classes— 
Class I, Class II and Class III. That 
system had reduced the amenities o f  
the passengers. Now you have gone 
back to the old system of first, se­
cond, Inter and third classes, yet ypu 
have not improved the facilities. You 
are increasing the fare.s enormously 
but you are not -imultareously 
increasing the amenities. Even to- 
this day the first class Uckets 
which used to be white are still 
issued in the second class colour 
of green, and the second class tickets 
are still red which had formerly sig­
nified inter-class. They have changed 
the class system but the colour is  
what it was. I do not know of the 
other Railways, I know only o f t h »  
K.I. and there I find that the standard 
of amenities ^ v e a  to higher c la ss
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[Shri Hussain Imam] .
passengers is much lower than what 
it  was in the past and is definitely 
lower than that in the other Railways 
like B.B. and C.I. and M.S.M.

Another thing which surprises me 
is the expenditure side of the cu rr^ t  
Budget. We are having really a kind 
o f windfaU in the shape of increas^  
earnings from passenger traffic. -.ne 
third class passenger eammgs were ol 
the order of Rs. 73 crores m 1949-50, 
Rs. 82 crores in the revised esU m a^  
o f  1950-51 and Rs. 100 crores m the 
next year which shows increase o f 
about 20 per cent in the gross earn­
ings in the new Budget That earn­
ing is not due to any m creas^  traffic 
or increased train faciUUes~it is 
merely due to the increased fares. 
Therefore there is no justification for 
increased expenditure which is being 
budgetted for. I cannot understand 
the reason for this high incre^e m 
expenditure. The ‘Miscell^aneous 
Railway expenditure’ in 1949-50 was 
Rs. l-:u  crore. Rs. 1-41 ciore in 1950­
51 and Rs. 1*38 crore in the present 
Budget. There was an increase m the 
revised estimate of 1950-51 of a sum 
o f  Rs. 0-18 crore which I cannot 
understand. Perhaps I have not been 
able to go through all the booics. I 
was absent from here and I did not 
have time to go through them.

The Railways are not a commercial 
undertaking in the  ̂ sense the
profits go to the shareholders. It is 
a national undertaking the object of 
which should be. firstly, to give the 
cheapest service because it is a mo­
nopoly service, secondly it must give 
amenities to the passengers, and 
thirdly it must make the labour share 
its profits. If anything is left over 
after these three items are covered, it 
should go to the general tax-payer be­
cause the more we go towards naUon- 
^lisation the lesser will be the income 
from income-tax. We must bear in 
mind that nationalised undertakings 
are free from income-tax and as such 
they must contribute in another shape 
to the general revenues. All the ŝ ame 
it is incumbent on Government to im­
prove the amenities: not in the sh a ^  
onlv of raising platforms and buil(^ 
ing" waiting rooms—they yro ail good 
in their places—but something more 
is required to be done. The compartr 
ment mu.st also be improved. It is a 
sad commentary to say that out of our 
capital at charge in the railways only 
eight per cent, represents the f*aplt« 
on carriages. It is a very small part 
o f the total capital. It  is on good 
riages that the comfort of the travell­
ing public depends because during 
the time of their travel they have^ to 
he in the compartments, and the fart 
4 at we have only eight per cent or 

capital at charge invested on c«r- 
i^ g e s  is a sad commentary. There­

fore, railway facilities must bfe im­
proved. N ot only is this necessary 
for the third class, but it is 
in the case of first and second classy . 
The first and second class compart­
ments are so old and decrepit XusX 
unless something is done soon they 
will become wrecks. It is a common 
thing to find the looking-glass missing 
in the upper-class compartments. ^  
is a sad commentary on our watch 
and ward and on our national charac­
ter that even these glasses cannot ^  
main there. The bulbs have to be 
enclosed in wire-mesh because other­
wise people thieve them. These ^ e  
strange things which we must Uye 
down if we are to be respected in the 
world. Then you have bars on the 
windows. They give the appearance 
as if we are travelling in a jail con^ 
partment, but they are necessary, I  
admit, because the conditions In 
which we Hve are unsafe.

27 FEBRUARY 1951 G&iteTal Discus^on

Shri Raj Bahadur (Rajasthan): May 
1 say that my friend has not seen • 
jail?

Shri Hussain Imam: I have been
visiting my friends very often since 
1920 onwards because so many of 
them were there. I had not the pri­
vilege of being a denizeii, but a \nsitor 
I have been for a pretty long time.

In conclusion. I would say that the 
Railway Budget deserves well of the 
House, but the Railway Ministry must 
also look to the people and the labour 
before they can ask for the sanction o f 
the House.

Pandit Kunzru (Uttar Pradesh): I 
listened with more than ordinary in­
terest to the account that the hon. 
Railway Minister gave o f his steward­
ship -during the current year. We 
were all naturally pleased to lind that 
the year had been a prosperous one 
for our Railways, and that «»fmerally 
speaking their financial position was 
thoroughly sound. We were al] great­
ly pleased to hear that the relations 
between the authorities and railway- 
men had improved considerably in 
the course of the year, that both shdw-
ed a better understanding of earh
other’s point of view, and that the 
railwaymen had resnonded to the 
anpeals both of the Government and 
of the public with regard to the spirit 
and manner in« which they should 
carry on their work.

It is only when all concerned rea­
lize that they are engaged in a na­
tional task that the Indian Railwajrs 
can achieve full efficiency and the 
public can derive the maximum bene­
fit from them.

I also listened with great interest 
to the remarks made by my hon..
friend with regard to the opeVating
efficiency o f the Railways. l i e  »  
sured us that the improvement h* 
had spoken of last year waa contl*
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nuing. I myself was under the im­
pression that a steady improvement 
in this respect was going on, and m 
order to find out to what extent this 
.imDrovement had taken place I col­
lected some figures that bear on this 
point. 1 was surprised to tuid that 
contrary to what my hon. friend had 
said, and I myself had thought, there 
was no substantial improvement in 
the working efficiency of the Indian 
Railways so far as it could be judged 
Jyv these figures, I looked first into 
the figures of engines awaiting . re­
pairs. In 1946-47 there were about 
18 j  per cent, of the locomotives 
awaiting repairs in workshops and 
^heds on the broad gauge. This 
percentage was 19 at the end of Sep­
tember Ĥ dO. On the metre gauge the 
percentage was 17*4 in 194b-47 and 
17-;5 at the end of September 1950. It 
is true that after 194M7 the position 
in this respect deteriorated even more 
than it had done during 19 4 ^ 7  and 
perhaos when my lion, friend the 
Minister of Railways assured us that 
a steady improvement was taking 
place he was thinking more of the 
years 1948-49 and 1949-50 than of the 
previous year.

Then, I tried to find out what was 
the number of engine miles per en­

gine day of an engine on the line. Here 
^oo I found that there was no differ­
ence between the figures for 1946-47 
^nd those for September 1950. The 
.figure for the broad gauge is 75 in 
either case and for the metre gauge 
it  is 73. On some Railways there has 
teen  improvement, but the picture as 
a whole looks now as it did four 
:years ago.

Take again the consumption of coal 
per thousand gross ton miles. Here 
too, I find no improvement between 
1946-47 and 1949-50. There has been 
some improvement in the course Of 
the current year in respect of the 
broad gauge passenger trains, bi^ it 
is too early to say whether the Rail­
ways will be able to consolidate this 
gain. The questions both of movement 
and of consumption of coal are of 
^considerable importance. The bear­
ing of the greater speed of . our 
trains on their ability to carry 
more traffic is obvious and perhaps no 
single factor will be of greater help 
in enabling us to move more traffic 
than an improvement in this respecrt. 
A s regards economy, considering the 
•quantity of coal that our Railways 
consume, even a small amount of 
economy in the use of coal will lead 
to  a substantial saving as pointed out 
t)y the Indian Railway Inquiry Com­
mittee. I should like my hon. friend 
the Minister of Railways when he 
winds up the debate to tell us what 
the ground for his optimism in re- 
teard to the working of the Railways Ik. I should like to believe that the

efficiency of the Railways has risen 
during the last four or five years, l  
know that the members of the^ Rail­
way Board are doing their best to s ^  
that the past deterioration m the Rajl- 
wavs is overcome and ^hat the Rail­
ways are able to take a further step on  
the road to progress.

I shall say just a word about the 
question of increase in fares. TTie 
Minister of Railways has shown that 
the current year has been one of pro­
sperity for the Railways. If we com­
pare the figures for the current y e ^  
with those for 1949-50, keeping the 
amount to be credited to the D epreci^ 
lion Fund at the same level, we find 
that the results for the current y ^ r  
are much better than those for the 
year 1949-50. Indeed, if the standard 
of 1949-50 is adopted, we find that 
there would be a saving of Rs. 17-85 
crores. But even granting that 
the renewals and replacements 
wUl cost Rs. 30 crores and more 
every year, there will be a sur­
plus of about Rs. 2.85 crores. 
Should we, in these circumstances, 
agree to an increase in lares? ^  
regards, the proposed increase m the 
fares for upper class traffic, I find 
taking the figures for 1949-50 and
1950-51 that the estimates o f income 
have not been realised. The realisa­
tions, or the revised estimates, have 
been consistently lower than the 
budget estimates. If l^e fare is rais­
ed, the revenue may rise a little but 
at the cost of a declining upper class 
traffic. Take the third clâ ŝ passen­
ger. His fare is to be raised from 
four to five pies in one case and from 
five to six pies in another. That is to  
say, on all ordinary trains it will rise 
by 25 per cent. Is there any justifi­
cation in the present state of things 
for raising so substantially third class 
fares? I personally do not think that 
this is justified. I have taken fully 
into consideration all that the hon. 
Minister has had to say w ltt regard 
to the desirability of speedily com­
pleting the rehabilitation programme. 
But, even so. I am not disposed to  
agree witii him that it was necessary 
to raise third class fare so substan­
tially. I think, even if he had wanted 
to raise it. not more than half a pie 
per mile would have <|one. How this 
could have been adjusted is a different 
matter, I cannot go into that, but even 
that would have yielded him about 
nine crores. I would have liked tt> 
say something more about this. I 
shall, however, pass on to deal with 
two other topies in the course of thie 
few minutes that remain.

My hon. friend took my breath amsT 
by  informing us of his decision to ab<>- 
lish the post of Chief Commissioner 
of Railway*.

Bhri SaJ Bahftdor Why?
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P a n d i t  K u n z r u :  When I  thought o v e r
this, I felt that this was a serous 
matter. My hon. friend has paid a 
well-deserved tribute to the pres^mt 
Chief Commissioner of Railways, Mr. 
Bakhle. His remarks showed 
seemed to think that the post of Chief 
Commissioner was superfluous and 
ttiat the co-ordination that it is his 
duty to bring about could be effected 
at the ministerial level. In all indus­
trial concerns, there are managing 
agents. But the managing agents ot 
managing directors do not take the 
place of the managers of those con­
cerns. I doubt whether any managing 
director would say that he was com­
petent to look after his factory and 
that, therefore, the manager should be 
dismissed. This is a very hazardous 
step.

Among our nationalised undertak­
ings the railways are the only, under­
takings that we can be proud of. They 
alone could prove of our practical and 
technical capacity. Is it desirable that 
so material a change should be made 
in regard to the administrative orga­
nisation of such an undertaking?

There are some other points ihfX 
emerge in this connection from my 
hon. friend’s statement. He said that 
the three Members of the Railway 
Board would carry on their technical 
work and that one of them could act 
as Chairman and as Secretary to Gov­
ernment If the Chairman has to do 
his own work and at the same time to 
act as Chairman and also to perform 
other duties that the Chief Commis­
sioner did, namely, touring and settl­
ing technical questions, in consultation 
with the Genera] Managers, deciding 
works programme in consultation with 
them, he will have more work than 
one man can do. And the result will 
be that his work as Secretary to the 
Board will suffer. My hon. friend 
iloee not contemplate that the Trans­
port Secretariat should deal with 
railway matters. But I fear that the 
aatural result of his proposal will be 
t h a t  matters will be dealt with more 
a o d  more by the Transport S e c r e ta ­
r y  and the purpose for which the 
Bailway Board was established and 
f b e  post of Chief Commissioner f o r  
B a i l w a y s  was created would be com­
pletely lost. Besides, It does not seem 
t o  m e  that the two Ministers that d e a l 
with Railways can take the place o f  
^ e  Chief Commissioner, because the 
Chief Commissioner is a technical 
roan and can help the General Mana­
gers in a way that the Ministers can­
not. If I were asked whether I would 
h a v e  t w o  Ministers a n d  no Chief Com­
missioner, or one Minister a n d  a  Chief 
C o m m is s io iie r . I shoald uhhesitatiiig^ 
vote, for the latter proposal.

mai H u M t e  Uaam: M r .
i n r a m i  is  m o r e  a  S ta te s  M i n i s t e r  n o w .

Pandit K n n z r u :  I should like to say 
a few words in regard to amalgama^^ 
tion of the S.I., M. and S.M. and the
Mysore Railways. I shall not say 
anything about the general question o f  
regrouping, because there is no time 
for it. Perhaps, I shall have an oppor­
tunity of expressing my views on this 
question in connection with the voting 
of demands for grants. But as regards 
this particular question I find that my 
hon. friend has laid great stress on the 
economy that will accrue from the 
amalgamation of these three railways. 
The main source of economy is the 
pooling of locomotives and rolling 
stock. This, according to my hon. 
friend the Railway Minister, will re­
sult in a saving of 20 locomotives and 
20 coaches. The Indian Railway 
Enquiry Committtee recommended 
pooling. This recommendation has 
been accepted by the Government and 
the Chief Mechanical Engineers of the 
Railways have, broadly speaking, ap­
proved it. It seems to me, therefore, 
that it is clear that so far as pooling 
can lead to any economy, it rnn b e  
achieved without any amalgamation 
because of the decision taken by Gov­
ernment already on the question o f 
pooling of locomotives and rolling 
stock. It is not uncommon for 
through trains to be run on more thaa 
one railway line. And if pooling o f 
engines is resorted to, it will not only 
lead to greater efficiency in railway 
working, but also to economy and 
without any amalgamation.

Now, take again the question o f  
rationalisation of workshops and work­
shop capacity. Government have al* 
ready taken action in this respect. Tlie 
Annual Railway Report for 1949-50 
says with regard to rationalisation o f  
repair capacity: “ It is proposed t o
rationalise the repairing capacity of 
railway workshops on an all-Indi» 
basis.’ ’ As regards the rationalisa­
tion of manufacture capacity it says^ 
“ further progress in the bulk manufac­
ture of spare parts on an all-India- 
basis was made.”  This matter t o o ,, 
therefore, is being dealt with already. 
Now, this being the case, the justifica­
tion for the amalgamation of the R a i l ­
ways can, broadly speaking, be sought 
only in the higher efficiency t h a t  
might be realized thereby.

I liave no time to deal with the many 
other factors mentioned by my hon. 
friend with regard to economy, but I 
should like to say that the staff pro­
posed by him is not enough. The 
General Manager, the Chief Engineer 
and the Chief Mechanical Engineer 
at least will each have to be provided 
with a Deputy. If we look at 
existing organisation we are almettit 
irresistibly driven to this conchisioa* 
SM iariy , the Chief O p e r a t e  Sap^ 
• rin ten tot wlH h*v» to be aroTidM  
with a Deputy wbo m if^t h e ^  in th »
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movement of traffic.
I should like to say a word about 

the question of efficiency because this 
is a very important matter. What 
are the arrangements made by my hon, 
friend in order to secure greater effi­
ciency? The line will be about 6,000 
miles long. But the district system is 
to be retained. Whatever the exper­
ience of other countries may be, in 
India it has been found that when the 
mileage is large it is not possible for 
a General Manager to supervise his 
charge efficiently. He needs an 
intermediary agency between himself 
and the officers who might be called 
district officers. This was provided 
in the old days in the E.I. and N,W. 
Railways by the creation of divisions 
with a Divisional Superizitendent in 
charge whose business it 'was to co­
ordinate the entire work in his divi­
sion. Now my hon- friend is going 
to retain the district system. On the 
technical side he is strengthening the 
system by creating regions with a se­
nior technical officer with e^ erien ce 
at the head of each region in respect 
o f each kind of technical work. But 
so far as the responsibility of the 
Genera] Manager is concerned it is not 
lightened in any way. His task will 
become more difficult. I am rather 
puzzled therefore by the Hailway 
Minister’s hope that this amalgama­
tion will lead to greater efficiency. I 
am not against the regrouping of Rail­
ways in principle. It will have to be 
undertaken because the Railways 
formerly known as Indian State Rail­
ways are now part of the National 
Railways. But for reasons that I have 
already stated I am very doubtful 
whether the particular scheme put 
fon^'ard by the hon. Minister in respect 
of Southern India will yield the results 
that he expects of it. I think that the 
matter requires much greater thought. 
I know from the hon. Minister’s speech 
that he appointed a committee of the 
Railway Board to go into this question. 
But the sub-committee was subject to 
his directive; the principle to be 
carried out was his; it was not that of 
the Railway Board. He has of course 
every right to diflfer from the Railway 
Board. And it is an open secret that 
in this matter the Railway Board do 
not see eye to eye with him. Perhaps 
that is the reason why the Chief Com­
missioner of Railways is retiring.

Sltri Goiialaswaal: I must take
exception to that suggestion. I 
thought my speech made it perfectly 
clear why the Chief Commissioner is 
retiring.

Pandit Kunzni: I did not mean to 
suggest that my hon. friend had made 
it difficult for the Chief Commissioner 
to continue to serve the Indian Ridl- 
ways. What I meant to say was that, 
perhaps, finding that his views on such

a vital matter were not acceptable to 
Government he became disheartened 
and thought of finding another avenue 
of employment which would give ade­
quate scope for his talents.

Shri Gopalaswami: Unless the hon. 
Member has any outside or inside 
information, (Pandit Kunzru: None
whatsoever) I think it is wrong for him 
to make that suggestion in this House.

Pandit Kiinaxu: I have no outside or 
inside information on this subject. 
What I said was said in perfect good 
faith. And I do not see any reason 
why my hon. friend, on whom my re­
marks do not reflect at all, should be  
so excited about it. However, I shall 
not say a word more about it.

Mr. Depnty-Speaker; Order, order. 
When we are discussing a matter o f 
policy and as a first step a particular 
group of Railways is being amal­
gamated, and when the hon. Minister 
had made it clear in his speech and 
paid encomiums and tributes to the 
gentleman concerned, unless it is said 
and there is substantial evidence for 
it that the person concerned is pre­
maturely retiring or has been asked to 
go. it is not right, particularly when 
the hon. Member has nothing of that 
kind, to make suggestions and a sort 
of innuendo that the retirement must 
have arisen out of that. It  would 
seriously upset the Government admi­
nistration. I do not think such obser­
vations should be made.

Pandit Kunzru: Sir, if you had not 
been in the Chair I would have taken 
strong exceotion to your remarks. I 
had said no‘thing that cast any asper­
sion on the hon. the Railway Minister.

Mr. Deputy-Speaker: I am very
sorry. I have got very great regard 
for the hon. Member who has been 
here and in the Legislature for a very 
long time. But I cannot escape the 
impression that it is a kind of innuendo, 
for which there is no support. He has 
been asked if he has any inside know­
ledge or knowledge of anything out­
side, and he has definitely said that 
he has absolutely no such information. 
In spite of that—to say that without 
the Chief Commissioner nothing can 
go on is another matter—but to say 
that a particular gentleman is retiring: 
on account of differences etc., J. am 
aftraid, is carrying things too far. -^ d  
to say tiiat but for my being m the 
Chair he would have taken strong 
ex ertion  to my remarks does not als<̂ - 
seem to be appropriate. It must be: 
Impersonal.

Pandit Knnzni: Sir. it is not m y 
habit to make innuendos. I say what­
ever I have to quite directly, and in 
this case too, I have expressed myselT 
with perfect frankness and without 
lefir o f aajrbody. When I ^ o k e  of th*?
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position of the Chief Commissioner, I 
took ordinary human psychology into 
account and I say, in spite of what has 
fallen from your lips, that if I were in 
the Chief Commissioner's position, I 
should get disheartened. I do not know 
whether the Chief Commissioner got 
actually disheartened or not, but I put 
myself in his position and I tried to 
see how I would feel, and it was then 
that I made those remarks. I do not 
see really what there is in them that 

< t n e  can take exception.
Shri Gopalaswami: What has last 

fallen from the lips of my hon. friend, 
far from justifying what he said before, 

lias only heightened the wrongness of 
his original statement,

Mr. Depaty-Speaker: We have no 
material here, and the hon. Member 

[Mr. Deputy-Speaker]
does not say that his retirement has 
arisen on account of this. Is the hon. 
Member in a position to say that it is 
•due to this? It may equally be that 
in ^ t e  of the Chief Commissioner 
having agreed to this proposal, he 
might be retiring in the ordinary 
course. What is there to show that he 
has disagreed on this question and that 
he is going away? He may have 
agreed and still he may be retiring. 
Under these circumstances, such re­
marks ought to be avoided in future.

Pandit Knnzra: I am willing to
accept any correction that the hon. 
Minister might like to make, but I do 
not see why I should withdraw any­
thing. I have nothing to withdraw.

Mr. Deputy>Speaker: The hon. Mem­
ber has absolutely no foundation on 
facts. The hon. Member himself has 
admitted that he has no inside or 
outside knowledge of the Chief Com­
missioner’s retirement and the hon. 
Minister has definitely stated that there 

Js absolutely no such disagreement and 
that he is not retiring on account of 
that.

Pandit Kunzni: I have said nothing 
which reflects on the honesty of purpose 
o f  the Railway Minister. I have not 
-even hinted that he compelled any 
officer who did not agree with him to 
leave the Railway service. I have never 
thought like that. I have known my 
hon. friend too long to accuse him of 
any such manoeuvre, but I said what 
I have said entirely taking human 
psychology into account. My hon. 
friend may not like what I have said 
and he will be at perfect liberty to 
-criticize me, but there is nothing that 
I can withdraw.

T h e  H o u s e  t h e n  a d j o u r n e d  f o r  L u n c h  

t i l l  H a l f  P a s t  T w o  o f  t h e  C l o c k ,

; T h e  H o u s e  r e - a s s e m b l e d  a f t e r  L u n c h  
H a l f  P a s t  T w o  o f  t h e  C l o c k .

[Mr. Deputy-Speak^r in the Chair].
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(E n o lis H  Translation of the above 
'  speech)

Giani G. S. Mosafir (P^^^*5Urfhntl
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their outstanding ability which has 
belied the general impressioji about the 
Indians. Perhaps because of our long­
standing subjection under the British, 
even now whenever we happen to 
make mutual jippointments, we instinc­
tively ask each other whether the 
time so fixed was meant to be treat­
ed as English time or Indian. But a 
strict enforcement of the observance 
of regularity in time in respect of the 
railways reaching their destination 
and their overall management are real­
ly  commendable, i think this has re­
moved the blot on us that we Indians 
are not generally punctual in the ob­
servance of time. People had thought 
that on tlie attainment of independence 
we will not perhaps be able to main­
tain punctuality. In respect of the 
railways it is a basic necessity that 
they must be strictly punctual in 
their arrivals and departures. So the 
hon. Ministers and other concerned 
officers, no doubt, deserve congratula­
tions. Now the trains start and reach 
their destinations punctually. The 
general impression o f the public has 
also changed accordingly. It may be 
that there are other defects in their 
working, but so far punctuality is con- 
■cemed, railways have registered a con­
siderable improvement.

It is true that there is now punc­
tuality in the running o l trains, but 
many other things still remain to be 
improved. For instace, there is no re­
markable improvements in the railway 
stuff; there are the same time-won^ 
compartments and bogies with broken 
window glasses etc. Electric arrange­
ments are such that need repairs by a 
technician even at the stations when 
the trains are actually on the run. 
This is particularly a frequent case 
with the E. P. R. for the reason that 
after the partition the workshop was 
left behind at Lahore and the scheme 
for the construction of an alternate 
workshop at Jagadhri or Rajapur has 
still not been implemented. Now if an 
engine becomes defective, it has to run 
300 miles to reach Lucknow to get the 
defect removed. Only day before 
yesterday it so happened that the hon. 
Dr. B. V. Keskar, our Deputy Minister 

. o f External Affairs, had to reach Delhi 
Irom JuUunder. Just at the time of 
start the condition of the coupe re­
served for him became such that it 
could not be depended upon to take 
him upto Delhi. A  second class bogie 
then had to be converted into a first 
class one by affixing a label on it to 
that effect. He had to travel in it upto 
Delhi. This is one such instance that 
has come to my notice only day before 
yesterday. I have, therefore, put it be­
fore the hon. Minister with the inten­
tion of pointing out that much slack­
ness still exists in this respect.

• There are some «ther things also to 
be said about the E. P. R. I have m « ^  
praise for the excellent mess a r r a n t  
ments made at the main railway sUh 
tions and the hon. Ministers have 
done very weU by accepting the 
commendation of the Central Advisoxy 
Board for Railway regarding the intro­
duction of the tender system and tbt 
supply of cheap bread while not allow­
ing its standard or quality beiiif 
lowered in any way. But while g o ^  
bread is now available, water cannot 
be had at small stations. Even if $, 
waterman is employed then most pro­
bably he remains ei^gaged in the 
domestic work of the station mastei. 
It is on such stations in particu]^ 
that scarcity of water is acutely felt 
in the hot summer days.

I want to make 3̂ t another submis­
sion which I had made also on the oc­
casion of the last Budget and even on 
the one preceding the last. It is about 
the new railway lines yet to be con­
structed. It is a matter of satisfaction 
to note that one of my suggesions 
garding the Makerian-Pathankot line 
has been accepted and two crores of 
rupees have been provided for this pur­
pose in the Budget itself. I, howeveTi 
attach more importance to a railway 
link between Amritsar and Ferozepur, 
Any person boxmd for Ferozepur 
Amritsar has first to reach JuUundw 
covering thereby a distance of 
miles and then has to travel bade to 
reach Ferozepur. Even from the view-* 
point of its being a border region it 
is very important; but so far no 'attei^» 
tion has been paid to it. I considei 
the construction of some other railway 
lines on the E.PH. aiso very neces­
sary. It is good that some attention 
has been paid to have a railway tracjf 
between Nagtota and Joginder N ag^  
as a result of the Mandr Hydroelectric 
Scheme. There is, howex^er. one older 
scheme regarding the restoration of the 
railway line between Bhiwani and 
Rohtak for which three lacs of rupee! 
were once sanctioned; but which hay 
not been put into action as yet.

Shri Santhanam: I have not caught
the last point; will the hon. Membef 
pleasis repeat that.

Gian! G. S. Musafir; I have spoken 
about the railway line between 
Bhiwani and Rohtak. Once it wa* 
stated that the railway lines disman­
tled during war time will soon be re  ̂
stored. But no provisions have been 
made for the restoration of the Rohtnk- 
Panipat railway line. Similaviy I feel 
a great necessity of the consti’uction Qf 
railwaj’ lines in the many other places 
in the Punjab. They are very ferUie 
tracts of land. One amongst them if 
340 P.SX>.
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fGiani G. S. Musafir]
the Chamba Kulu region which is in 
no way less fertile 'Jiaa Switzerland. 
It would have been much better if 
some attention to that vailey would 
have been paid.

While not speaking any more on this 
item, 1 will repeat my earlier em­
phasis on the desirability of having im­
mediately a railway link between 
Amritsar and Ferozepur.

I want to repeat one more thing. It 
is about the speed. Whereas there is 
definite improvement regarding punc­
tuality, there has been no improvc^- 
ment in respect of speed. As an in­
stance, almost six hours are taken in 
reaching Delhi from Ambala» but, on 
the other hand, we can cover the same 
distance in only two hours and a half 
by motor. So many people travel by 
motor and bus and I m^^elf do the 
same in order to save time. Simi­
larly because of the acute accomoda­
tion position in Delhi a large number 
o f people come to work in office in 
Delhi from such far places like Panl- 
pat They have to spend four hours to 
cover a distance of fifty miles. 
rangements should be made for 
running fast local trains for this pur­
pose or the speed cjf the existing 
trains should be increased so as to 
take much less time lo c^ver that dis­
tance and thereby enable people to 
attend their oMces conveniently.

There has been some controversy 
here over this question of re-grouping. 
I understand that the outline that has 
been prepared by the Railway employ­
ees has been much liked here. In 
other words the outline of the South­
ern Railways has been completed. 
Very soon it will take practical shape. 
I do not want to say much about it be­
cause the time at my disposal Is very 
short and it would be very difficult for 
me to do justice to this subject in such 
a short time. But I would like to tell 
that when this re-grouping scheme will 
be finalized, we shall have certainly to 
amalgamate E. P. R., which is a small 
Railway, with some other Railway. At 
that time we must give due thought to 
the que.stion of the employees of the 
EJP.R. I know there are some em­
ployees in the E.P.R. who have been 
working in it for the last eight or nine 
years and ih ey  have not still ■,)-̂ en 
confirmed. When E.P.R. will be 
amalgamated with the other Railways 
ft is but natural that those persons 
who have been confirmed earlier will 
become senior and in this manner 
the.«;e nnor employees will remain 
junior. Therefore in this connection I 
want to submit this thing that they

should so<m be confirmed according to 
their length of services.

The fourth point relates to the hous­
ing problem. This problem is especially 
acute at the places where there are 
refugees. For instance it is very acute 
in Sealdah, In the E.P.R, I know there 
are about fifty such employees whose 
families reside in Jullundur while they 
are posted at Amritsar. In the same 
way there are about fifty such persons 
whose families are in Amritsar but 
they are employed at Jullundur. If 
only some attention is paid with res­
pect to their transfers, such an arrange­
ment can be arrived at by which 
persons employed at Jullundur can 
remain at Jullundur and those em­
ployed at Amritsar at Amritsar. Besides 
this I have seen many such cases in 
which transfers have taken place but 
no arrangements for their housing have- 
been made. In this way several em­
ployees have been suspended from their 
services. In other words they were sus­
pended for not vacating the houses 
which they kept with themselves out 
of their helplessness; in some cases two- 
months’ notice were given for vacating 
those houses and they were told that 
they would have to pay seven times the 
rent in default. Some such persons 
have been considered as outsiders. 
Therefore a man who draws a pay o f  
one hundred rupees or of one hundred 
and fifty rupees, and who pays ten or  
fifteen rupees a month as ten per cent, 
of his pay by way o f rent; if he has 
to pay sixty or seventy rupees more b y  
way of rent, you can yourself imagine 
what a difficult situation it would 
create for him. No doubt a sum o f  
Rs. 3,48,90,000 has been earmarked for 
the housing purposes in this budget 
and out of this a sum of Rs. 10,48,000 
falls to the share of Jullundur Division 
of the E.P.R. and rupees four lakhs to 
the Sealdah Division of the EJ.R. I 
think this amount is very small. There 
are refugees at these places and when­
ever refugees are employees this pro­
blem is very acute. Therefore the 
amount should be increased for these 
places.

Shri Santhanam: For EP.R. we are- 
giving 40 lakhs of rupees. It is on 
page 36 of the Memorandum.

Gian! G. S. Musafir; Thanks, but it 
says that the sum of Rs. 10.48,000 will 
be spent in the first instance.

The fifth point which I beg to submit 
is that it is essential to pay special 
attention to the labour conditions pre­
vailing in overy trade and esnecially 
in the Railways. Because:— **Mazdoor
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khush dil kunad karbesh^\ (If a labourer 
remains cheerful he will do more 
work.) No further attention has been 
paid in this direction so far. It is 
necessary that the demands of the stali 
union should be fully considered. I 
have just come to know that Comrade 
Ram Chandra who is the President of 
the Staff Union affiliated to the 
I.N.T.U.C. has been compelled to resort 
to hunger strike. There is no fair deal­
ing with the workers of the Union. 
For instance five^ f the employees from 
Pathankot who were connected with 
this Union and were its workers have 
been transferred. They used to do 
work of the staff imion. They had 
their connections with it; so in this 
way it is a great suffering for the petty 
employees who have some sort of 
sjmipathy for the Union. The Report 
of the Pay Commission which was sub­
mitted in the j^ar 1947 has taken so 
much time in its implementation that 
out of about thirty-five thousand em­
ployees of the E.P.R., who were affected 
by it, only twenty-five thousand em­
ployees have received their pay and 
allowances on the basis of this report 
and the rest ten thousand persons have 
not received anything so far, although 
three years have passed. In other 
words there has been a lot of laxity 
in this connection. No matter is being 
settled with greater speed. The resxilt 
is that various difficulties confront 
them. So far as the question of the 
employee’s appeal is concerned, I am 
of the opinion that zonal tribimals 
should be set up, which would dis­
pose of the appeals of the petty em­
ployees in short time. In this connec­
tion one thing is worth to be kept in 
mind and that is that there should be 
some representative of the Unicr. on 
the Housing Committee, on the Ration 
Committee, on the Sanitary Committee 
and I may say, even on Selec­
tion Committee. It should be done 
for their satisfaction, so that the 
representatives may keep the workers 
and the petty employees contented 
and produce more efficiency in 
the Railway work. I remember an 
instance in this connection. It relates 
to the Railway Station of Delhi. There 
was a watchman named Dharamvir; 
he was an employee of the Railway. 
He retired from service in 1949, but 
could not get his claims, his provident 
fund etc. till January 1951. So much 
so that he died of illness, hunger or 
due to other hardships of life; and I 
have come to know that after his death 
people collected funds for his shroud 
because his family was not in a posi­
tion even to provide a shroud for his 
dead body, and in this way the condi­
tion of this Railway employee who 
served the Railway Department for so 
many years became so much piteous

because of his not getting his dues, that 
there was not even a single penny left 
in his home for his shroud even at the 
time of his death. I have received this 
information at this time that out o f 
thirty-five thousand workers in > the 
E.P.R. about twenty-five thousand are 
such who have their dues with the 
Railway Department in one form or the 
other, but they are not being expedited 
and nothing is being done immediately 
in this connection.

I have to submit one thing with res­
pect to fares. I have said it before 
that the time at my disposal is very 
short but with all that I would cer­
tainly like to say something about 
fares. It is good that the hon. Minister 
spoke first and then explained it a 
second time. In this way tone of our 
passions has decidedly lessened. But I 
have not been satisfied. I know there 
has been some improvement with re­
gard to third class travel because I sun 
‘Musafir’ and I am always on the move. 
Now somewhat better bogies have come 
for third class and f£ins etc. too have 
been installed in them. Third class 
passengers are no doubt happy on these 
developments but I am afraid their 
happiness may not end as soon as they 
will hear about the fares. There are 
big officers of the Railway Department 
who travel in saloons. Our Ministers 
too travel in the first class. If these 
big Railway officers were to travel in 
the first class instead of saloons, what 
harm would it result in to? In this 
way or by some other way if some 
money could have been saved, it would 
have been better. It would have been 
much better had the third class fares 
not been increased at all.

Now I want to submit a few things 
about the social guides. Social guides 
have done a lot of service to the Rail­
ways. Among them there were many 
such persons who had taken an active 
part in the country’s struggle for free­
dom, Now they have been discharged 
from service and some have been kept 
nominally at some places. I would cer­
tainly request the Minister of Railway 
to pi*ovide these discharged persons 
some sort of employment. The cases 
of those social guides, who have been 
discharged from duty, should be con­
sidered whenever new posts are created 
or when vacancies occur. They should 
be given priority and should be em­
ployed. With these words, Sir, I close.

Shri Khandubhai Desai (Bom bay): 
At the outset I would like to pay my 
humble tribute to the two Ministers, 
the Railway Board and the Officers and 
men who have made it possible for us 
today to welcome a really good budget.
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[Shri iChandubhai Desai]
When I am paying my humb'e trir 
bute to the services which these people 
have rendered to the country I am re­
m inded of the situation of the Railway 
Administration as we inherited it in
1947. I may say without any fear of 

•tJontradiction that there was almost 
idespalr in 1947 well nigh up to 1948 
^i^arding the Railwe^ Administration 
Sand on the floor of this House we made 
Very stringent criticisms against the 
administration and we did not imagine 
then that within short space of two or 
three years we would be able to con­
gratulate the Government -)n the un- 
provements that have since taken place. 
I  had occasions in the past to criticise, 
criticise very adversely, the financial 
position of the Railways both in 1948 
and in 1949 on the ground that the 
capital at charge being about 800 
crores the depreciation which at that 
time stood at 75 crores was very in­
adequate, particularly in view of the 
fact that the Railway system had 
undergone very heavy wear rmd tear 
during the war period and it bad not 
been possible to renovate or renew 
them. As a result of that deteriora­
tion which had set in for nearly five 
or six years there has been all roimd 
inefficiency. When a certain amount 
o f inetTiciency sets in either in a com­
mercial concern or other under-i 
takings those who are engaged in it 
generally try to shift the blame on 
each other. Even so it happened on 
the railways—the officers finding 
fault with the men, the men with the 
officei i, the Railway Board finding 
fault with everybody and the Govern­
ment in turn finding fault with aU 
except themselves. The wear an4 
tear during the war period has de­
teriorated the railways to such an 
extent that with the best efforts In 
the world they could not renovate 
them. Therefore the cry during the 
last tw o or three years has been that 
at the first opportunity they should 
at least set right the mechanical ele­
ment and the human element will 
respond to it. I am glad to say that 
in 1951 all effoi ts have been made to 
improve the mechanical element and 
in the words of the hon. Miniater 
himself the human element also from 
top to bottom has responded to it 
very creditably. We have found that im­
provement has taken place in effi­
ciency, amenities and comforts 
though it may not be adequate or 
Satisfactory. But we have to realise 
that we are on the way towards im­
provement |?radually. Let us see how 
this improvement has been made pos­
sible.

According to the figures given in 
the budget in 1949-50, 46 crores were 
spent for the renewal of rolling

stock and the track. For 1950-51 pro­
vision was madt '^nly for 45 crores 
but as the w o rk i^  showed better
results the capital expenses were
raised to 61-31 crores. In 1951-52 they 
expect that the improvement will
continue and they will spend 66*5 
crores. The major portion o f this 
sum, roughly si^aking to the extent 
of 45 crores will come out of the 
earnings of the railways themselves. 
The Government also will in my opi­
nion finance them to the extent of 
aoout 20 crores making it possible to 
spend 66-5 crores for the year
1951-52. The hon. Minister stated in 
his speech that that is aU that 
general finance can give us. But if the 
rehabilitation programme Is to be 
carried out something more would 
have to be taken from the earnings. 
Had the fares not been increased, ac­
cording to what the hon. Minister has 
placed before us, probably this capi­
tal expenditure would have been cut 
down by about 20 crores. When we 
have seen the results of proper finan­
cial adjustment and improvements on 
the railways during the last two or 
three years I think we would be un­
wise not to accept this burden which 
is being placed on even the third 
class passengers, because otherwise 
the continuous improvement that has 
taken place will not only come to a 
standstill but what may likely hap­
pen is that there will be a reverse 
process. Neither in an industry nor in 
a commercial undertaking can you 
stand stilL You must progress and 
go forward or the process o f retro­
gression will begin. Again the human 
element will come into play psycho­
logically: they will find fault with 
each other and the result will be 
cumulative discontent, cumulative 
finding fault with each other with 
the resultant further deterioration 
in men and machinery.

There is one other aspect which we 
have to considei. W e have all said 
that the railway administration has 
considerably^- improved, which means 
that the persons managing it have 
done a better job of it. Are we then 
to hesitate to place at their disposal 
19*5 crores for further improvement? 
The answer should be in the negative. 
We must place the amount at their 
disposal. If we do not. naturally they 
will turn round and say “ What can 
we do? We have come before you to 
assist us and if you refuse deterio­
ration will set in and it would be very 
difficult to get out of i t ”

[M r. Speaker in the Chair}
Something has been said on the 

floor of the House regarding re­
grouping. This question has been otv
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the anvil for the last two or three 
years and it had to be taken tip, in 
my opinion, particularly because 
some of the State railways have been 
merged with the Indian railway 
system. You cannot maintain 15 ad­
ministrative units to be managed at the 
Centre only by one administration. 
Many administrative units means many 
administrative set-ups resulting in 
unn^essary waste of human ability 
and human efficiency. Our re­
vered friend, Pandit Kunzru, said 
something about re-grouping. We 
generally take our lessons from such 
venerable gentlemen. His study of 
our railway problem, I must admit, 
is very deep. He has been the Chair­
man of the Railway Enquiry Com­
mittee. And what do I find in the 
report o f that Committee? On prin­
ciple, in the year 1948, he has recom­
mended therein that re-groupii^ 
must take place, but as usual, with his 
Une of thinking theoretically he has 
come to the conclusion but said, “Do 
not do it now’*, because he has not 
courage enough to recommend that it 
should be done. I do not find fault 
with him because at the time he was 
reporting the Railway administra­
tion was, as I said, in a state of chaos 
and deterioration. So he dare not re­
commend re-grouping. But I must 
congratulate the Ministry that in the 
year 1951 they think they can do it 
and have taken courage to put it into 
practice. Pandit Kunzru should, in my 
opinion, thank the Railway Ministry 
for the fact that what he has recom­
mended in his report they are able to 
put into practice so early.

3 P.1S.

In the morning there was some un­
pleasant passage-at>arms between our 
revered friend and our revered Minis­
ter. Of course,—for our young 
men it was not a nice sight to see, 
—it was not good. My revered friend 
made a reference to one of our ablest 
officers who for his own reasons is 
retiring. My friend would have been 
happy if Mr. Bakhle would have 
spared himself to us for the next 
four or five years, but for personal 
reasons— I do not know w bat pro­
bably he may be able to get better re­
muneration there in the Tatas—he 
decided to leave us, with great regret 
o f course. But to twist that issue into 
something else is not proper, in my 
opinion.

The time at my disposal Is very 
short and therefore I will not be able 
to place before the House many other 
matters about which T wanted to 
place before hon. Members my own 
reactions. But there is one thing to

which I must make a reference. I said 
that the improvement in the rail­
ways is due both to the mechanical 
and the human elements. Unless both 
the mechanical and the human ele­
ments are rehabilitated, both concrete­
ly and psychologically, the. improve­
ment will net continue. When I am 
saying this, I know my responsibility 
as one who has got the honour to 
give advice to the railwaymen. 
Though the relations between railway­
men and the administration have 
continuously improved— I do admit 
that—still, further improvement is 
necessary. And I would, if I am 
permitted to do so, place before 
this Parliament the fact that 
the relations between the railway em­
ployees and the administration are te 
an extent far from satisfactory. I 
know it is no use my sajong this i n  
an abstract manner. If I have time I 
will place concrete facts and figures 
before you, but in passing I may 
make a reference to it and only say 
that this should be investigated, 
enquired into. We would like 
it to be very well^with this administra­
tion which is ours. The employees of the 
railways are both masters and servants. 
In their capacity as electors o f this 
Parilament they are the masters and 
therefore they are their own railways. 
They would like to work with effi­
ciency, diligence, and intelligence, 
and, if necessary, with sacrifice also. 
But I would like the Railway Minis­
try to appoint a sort of a committe* 
of this Parliament to go into the grie­
vance.? which either railway em­
ployees, or their associations or their 
federations are voicing. Let that com­
mittee make definite and concrete 
proposals and place them before the 
Ministry so that the questions can be 
smoothed out.

My coIIcague, Mr. >hastri, hai 
placed certain concrete crievances at 
the railwaymen before you. I asso­
ciate myself with what he has said, 
but would also like to make an ad­
ditional suggestion for your consi­
deration. The railway employees are 
working under certain difficultiea. 
They have to work at stations which 
are away from the ijietropolitan 
cities..............

M r .  Sneaker: The hon. Member has 
exceeded his time-limit by three 
mmutes.

Shri Khandubhai Desai: Onlv two
sentences and I have done. I would 
suggest that the education of their 
children is a very great Droblem. They 
are not able to send their children tT 
hieh schools and " colleires. and .co I 
would suggest to the Railway Ministry 
that when the railwaymen are doin j
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[Shri Khandubhai Desai] 
wen it is your, duty to provide for
them boarding-houses scholar­
ships for secondary and higher edu­
cation, because after all these child­
ren in the future are going to be our 
railwaymen.
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mr t  ^   ̂ ^
^4 HI W tTH5idJ 5 ^  f^<4dl ^

f̂TFR’ «TT I ^  Tt#
5 ^  "sft ^  i r m r  ^  «ft,
(feeling) ^  i
^  ^nnr;  ̂ t  ^
^  HT êT ?̂TT̂  ^T, ^  STTT ^  ^

% fe# OTT ̂ 7^ ft> ^  ?5t^

anrw  ^ fkm  ^  ^
^  ^  TC #5 f  afh: «FT

gnRTT % 1̂̂  ^n*T# f
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%  ^
^nr, T̂TT aTRTH f  I

^  ^  ^  ^  ^  

^  ^  A  ^m^rgr g  P f

^  VFTrfT ^  *T^ I
SpBTO ^  ^ 1t  % T̂T̂  g
ft?  ^  ^  f^ rm r 

^  5 f ^  t  ' ^  ^  ^  ^
^  1- jpift =T  ̂ «ft ^
f^PTPIT ^ /R  ^  ^  ^ptf r̂^TcT

f̂ iTRTT ^  ^T*TT ’FTT ^  3fhft5T^ 
s ’ T ^  q f W T  m'\ 1 ^  |

f^TT r̂r ^  W T  ^
f t ^ ,  ^ ' T f  ^

f̂t f̂t̂ TT 3rT5^  ̂ ^  % ^tfiPfiCf
%, t̂> >̂T1̂  ’TT  ̂^5T  ̂3T(̂ <rr R̂̂ RT 
%  %  3 l1\  V o  ^  f R T

( h i g h e r  c l a s s e s )

>̂TT I $ ft: ^
% W  ^  ^

1%̂ r*rr | ^ x  3 i® ^  ^  ^  ftn jqr
^  %  fk rm  ^

'̂Wr I  I 5JIR ir^ ^
ftnrr 5m  m  3t\t  w

^  ^  %  f^npTT ^ V <

^̂ r̂ pTT R^Wr ^ vTf̂ FT ^  ^
M-sai ^  f %  ^

^  = F ^  5

. f*p srrsT tlX'+iK '»i»idi ^  ^^+1  ̂ %, 
^  t> f ^ < r r f t  ^

^ I f̂̂ FT «rw f̂ RTT TT î PT ^
^ ^ ^ T T  vTFl̂ ST »̂T

r̂r ^  fjff ^[^«n fT«r ĝr̂ scft | i
- g ^ T F p f W  w i ^  ^  ^ R T R l t  t  I 

^  ?V S *F ^ W T T ^  STR’ Rr R  A  
JiRW ^  ^nnrr snrc pRft

, ( r e l i e f )  ^  O T s y  ^  a m r

>^nqi ^  fclT ^  TO“ *i>̂ Hl *rf I

* r r ^ T ^  » N t  ^ r r ^  #  ^  ^  ^

^  ^  s n % d  ^  I  I t '  eft « F p T  

g  f %  3 P IT  ^  ^  « i t f i a O

^  ?ft 3 n ^  ^rT% ^  ^  %

f ir o r f  ^  TO ^  ^  ^  ’^rf|q’, 
^  l»i ^  «i» id l 

^  % 3 i^  s r m  fy^VT
aftr OT ^  ft> arw 

^  #  T 5 # | <

t  ^ ^ r r r  ^  i

'jfRTT  ̂ ^  f=n<[̂  ^  «»tot ^
% (rehabilitation)
im, ̂  #■ TO ̂ ,̂ aTi-Fr( extension) 

3 fh :^^^^^(am enities) 
# r f t  I a rrn : ^  s n r

^  ^  1 %  ^ r C t ^  %  ^  ^  ^  ^

^  5rr% t  ^  3 fk
3rnr f̂ r̂ fn̂ ?
f ^ O T  arrsrift € t^  ^ f r  ^  f t r  

w  3RT 3rn?j 3T^ (God 
save us from our friends) i 3f̂ R?T 
^  ^  ^ v 5 i^  an^fir^lr %
^  I  I 2Tf̂  r̂ ’̂ WTTif ^  5SR^
^  ^  ^  ^  fr^fsrf^
^  ^  i ,  ^  ^  

f , 3rr*f f #  jT f ^  ^TT^

^  f*i<?idl t  ^  ^  ^
^ tf^  I ^  ^  STTT

f?T% ^  T^ f  I ^rrar ^
^  ^

^  r  ^  t i + d f  ^  f %

TRT ^  ^  #  f^ n r r  w  ^
3 {T ^  ^PT

i n T x t v r ,  ^  R ^ d 'J i  < « ^  %

^  f  I ^  ^  «FT 5E^5inf

3rr f̂ 5̂f%’T (standard of living) 
P f f h  ^  t  ^  ^  ^  ^  #
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Itenft I  ? ^  snfcTT

m  3(k (wages) %
v f  ^  ^  ^  f  ^  ^

R R F if W5PTT TOT t
^  ^  ^  I ^

nwwr 5m> ^  ^  ^  ^
t  ftp ^

(public utility) ^ f ? f t  

f ' ^

V?! % ^  1 ^  ĤET
% 3 F ^  ^  3 r m ^  ^  t ,  OT ^  
^  ?n3T T̂T f  ^ ^
l>T ?T> t  ^

3ftr ^  ^<<1 '4«i ^
fV ^  fv3iT^ 3TWT̂ =̂?r (doamess 
allowance) 3fk srf^ = r̂f̂  
?ft 5̂RT̂  t
*pt f?3TT% 3Tf^^ ?T?Y f k ^

^  '^ T ^  I 3 T ^ ^

5|nflr ^ sncTT ^  ^

<TT̂  m  srr?fH t ' ^  ^  ^

3TT^ t ; rfr^^r^T ^
^TW îRit /̂ t , ^  ^  ^

**T ferr ^  ^  ^  ^  V7T '*tiM 
^  q r  f% ^  ^  f̂ T̂ rrJr t  

« l ? ^ 5 T ^ T ^ * R ^ t 3 r k ^  
WTT ^  fwrn* 1 1  3niT f im t -  
f e  % s frg ^ ^  ^  5Tflf TOT 

F̂T% ^  *lH
f  ^  ^  feTCTflr

^  «TPT ^  ^  ^ f  d *^ i^
^tf!»ttI % w f k v  ^  ^rarf ^  i ^*rr^ 
srr̂ tr (concerns) f̂t ^
f  ^  ^

5TK ^  Ch t  =5rif^, 3ftr ?R>T

^  f ^ ? r <  ^ ^ ^  w

^  ^ < 1+ ?ft (mw^ i

^HR iNY 9 T ^  ^

iF T T ^  ^  ^  ^  5Ti|lr f ,  ^  ^

cPf^f^ ^  ^JTR ^

afk  f R  ^  ^  f  ftr ^  ^

srpR^ f e r ^ R f e r ^ ^  ^  snqifl • 
^  ^  ^ 1%

(contented) ?Rit  ̂t  >
^sf̂  3 T R n ^  ^  i  \ ^
^  TfT 5 ft? ^  ^  3nft

?PP ^  ^ 3rtr ^  Iwf^RET

^  ^  ^  3nr 3(5^ VRPGT
(couBcious) ni i \ ^
WT^ 3 fk  3nr#

^r 5TR ^  P̂TT 11  ^
^  3rr ^  p̂cpT F̂̂ szT ^

I arin: ^  ftrPHr^

^  JTfl q tf^  (policy)
^  ^ T  ^  ?PP ^

?rflr sfk A fTPTj 3 T e ^  ^  ^
^ Of ^  ^  ^

WIT % r̂ T|r t
3TR ^  ^  3T5  ̂ ^   ̂ ^hrr^ *wr

?ft ffrrt 3fk  % ¥ fr#  ^  
ŝifa’ ^W\ *PT

i N t^  ^  ^rwpc % 5RRs^

f t  I

3 T ? 3 f k ^ 5 p | ^  a r r f ^ #  
fHpffdT; 3pf)5T

%  sTrr s m  grr  ̂ ft^ ^ri^

an̂ frrzff % TK 5̂̂  ^  ^  f  „ 
^  ^  ?T vy^TT  ̂ 3 lk  ^3[ ^



mFT̂ I ^  ^  ^
^RT ^  3n^ % ^  3rHTT
T O  I arrr % f ^ ,  antr ^

% % f5$n[ 3T'9T t̂*rr i
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(English translation of the above 
speech.)

Sbri D, S. S e t h  (Uttar Pradesh); 
Sir, Today*s discussion on the Rail­
way Budget has been started by m y  
hon. friend Shri Harihar Nath Shastri. 
the top ranking labour leader of 
India. The way he opened the Debate 
made me somewhat uncomfortable 
and I began to think whether I 
should also congratulate and praise 
the achievements of the Railway Minis­
ter which he has stated in his 
speech, or should I also criticise him 
severely for having given a rude 
shock to a large number of hungry 
and ill-clothed people of India by his 
so-called mild shock, or I should say 
that in the last year of his minister­
ship he has given a hard parting 
kick to them. Sir, wisemen hold that 
the Devil should also be given his 
due. Moreover, the Railway Minister 
is our own Minister, whatever few 
amenities were given to this country 
during his Ministership, they by 
themselves are comoliments to him. 
I have not the least hesitation to admit 
that over-crowding in the trains has 
definitely lessened, punctuality also is 
observed more than before, and thera 
has been no manor Railway accidents 
for the last three or four months. But 
leaving aside these amenities we see 
that the Railway fares have been In­
creased and the method of increasing 
the Railway fares is in no way a pro­
gressive one, it is neither proDor- 
tionate, nor is based on any principle.
I am at a loss tp understand where 
was the occasion which made it ne> 
cessary for the M inist^ to increase 
the passenger fares. The Railway 
Minister himself admits that the pas­
senger traffic, the goods traffic and 
also the income o f the Railways have 
sufficiently increased and there has 
been sufficient saving in the Railways. 
So when there was no question of 
balancing the budget, there no
urgent need of money and the Reserve 
Fund was also sufficient and at a 
time when large number of our 
countrymen are starving and are not 
getting sufficient clothes. and when 
the prices of cloth and food-stuffs 
have shot up, I think increasing of the 
Railway fares in such conditions was 
a matter of heartless ness. It was an 
action which was not based on any

good feelings. Sir, the Railway Minis­
ter thinks that it is a mild shock, but 
you will excuse me for my expression 
that those who are leading an easy 
life and those who are running the: 
administration and those who are 
not in direct contact with the masses^, 
to them it may be a mild shock. But if 
they try to understand the feelings, 
and difficulties of the people^ I think 
perhaps then they will not think that 
way. Sir, I would emphasise the point 
that the increase in the Railway fares 
is not only not based on any principle,, 
but also there is no strong argurfient 
for i t  I have just stated that when 
the funds were not lacking there was: 
no necessity t)f increasing the fares, 
moreo\ er this increase has not been: 
proportionate. It is stated that n in ^  
teen crores of rupees would be rea­
lised as a result of this increase, out 

. of this some seventeen crores will 
realised from the third class passen­
gers directly. One crore and fifty lakh 
rupees would be realised from Inter 
class passengers and only forty lakhs 
from the higher classes. I find that 
the second class fares are three times 
the third class, and first class 
fares about five times the 
third class fares. Had the increase- 
been - proportionate th « i fares o f first 
and second classes would have been 
five and three times respectively of* 
third class fares, but it is not so. It 
is regretted that while we claim that 
the present Government is the Gov­
ernment of the masses, the poor and 
the peasants, but whenever ^ e  Gov­
ernment wants to lay hands upon, 
knowingly or unknowingly the poor 
sections of people are chosen for it, 
the Government is afraid o f the so- 
called rich people. This sum of seven­
teen crores of rupees which is to be 
realised as Railwaj’’ fares, it would 
have been praiseworthy, if it had 
been piven to the masses as a re­
lief. The hon. Minister stated that it 
is his last year of Ministership. I f  
really it is his last year, I submit that 
before his departure he should hav» 
decreased the Railway fares to some 
extent, thereby he would have left 
a great impression on the people of the> 
country, and it would have been a 
great relietat a time when the people 
are facing hardships everywhere. 
It is said that the mcreased fares 
would be utilised for rehabilitation, 
some Railway extensions and for pro­
viding more Railway amenities. If this 
be the object of rehabilitation 
scheme that you take half the income 
of the poor, then some learned 
man has rightly said, ‘God save 
us from our friends* and surely 
this is applicable to the men like the , 
Railway Minister. It would be no 
wonder if the people of India declare 
that we do not need rehabilitation 
programme to be carried out at our^
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CShri D. S. Seth]
-t)wn cost, Qurs are not suflBcient 
ineans to meet our own requirements, 
let us keep our small earnings, why 
you  deprive us of i t  It is generally 
stated that the Railway fares in India 
are much less than those o f the 
foreign countries. 11 is just possible 
that the fares in India may be the 
least in the world. But how can we 
tjompare at present our country with 
America, England or Switzerland. 
Hov/ high is the standard of living in 
these countries, and how many Rail" 
way amenities are given in these 
countries? It is said that the prices 
fit all commodities have increased 
tJ^ee or four times and the wages 
bills have increased hundred times, 
so toe increasing of the fares, consi­
dering these conditions, will not be an 

additional burden. Sir. while we hold
• the Railways as public utility ser­
vices does it mean that while render­
ing this service the account of 
every single pie should be taken into 
consideration. The credit of income, 
profit and surplus in the Railways, is 
due to the labour alone. So when the 
labour demands for more dearness al­
lowances they are told that it cannot 
be granted to them as others 
-do not get more dearness 
allowance. Sir, I fail to understand 
that if there is a family consisting of 

^ix members out of which four are 
the earning members, they increase 
the production getting profit thereby, 
why they should not be given suffi­
cient to meet their own requirements, 
why should they be refused on the 
plea that the other two. who are not 
earning, are not helping in pro­
duction and are not getting any 
thing for their existence. If the per­
sonnel of other departments do not 
mcrease the production and do not 
make any profits, it does not 
mean that the dearness allowance 
of Railway labour or their salaries 
-should not be increased in order to 
keep pace with the increased 
prices. This principle is being follow­
ed even in all our private concerns 
that the workers are given share in 
the profit, and if they are not to be 
given any share in the profits, they 
should be given sufficient to make 
"both ends meet. But our Railway 
Minister is not prepared to increase 
the dearness allowance or the pay 
of the workers and still he hopes that 
the Railway receipts would go on in­
creasing. He thinks that the labour 
-in the Railways is contented and is 
fully satisfied. But I am not so opti­
mistic. I find that their grievance 
have not been removed so far and I 

the Railway Minister that the 
labour of tkus countiT has become 
m ore conscious* they are aware of 

str^gth  and rights. They  wW

not give up their rights by mere 
sweet words. If the Railway Minister 
continues his present policy of 
silencing them by mere sweet 
words he can never satisfy them 
and I would like to tell him in p l ^  
words that if the present deterio­
rating economic condition o l the 
country is not handled properly, then 
the peasants and the labourers will 
bring a revolution of such an im­
mense "magnitude, which would not be 
possible for any Government to cod-  
troL

In the end I would only appeal to 
the Minister of Railway for God's sake 
not to hit hard the poor people of 
this country in his parting year, but 
on the other hand he should think of 
such measures which may lessen 
their burden and which may bring 
some hope to them for future. It 
would be in his own interest and in 
the interest of the Government and 
the country to do so.

^  ^  ^  ^  ^  ^  t  1

^  ^  STRff ^

vTT# ^  ^  ^
^  ^  f  ft? 

snr ^  TO
t  ^  ^

^  ^  ^ r r ^ ;

nn# ^  ^  I « ^
g , ^Tcft ^  ^
^  f  I TO

^  ^  3r?fWi «ft
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^  ®TFT ft^rrrr

General Discussion m i

srV?: snrr ^  ^
eft ^  f% 3TT̂  ^  V®
t  sn^ft ^  t  •
f s [ ^  3ftr q ^ r f ^

(punctuality) 'Tf-
^ 3 p f r  »̂TTT ^  t  I ^
^  p -  3PT^ ^  ^  T f  I

fH4<ri ^  ^  ^tirt
^  ?!T=f) TOITT f  I f t
IT ^  f
ftr ^  ^  ^r ^
^ ^  ^  t̂ttI ^  'Errft

'̂ til To
^  ^  3TT# ^  ^  3lk

^  ^  ^T3T ^  I  3 fk  ^

^  Tfi Q ^  ^  ̂  î T2T
?  I -

fsRT ^  ^  ^
 ̂^RT ̂  t  ^  ^  ^

iT|^ 3T^ \ \ %5 <ii*fl^< ^
^  ^  T̂RTT ««!<.
(Labour) H ^  ^  ît̂ T
ĥsT ^3T ^  ^

^mr f  ■ I ^  ^  ^  t

t,
ST^C ^  I^ ÎhPi^  -

fe  ̂ (administrative Btaff )
^   ̂ ^  ^  ^  
arnr# f, aftr ^  ^  ^tr# f

^  ^  spT ^RHKT
R̂j* «T̂  i| I

yrft# '̂T % 1̂  t  1%
^  ^  ^TK TT^ STRifr

^  (Labour) ?T ^  w  
JTW ^  ^  I *»Ih»h «ftr

(capital) ^  ^
?f̂ 1 1
(utility service) |, ^
|5pPT-̂ f ?T̂  t  » ^  ^
î Trrnc ^  t i ^

3Frt
afh: 3FIT ^  ^
^  r̂rnr t  ^  ^  ^  ^
^jar 5T̂  ^  ^ r  t  ^  ^  ^  ^
iffi r̂ fFHT ^  ^  ^  t > ^
^  f  m ^i\

^ m '^  ^ % ^ 3 O T f 3 r k  

3 R R  ^  ^  f T T W R T  ^  ^  ^

^  Tt?h w ^  ^  ^
f> ft ^  It T^ t  »

?ft ^ 5 ^  «h ^ f»n ^  2f?t ?ft ^  
^ ÔTTT I ^  ^  ^
^  ^  ^  ^  t » ^  ^  ^

F̂7?n I ^ ^  T̂T̂TFIT
$̂ rr =^T  ̂  ̂ 13T̂  ^  ^  îTTT (Grain 
Shop) ^ T K i
«rr3 ^r?^  ^T ^  ^  ^

(administrative charge) $ t|
f ,  w  5nrjT
fJT ^  qr ^  ^  t| t
^  W  ^  ^ ih r f l  ^  t  •
^  ^rr^ ’TgK

ft:qr t
(sample) (seal) ^
3TT̂  f  ■ sftr ^  snrjT I  ^

(Inspector) ot ^  
5 r r ^  1 1  ^ f ' f ^  % ^ 3 iT f^

| | 2p f f ^  
5T̂  ^  I jf| ^  I
?W1

STR f̂i w  ^  ^  ^  ^  ^
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f  I a t  ^  3 | H 5 f  I? ^  w f  ^  

f t

ÎcT 11?  i  f  TT f
fiir ^  11̂  ^

(Supplementary De­
mand) # ^  arer ^  57 % tr#
W f e t  fsfTTftTT

T 8^  afk  I d fip r  f«Ft ift
5 ^  $5t 5trra^^ «15Rr %

f" sfk TO % wirei <BiJrei 
sr^f 351# f ,  w r  ^  w r  ! i f f
" T m t

ft* fwimr ^  ?*r ^  ^  ^  V t
?  ark TJNlf^ ^  TTT 7TT
{ca8h)^5TO?r(allowance)$ ? ftRT
% ! 3 ! r  ^  'c r T ? r  ^  a rt<

» f t ? T  ^  s n t i c i t w ’ f r j T t  

*rrr ^  ?ft-mr ■fVrT 1

4 snT T 5tT «rr

I? 3 f t t  f t  f #  q  I ^  S f t ^ l  ^

srrrspr q? wk i?ft srrr
^  ^TJf»rr %  jh iT  ?T ^  ^  5Wtfi$ ^!jr 

C' ?'^?<i^?mt'mr^sr3r (Broad 
■ Gauge) %

>Nr (Metre Gauge) % ^
afrc 5?ft ^ 3 ^  ffr?r ?»r?»hir % 

^ afk jfler ihr % 
1̂ 3 R  4 t ?  v v v y

f  >ft ^  s r i ^  ^  I ftro  «ft»i 91 
W  f  I ^ftsram 3m?pT t^vv 
K® ^  gg ?ri55 # <TRr 

^  f  ifter 
^  C  I 5ft iftzT: im  

^ p̂r '̂̂ -vo ^ ^ qrir |arr 1
w s n a r  %¥et^T5{

^  ^  ^  fsrrr %
^  t| aftr *fter
Vf ^  f  I eft ^

^  f r  ĴTT̂  >IWf4i< ^  

w»TTf 3fksn»w!ft»ff55 jpftti ^ 
ft? fST ^ i f a ^  ^  

<% & ^Fir IPTT, ^  ^  #5!t <? » 
w i  5*^ % ?apR <rt ^  #  I !J5  

» n ^  ^  I ^  5?rrt ft? ^  ^  
v r ^  ^  »it  ftt w  ^

’ ft ®5rrer <$mf$T % « n t  sa  ^  1 

Pre«fl 91^ ^ir 5 9  % fe t ; ^
®R f  afiT smfT ^ T | f  I 

?*ii  ̂3>isn«(i« %fHw< (Financial 
Commissioner) % sfl ifl^ ftr

5fcT f ^ I #  f  i i « M  3TWT t  
?l I ^  Tt F̂fr 8fi^t

f*rar̂  ^  *ft >ft
^  (wagons)
aftr ^  (carriages)^ sirl̂ r
^  ^  t  5ft srr 5rr^, g;
3TI3 irfhT aftr * T ^  ^  I afh:
fNrTT3H if % 7 f^  ̂

ark r̂ipt 1 sfwk ^it' ^
w f f  (coach factory) ^ % «ftf%
«*#  ift f>lH 3lT ^  I TO % ^  ^

»PR *pnT 3?rlr ii|f^
I ^  ?t ftlT ;̂ J»r f

^  wwT infir

t?W 3TFT ftreft^t <|5t
ir«cr wr 1 1  3fk ^

^  ^  ĴTR (ft 4' arpT
% ?rm ^  |3TT i  I -̂’ Jijj

‘̂ TfrTT i  Pf arrr # ?it̂
?r»m WK f^tnrr ?̂r
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3fV?“ SPTT ST̂ T ^  '^V<d' ^

?ft
t ,  3rrr t̂rt f*r

^ I R  ^  ^  I ^ T R  ^TT3T ?

^  t TOT 3 T ^  t ,  v f f fv
'f̂ RTTT ^  ^  ^  ^  ^  ^

*T^ ^  f  I 3rrr

^  ^  ^  WRT ^  
t  I a p R  ^  2T^ a r ^

T̂RT̂ ft ^  f̂t *T^ ^
4» »̂ii M«<li ft> ^rrf f^TTT^ ^  

f^TcRT ^  ^  3̂?RT ^
^i^Jrfrari^i^tftr^nT 
^  ^ T f t j f f  ^  ^  «ft ^  k*v9 

«f1 s fk  ^  \V^%-\o ^

^  ^  ?TW  t  ^ 1 1 ^ 6  
ftf^TzpT qr«ft 5^ph ^  ^  ^ I 

fpET ^  T O u  4  3 r n “ *f t  « j R , ^ P 0 r  

^  % t e m r  3 r r r ^ ^
ftr ^RT % arn* ^  w  
^  t |  ^  I 5 f t ^ ^ > T 3 f% ^  ( o v e r ­

c r o w d i n g )  ^  t  fir I » H R  A
T̂?r ^  f aft̂

^rc^j, ^  cTCf) ®TFT
1 1 3h ^ T T ^  ^

^ jT  ^  ^

^fHT TT'wll ^  ^  "̂ ft «iiH*i
^  ^  ^  f^ r  I ^  ?

(retrenchment) n̂Trr |,  
^̂ FĤ fi (economy) |  \ an?

^  T| ^
?T^ 1 1  ^  ^rfl 

f, I ĤK

^ < r  41H91 ?r an^fT ^

•T'clcfl a r f ^ r  w

SHTTT ^ r f ^ ,  ^  w  ^  ft>2Tr ^rrar
^  ?T̂  +<HI 

^  ftrziT  ^?rraT I  I ^  ^  * IT R %

t  ^RT^ q¥fiTfaE4 T̂̂  (adminia- 
tration)??T^
î 5WTi[̂  (Central Advis­
ory Committee) ? ^  ff,
^  (Local
Advisory Committe) r̂ ^  
«ftr ^  ?S lnr
(Finance Standing Committee) 
$ ^  #s p- ^
• i l d t  *T  ^  I % f% s T  3 F T  .

%  ^  T f  S R T ^  ^  ^  a f t r  ^ ’ET 

% ^  ^  ^  F̂R ^  ^  I
3F1T ^  f t W  ^  ^
^ t t  T R T  f  I ^  ^  ^ W t  %  f ^ T ^  

^ 5 ^  f  I # t §  if t

f ^ « a i  ^  a fr^  ^ IT #  ?  ^  ^̂ T?TT

I  f f t r  ^  ^  a r r a l w t  ^  55RTT 

g  I ^  ^  ^  3RTC

, OTC % ^  ^  arPT ^  ^srrj
t  * n R  ^  3 f??T ^  am ? ^  '

a r ^ T  ^  I a rrr  

'ŴM ?̂TOT 
a n ?  ( g a h g m e n )  ^

3TPT ^  ’T f l ’ ^  I ^

?  «itiTfl^ snrj ^  9^^

^  W  ^  ^ftf) ^
% ^  ^?r ^  «(id‘ IT ^

i  ^  ^  # 5 ^  I  ^  ^  ^  
f  a m ^  t ,
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arrr ^  ^  ^
^  TPin 4s (running shed) 

<nimr | 5ft ^511? snrnn
3Km t  IPR W f 3T?55>N\ w

fjfnn ^ rttI  
gsre<rf^ <rc aftt

(dearness allowance) 5T
w  3r.^ I. ^  ^  arî Pwt
ipt <Tpf| ^  *1̂
5 5 ^ T  ^+WI*n W 3tT
arrai 1 1 ^  ^  ^  ^  t  ^
il^ f  1 3ITT ’T it ^  ^  ^

fiR T # ^  ^  ^  i
sriT ^  ^  ^  | i »nR

arrrsft ^  ^
arw atH'tg  ^  f e f e v ,  | fr.^
^ q fc S ie  ^  fe f t w  I »T ^  ^  

^ ^  'fft t  
i f | f  f  I *P I « T R  ^

f e J H T  f  ^  ^

art WTHPfl t  ^  w n41
(false economy) it t  > ^
jfir f <jiT5€ ?irmT»f1 ^  1 1

n  % ’pn*tT ^  % 'Tpfl

^  c fT ? ^  - m  t ,  ^  ^

;f\% ?r S’? ?  »J|I‘P< 'TT^ % ?W 

% ^ f 5 n n :  ^  W f ^ f f  «ftr 

» r H %  f ,  ^  ^  ^  ^

»i% ! i f i  I 3fr % w

JTOf t  ^  ^   ̂ ^
^  5 ( r a t  ^  ^  ^  ^

»niT ^  w t  <ti$di

%  a f t ^  ^  w  t
srra% ^  wk ^  I 5ft
SPSJW ^

T?I f , s m  ^5t «JIT ^  ^

eft ^  ^  ^  ^
^  ^  ^  t| f  3rrr

^ T %  ^

% % 5T^I^ ^  3TTT|
^ I SR" ^  ^F^pnr ^  ^5wr 

t  ^  ^  qsiTT# (absorb) ftr̂ TT 
s T m r  I ’ H R  q«<>>rr4 ^

f ,  ^  3Ti r̂finjt ^  % jn

1 1  ^

2TT t?T ^  t ^ ,  m K  ^
1v5T  ̂ îr*t>s R̂TTy %

^  f \  ^

%  ^  3 f m  I ^

%  ^  ^ T  ^ r

«TR ^  ^ R R T  f , 3nFT f*T
^  ^  ^  ^ s r r ^  i

d t  ^  ^  ^  ^ o o

?TT̂  ^  t  TO VT ^

spiT t  I ^  T O  #  f %  ^  eft

^  T 7 ^  ^  t  r

5ft 3TN % ^  ^
1 1  arn’ ^  € \ ^

3PIT ^  3TKfinft ^  ^  «5f̂ i *TP 
^  STTT T % ^  I 3 T R ^  ^  T f T

t  f t  ^ o  aTT̂ o «fto ^  ^

s r f t r o  T̂ c ’ iril ^ ^
3 j ^  ^  1 1  ^  S  ^  ^  

ft»T ^  HiW ŷ̂ TcTT 5  \ 

?ft A STTT % ^  ?IŴ!T «f><*1l *̂ l̂ efT 
i  f t  am  afhlXspT^^ % 
^  ^  a f t T  ^  3 n ^

it wm €tK ^ 3ftr
^  I

OT 3rrr ^  ^  
aft̂  TO % fttr 3rrr  ̂ ^
T #  t  ^  « r ^  t  ^
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W  3TI t  ^  ^  ^  r
^  yTnT=FTXt ^«cH

«<k, 3T^TO ^  3TF» %

^  I  ^  STTT
^  ^  (disallow) ^
^  f  f¥  ^  ^  ^
31 7^  I %ftr?T f w
^  TRft I W T̂RT ^  %
^  % TRT r̂̂ TT, 4  #
^ITW Tisf ^  ^  JOT ^

pT 2TT?h a m f f^  pT % 
tfib< f̂<ji ■M̂ Tint)̂  Rnrf»i 5  3ftr 
^  TTTfl % ^
f̂ RFT ^ I ^  ^  ^ f%

i  I 3T5ft, ^  
t ,  3rrr anfhrCI

f  ^  ^ r r f^  % 
f t#  f  3ft?: ari7 ^  ^  % art^f

I ^  3TT^

5T^ ^  ftjT A #  sft^

^  ftr aiTT ^r 3p?rr¥
I  I ^  ft» 3T 7^ ^  TTR

K o ; t^o I 1̂  ^  ^  3 ^  I

^  ^ R r m  %
5rt\ | f  ^  ^

^  ^  ^  f ^ R f
ft, 5 ^  ?r  ̂ I

Mr. Speaker: He is exceeding his 
time-limit. He may close his argument.

^  ^  ^  q r  ^ 1f# 
^  ^?rniT %  ^  5Ft q r

TK Express Mail f  ^  ^
f e f l f  2PT ^ I 3j5f

H 5|^ qr ^  5?ftf 
^  ?̂ <f> Hf*  ̂ »T  ̂ I

^5RR, 3R  3TFT % TO ĤHT
^  ^  aftr
^  ^  ^ I ^
5̂T5TT ^  qî rT I if ZTfff ^ f  

f  %  ^  ^  SR̂ a*.̂  3TITT %
3TTt I  ^  ^TRifliT JT^

^  ^  I ^

3r50t ^  W>5T^

(suburban trains) ^
^  f  3̂RT% ^  ^

w  >̂T5Tr ^ r ff  ̂  sfh: ̂  >̂rR

^  I  ^  % flyq TO' 5Rfrr.
^ r f ^  vitK ^  T̂T̂ TT I

3fh: iT c R r w % it
^  t ,  ^  % f W  ^1̂  «p^ 

Tfr «flr ^Fmr
^  f^renn ,

^  ^  ^  TfT f  I

Mr, Speaker: He has exceeded his\ 
time-limit by four minutes already.

«i> ’ f l j : «n'B I

(English translation of the above 
speech)

Shri Bhatt (Bombay): Many a-
friend of mine has already given thanks . 
to the hon. Minister of Railways an d . 
other members of his staff. I, there­
fore, need not repeat the same. Be­
sides, I understand that our elderly 
and experienced Minister is not liable 
to be overjoyed with all these con­
gratulations and that Shri Santhanam, 
does not take it for achievement o f 
^ e  object, I think the hon. Minister 
is not of the opinion that Railway fares 
having been enhanced, this being his 
final year as Minister, and every other 
thing having been done, there will be 
paradise on earth during the year
1952-53. I know this fact and as such 
I would like to divert his attention to a 
few other things. Some people may 
think that the year 1947-48 was a 
strange year when every thing was 
topsyturvy and confusion prevailed all 
around. I remind such persons of the 
Railway conditions prevailing during 
the period beginning from the vear 
1939 and lasting upto 1945-46. Jf they
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[Shri Bhatt] 
just go back to that period t h e y  will 
find that the present conditions in Rail- 

-"ways in regard to facilities, amenities 
«n d  punctuality etc. are yet to reach 
that limit. We may keep in view these 
things. I am going to deal -with a few 
•of ^ em  within a couple of minutes. 
Moreover, I would like to suggest to 
the hon. Minister of Railways that 
either he may immediately entrust the 
•entire responsibility regarding the coal 
tnines belonging to Railways to the hon. 
-Minister of Industry or else he may 
iim se lf take the matter in his own 
hands and see to it that no loss is 
incurred and no dishonesty is allowed 
to prevail.

The other thing referred to by my 
friend Shri Khandubhai is also very 
Important. Seth Damodar Swamp 
^ o u ld  not think that these labour 
workers want to appease the Ministers 
by uttering sweet words. He knows 
what the grievances of the Railways’ 
Employees and labourers are and what 
Jdnd of troubles are created for them 
fey the administrative staff. He is 
aware of the fact that their petty 
•affairs are not considered over for 
months and months together. That is 
why, he has suggested the formation of 
a  committee consisting of a few non­
labour members of Parliament so that 
it may enquire into this matter. There 
is no question here of labour or capital. 
This is nation’s utility service and not 
^ ' ‘bania’s shop’ . It is not a hania busi­
ness. This service is a component part 
o f  the nation and there is nothing to 
be surprised if its money goes into 
other accounts. Water from one pipe 
travels into another. There is nothing 
new. We are, therefore, aware of the 
labouress’ grievances. I have received 
many letters in this connection and if 
I begin reading them out, the hon. 
Minister and aU the members of the 
House will be wonder-struck when they 
wiU come to know what is happening. 
Shri Khandubhai has brought forward 
some sweeping suggestions, as to how 
their grievances may be removed. He 
has also suggested about the actions 
that should be taken to this effect. I 
am placing a general example. The 
running of grainshops is causing us a 
deficit of Rupees eight crores and we 
are paying another two crores of 
rupees as administrative charges. Thus, 
about ten to eleven crores of rupees 
are being spent on it, je t  the em- 
ploj^ees are not satisfied. Goods of fine 
quality are purchased for these shops 
and their samples are sealed. When­
ever any commodity comc's there, it is 
du3y examined by the Ins’ioctor. But 
it is not examined in accordance with 
the sample. We should see to it why 
it is not examined in accordance with

the sample. The hon. Minister would 
like to say in this connection that two 
persons from amongst them have been 
appointed to supervise that work. Why 
do they not supervise then?

The other thing which I want to men­
tion is that on last two occasions we 
had sanctioned the supplementary 
tiemands of several lakhs of rupees on 
the ground that more money was 
required as a result of increasing prices. 
In spite of this the employees are dis­
satisfied with the service of the Grain 
Shops and they do not make the best 
of it. Has not, therefore, the time come 
when we should consider again about 
closing down this department and 
giving to the employees cash allowances 
so that they may be benefited and we 
may also get rid of this trouble? This 
point has also to be considered.

If I read out the figures about the 
engines and coaches which we had got 
during the year 1938-39, the grievances 
of the third class passengers will speak 
for themselves. In 1938, we had 5247 
engines of broad gauge ana 2331 of 
metre gauge; and 8887 coaches of broad 
gauge and 6666 of metre gauge. The 
figures for 1943-44 are almost liie same 
with only a very little difference. But 
in the year 1949-50 we have 5159 
engines of broad gauge and 2330 of 
metre gauge. This goes to show that 
in case of metre gauge the number of 
engines in 1949-50 is one less than that 
in 1939-40. Now, the number of bro^d 
gauge coaches in 1949-50 is 6539, that is 
about 2000 less. The number of metre 
gauge coaches in 1949-50 is 5459; this 
also is 2000 less. We know that the 
number of passengers has of late gone 
up and so also the income. Then how 
could these more passengers be accom­
modated in lesser number of coaches? 
Were they seated on the roofs of the 
coaches? The position does not become 
clear. Let anybody tell as to what 
devices were adopted in order to enable 
more passengers being taken in com­
paratively fewer coaches. Since last 
year we have been making efforts and 
placing orders to get more rolling stock. 
Our Financial Commissioner also on 
consistent demand made by the public 
thought it worthwhile to place an order 
and he placed such an order as he 
liked best.

Orders for wagons and carriages were 
placed last year and have been placed 
this year as tve’ l i.e. in 1951-52 and it 
is expected that they will arrive here 
within .six. ei?ht or ten months. In 
the meantime four or five en«?ines will 
come ou  ̂ of Chittaraninn. Some car­
riages will also \:>e available out of the 
Bangalore Coach Factory. It will ease
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the position, but it will not solve the 
problem. When there is scarcity of 
2,000 carriages and the number of 
passengers have increased to such an 
extent, you can well imagine the con­
dition of third class passengers. I have 
stood up here to describe the conditions 
of third dass passengers. I admit that 
you have placed this suggestion of en­
hancement of fares after giving it your 
full consideration. I do not know 
whether we are so well familiar with 
economics or not, but if you need it, 
we are prepared to accept it. But it is 
better if we understand a thing because 
it has to be seen whether we also give 
so much as we take. We have to see 
whether we give them less or more 
compensation. It is all right if the con­
ditions improve within six months, 
otherwise we will have tc say that you 
are not giving us the same amount of 
amenities in comparison to the fares 
you are charging us. I want to say 
that in 1938-39 there were 507 million 
passengers and in 1949-50 the number 
rose to 1198 million i.e. it has doubled. 
I specially want to attract your atten­
tion towards this. Please see what 
are you doing for third class passengers. 
There is no doubt that there is over­
crowding. But I want to say one 
thing more, which has already been 
hinted by my friend Shri Musaflr, that 
is about social guides. You have 
gradUEilly reduced the number of those 
social guides who used to guide 
passengers and help them. But why? 
You may say, due to retrenchment or 
economy measures. I do not know 
where you are enforcing the economy 

‘ but I fail to understand why those 
people are not being retrenched who 
ought to be retrenched and why those 
people are being retrenched who should 
not be retrenched. There are certain 
cases like that but we cannot go into 
the administration. Whether we are 
members of the Central Advisory Com­
mittee or the Local Advisory Com­
mittee or the Finance Standing Com­
mittee but we cannot discuss these ad­
ministrative problems. But I will 
appeal to the hon. Minister to do some­
thing in the matter so that the work 
may be started in the right direction. 
If I begin to give examples, I can quote 
many of them. I meet many people. 
I have my contacts with lower grade 
railway employees and I have listened 
to the talks of the third class 
passengers. They say that they might 
show lip sympathy towards you but in 
reality they do not like you. Take the 
case of a ticket collector, or station 
master or gangman. none is going to 
congratulate you. They are not satis­
fied with you and speak such bad words 
that it is not possible for me to listen 
to them. But after listening to them 
for some time, I ask them Oir re^sorx 
340 P.SJD.

of that and they reply that it was 
your policy and the policy of the rail­
way authorities that when we ask for 
a tap, they summarily tun* it down 
but instead of fixing up a tap in the 
running shed they employ a man on 
Rs. 30 pay and Rs. 30 dearness allow­
ance to provide water to those three 
or four persons and the proposal of 
fixing up a tap comes under axe of 
economy. I have in mind many things 
like this. If you like, I can collect 
many examples of this tjrp®- you
wiU say that for these matters you 
should write to the General Manager 
or the TraflEic Sup>erintendent. I do 
not leave them, I do a good amount of 
correspondence with them as well. But 
I want to draw your attention to the 
fact that your economy is proving to 
be false economy. When I suggested 
that instead of having a pipe which 
gives water from overhead, why dont 
you have a pipe fixed up for nmning 
water, and for which even engineers 
have agreed, but you are not prepared 
in accept it  What has continued from 
the past will continue in future as welt 
It is possible that I may not be under­
standing it, but what an engineer says 
or ottier people say may not be the 
same as Shri Bakhle wants. Sir, you 
will excuse me for speaking so fast as 
I have to say a lot. You are talking of 
retrenching the staff but have you 
listened to voice of Jodhpur Rail­
way employees, proposals for whose 
retrenchment have already been put 
forward. Now Shri Santhanwn has 
written to them that efforts will be 
made to absorb them. But Ihl^ are 
not being absorbed, but other peofne are 
being recruited instead. Theape are ^  
guides or train conductors in third 
classes but first and second classes are 
provided with train conductors. None 
of these conductors enter third class 
compartments and when I enquired as 
to why they do not do so, they replied 
that they have no permission to do so 
and if they would do so it will be con­
sidered as an offence. Then I asked 
what was the duty of that conductor 
who deals with passengers travelling 
beyond 200 mUes. He repUed that that 
conductor was responsible only for that 
comnartment. This is the condition of 
third class. If you have to employ ten 
persons for the service of third class 
passengers, do employ them. Now-a- 
davs in the G.I.R Railway when the 
train is standing at the terminus, all is 
quite well. But as soon as it leaves the 
terminus, the whole thing is topsy­
turvied. Therefore. I want that you 
should keep an eye over this over­
crowding and extra staff should be 
recruited for that.

Now, I take the question of statistics. 
The persons who are doing this job are 
Jpllowing the same old  rules. We do



3644 Railway Budget-^ 27 FEBRUARY 1951 General Discussion

[Shri Bhatt]
not get any information out of it. When 
I want to ask any question through 
you. Sir, you disallow it saying that 
we will get all the necessary informa­
tion. But we do not get that informa­
tion. I went to the Railway Ministry 
and also enquired from our Congress 
Party as to what was the number of 
passengers travelling by ordinary or 
passengers trains and those travelling 
by mail or express trains. They say 
that it is difficult to give such figures. 
Wh£ t̂ ^  the difficulty? You issue ordi­
nary tickets which are meant for 
passenger trains and still say that you 
cannot provide their figures? When I 
did. not get th o^  figures, I asked the 
Railway authorities as to what was 
tfaeir estimate of it? They replied that 
thar ’ estimate was nearly 50 : 50. I 
s^d  alright. Then, I had a talk with 
% r i  Santhanam yesterday and he 
a ^ ed  me not tp move the proposal 
wfierein it is suggested that the fares 
of passenger trains be reduced.

Mr. JSpeaker: He is exceeding his , 
time-limit. He may close his argument.

Shri Bhatl: On m y enquiry, he
replied 4hat I should presume that it 
is 33 per cent. i.e. express and mail 
trains carry 33 per cent, passenger and ' 
the ordinary trains carry 67 per cent.
I do not know whom should I take- to 
be correct^ whether Shri Santhanam or 
the Railway Board.

^it, you allowed me less time and I 
am a slow speaker. Therefore, I will 
have to stop, I only want to say that 
our hon. Minister should once more 
consider all those proposals which have 
b ^ n  put forward. He should consider 
them well as to what he has to do in 
regard to, suburban or passenger trains 
and about the passengers travelling 
long distances.

A  sister was telling me that full 
advantage was not being taken of the 
Ahmedabad-Bombay J^aita Express.

Mr. Spesiker: He has exceeded his 
time-limit by four minutes already.

Shri Bhatt: Excuse me. Sir.
Dr. M. Gangadhara Siva

(Madras): Lord Krishna drove the 
chariot of the Pandavas and won the 
battle against l^ie Kauravas and in 
the same way our Shri Gopalaswami 
Ayyangar—I call him ‘the modem 
Chariot Driver’— ĥas won the con­
fidence of the millions o f India by his 
able Railway administration, not only 
by giving amenities to third class 
passengers and to all classes of passen­
gers in respect of spacious accom­
modation etc. but ĝ lso by t^v^ing
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many serious strikes, which would 
otherwise have paralysed the very 
economy of our country. We would 
fail in our duty if we do not pay a 
compliment for his good administra­
tion.

I do admit that the fares of the 
third-class passengers have been raised, 
but then after all the prestige of the 
nation depends more upon the economic 
resources and stability of a country. 
For the time being the earnings on 
accoimt of this rise, thafc is Rs. 20 
erores as stated by the hon. Minister, 
may go to general revenues. In this 
connection, I would request the hon. 
Minister to give more amenities for 
the third class passengers, more station 
accommodation and he may raise the 
living wages of the labour classes in 
particular— the foiu-th class servants— 
and absorb all the retrenched em­
ployees of the Railway Department.

Then, I come to my own subject. I 
represent the Royalseema, which is the 
name given to the ceded districts of 
Cuddapah, Kumool, BeDary, Ananta- 
pur and Chittobr, in the Madras State 
with a population of about 70 lakhs. 
I submit that Cuddapah of all the 
districts in Royalseema is the most, 
backward commercially and industrial­
ly and otherwise/although it is very 
resourceful in ridh minerals and other 
commodities such as. byrites, asbestos, 
famous Cuddapah slabs, groun<J-nut, 
cotton, cheni fruits, betel leaves and 
cereals etc. '

I may say that the people of Royal­
seema are not able to utilize the avail­
able t>roductive resources to the full 
capacity and satisfy their most ultimate 
needs, because they lack the necessary 
facilities of the neighbouring districts 
like Mysore, which is in a position to 
supply other minerals and commodities 
like textile, vegetables and other daily 
needs. , _

I therefore suggest to Government 
that they may expedite the railway line
from Cuddapah . via ....Ray^chotti.
Madanapalli to Mysore, at an early 
date in view of the recommendations 
made by the Ceded Districts Economic 
Develonment Board and by the Madras 
State Grovemment,

Even looking at from a commercial 
Doint of view, it will pay handsome 
dividends to Government because it 
will stimulate commerci?il activities 
between Royalseema and the enlighten- 
''d Mysore State and other adioining 
States. Cuddaoah, Chittoor. Kumool, 
Anantanur, Bellarv are famous for their 
rich minerals such as byrites, asbestos, 
soap stones, iron ore, diamonds, copper, 
manganese and gold.
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, ' followiiii ̂ re  the statistics erf the 
fiiiheta^ that sire found iri Rojralseema:
; Asbestos^r-Guddapah, output 76,000 

’ i tons valued at Rs. 76,000.
> , ^yntes-TrAnantapur, Guridapah and 
!;  Kumool^l9iS-T23,000 tons

. ; , valued at R& 6̂ 36 lakhs.
; '' iS^^p ‘ Stpnes^l949—Kiirnool and 

’ : B e lL ^  4,500 tons valued at
;; Rs. 63,000.

’ Soap stonfes~1948— 555 tons valued
at Rs. 10,000.

-Manganese—Bellary— 90,300 tons, 
. valued at Rs. 2-26 lakhs*

' This is the position of Royalseema. 
As such, 1 do-not see any reason why 
this Government has hot given ‘ priority 
to the scbtimfe o f opening the Railway 
line f ^  Cuddapah to Mysore. I hiay 
iidd that Rayachotti is the b ig g «t  tclitk 
in Madras State, commanding a popula­
tion o f about t\TO lakhs with an exten­
sive cultivable land. This was declared 
ias the s^ond Bardoli in the whole of 
India by our Presidfcnt. Dr. Rajendra 
Prasad, during his last visit and thus 
it has assumed political importance in 
the freedom stru^le of our country.

. I further subihit lor the considera­
tiOn o f  Gfovierrirhent the necessity of 
laying one or two new railway con­
nections or re^inforeed concrete roads 
or a stiate-owned bus fleet between 
Cuddapah, Badrel, Rayanipet and 
Nellbre.

In , conclusion, I may say that 
Cuddapah is the gateway of Royal- 
seemti. The accomplishment of a rail- 
wfly from Cuddapah iria Rayachotty 
Madanapalli to Mysore, will not only 
resujt j in . M ppy iPoUtical, .commeircial 
î nd ^dustria^.. consequences but at the 
same time raise the economic level of 
the whole of Royalseema which is the 
Cin^^ralla of Madras State. , .,

Shrimati Ammu SwanUnadhan
(Madras) : When I first heard t^e hon.
Minister presiehtihg the ' 'ftu d^ t and 
when . J, read through . the spe^h, he 
made; ,niy tb him
my 'ver^jj:'wnol6-h€̂ art:ed cbhgratulations, 
but. lat^r on, thinking about it And 
:^ing through, it and from personal 
eApS'ibHces 'I/have’ h e ^  'having, recent­
ly with' regard/to Railway travelling, 
I .iiiTa ‘afraid I -cannot jgiv  ̂ absolutely 
wHol^-'licart^d’ cbhgrat\jlatibhs, though I 

coiigrgtulat,^ hiin fpr certain amount 
of/improvements that have , c c ^  a^put 
in 4 he Railways. '.While the fares ai« 
t^ing raised ^almost year after yee r̂, I 
do feci that 'tnore amehitie^ ^ o m d  be

is to have them. I am not speaking

today only of the third-class passengers, 
ri Their lot remains the same and a great 
d^al has to be done. I am speaking 
îlso o f . t ^  upper class passengers and 

, tlie 4 iffipulties that they are experi- 
, ejic^ing., j^ot loi^, ago, I had occasion 
,tp gp,^s s^iXanpur from  Delhi. I 

, went ^y seqonij class and came back 
by , jirs^ j  double the
amount for^ the first class and more 
t h ^  double , the amoiiiU oif third class 
fares for the second cl^s . Both the 

, tw es, the compartments were in such 
. ,a: horrible statii that 1 was wondering 
in u;:hich year they were; built and in 
^hich  ye^r ;they were reooyat^t ^^l?e 
Arst compartment ,h^d. a sort (Jf, 
if;. I  may say so,. < shoY  ̂ pieces in  four 
fans, perhaps to indicate . jt w?is 
a t e t  .class compartnjent But, , I do 

,jBot,t;hinK ithat four fang W ^e as neees- 
^ary iis -a  clean, b a s in -in s id e  tfee 
lavatory, The b a ^  was m an awftU 
cKwadition./,; Ther tap :tiiere. had to ibe 
pr̂ ^ ŝed so^feard that; it ,jaeairly \aoke 
my arm. feside, there waes not room 
enough eve«* for the prpv^bi^I hat to 
be I swung round or ha#iged >or wliat- 
ev^r you may; liise to s&y*-certainly jnot 
enough fpr a human b ^ g  to stand. |n 

i ai- comfe?rtable: position. If the Rail­
way is justified in introiducing the 
g rea sed , fareg-^I, am ^lot quarrelling 
with .thejiiftcreagerrl do feel that ; the 
passengers can expect more amenities 
to be; given to them. Considering that 
year after year everytWiig goins np 
in, price,, increjkse in railway fares also

■ has to be paid but I do JEeeL that it is 
absolute^ ^essential that more ameni­
ties , showld be provided for  the 
passengers. , .

With regard to- the berfiffi, they were 
verj^ ^iabby. It was very diflBcult even 
to make upj iny mind tO;s^ead my bed 
on , the l^erth.' The flooring : was rvery 
dirty; nM - that it was not swept—it 

: was swept and J always 'take care tt) 
that ff’ t ;is swept before Jr get into Ja 

jcomp^tanettt--*it could inot be deaaed; 
it w as, so bad. The same was the case 
with regard »everyl!hing in that coni- 
partment. So much for the amenities 
of the, upper class passengers. :

waiting: room for wbmen; passengers, 
especially. young women students who 
are how trav^ in g  all . over Ihiiia. 
Sometipc^es, .,t^ey,.^aye jto,,Tva|t, in* 
railway■ stations':'for m a ^  hours at 
night. The pthet-dayvrij, read in tthe 
tiindu of Madras, ,whim , the
hon. Minister and the hon.,,Mihister £rf 
State must have read, an article written 
by a wom^\i ^hpm  i  yery .well,

w ^
at the Bezwada railway station for
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[Shrimati Ammu Swaminadhan]
several hours before she could catch 
the next train to go to her place. There 
was not a single person there in the 
waitii^ room who could help her with 

. anjrthing. There was no a y a h .  W h e n  

she made enquiries, she was told that 
the a y a h  was not on duty after six 
o’clock. She also found some women 
students waiting right out on the plat­
form— and it was a cold night— because 
they were travelling, some in the inter­
mediate class and some in the third 
class, and they were shoed out of the 
wailjing room which was meant for 
upper class passengers. I do feel that 
it is time that the railway authorities 
and especially the hon. Minister think 
about giving more amenities to our 
travelling women students who are in 
need of such amenities. According to 
the Budget, they have given us 
^ccmnts of the improvements effected 
M d the amoimt they have spent. 
Surely, these are also matters which 
they can do and which the passengers 
can expect. I hope with regard to ' 
these waiting rooms for women students 
and others, who do not travel by upper 
class, the question will be very serious­
ly considered by the hon. Minister and 
also provision made before very long. 
This is not the one case that I have 
heard; I have heard about this in 
several stations of young girls, going 
long distances, having to wait at 
stations for hours together and not l>e- 
ing allowed to go into the waiting 
rooms. I feel that something has to 
be done in this respect to give them 
more comfort and more facilities.

With regard to the guides, I know 
that some o f the other hon. Members 
spoke about this; I could only catch 
the word guide as I could not under­
stand what they were sajang. So, if 
I repeat anjrthing they have said I 
hope you will forgive me. So often 
have I seen these guides not doing any­
thing to help third-class passengers. I 
think they must be told not once, but 
hiandred times that they are there 
speciaUy to help third-class passengers. 
Sometimes they come to me—I gene­
rally travel in the upper classes— and 
ask me whether I need any help. I 
use to teU them that I do not need any 
help and that they should go and help 
the third-class passengers when they 
happen to be women guides. I feel 
this is a matter which has got to be 
^ e n  in hand. I am sure the hon. 
Minister and the Minister of State 
realise the difficulties that the third- 
class passengers especially women are 
facing today.

the bon. Minister another thing, and

that is the want of knowledge of any­
thing that some of the station staff 
have. You ask them from which plat- 
forni the train for such and such place 
would be leaving. They do not know 
and often they give a wrong answer. 
In some big stations, you go a long 
way to No. 9 platform; then you find 
that it is not the right platform and 
then, you have come all the way back 
to No. 1 platform. I feel that some 
of these things are just overlooked; 
not because they do not want to make 
improvements. I request the hon. 
Minister to impress these things on 
the station staff.

With regard to the restoration of 
certain railways, I know some of them 
have come into the Budget for 1951-52. 
But, they have sometimes a way of 
not being taken up for some reason or 
other. I hope the hon. Minister will 
see that some of these very important 
railways, which have not been in use 
for some time, but which would cer­
tainly serve a very useful purpose in 
many ways, will be taken in hand 
without failure this year and will be 
completely restored.

Once more I would like to say what 
I said in this House quite a number of 
years ago to the hon. Ministers of 
Railways that sometimes they should 
travel by train, not in saloons, but ir. 
second-class compartments, without 
telling any one who they are. I know 
the hon. Minister of Railways perhaps 
may find it rather uncomfortable. But, 
I do ask the hon. Mr. Santhanam to 
travel sometimes in second class and 
perhaps have a peep at the third class 
also so that he may know exactly the 
difficulties the passengers are experi­
encing.

Shri Saatbaaam: I have travelled in 
third-class for 30 years; is it not 
enough?

Hon. Members: After becoming a 
Minister.

Mr. Speaker: Order, order.

Shrimati Ammo Swamiaadhiui: I
know Mr. Santhanam has travelled for 
many years in the second class and 
intermediate class; but, I want him to 
travel now. I do not think he could 
remember exactly the difficulties that 
he had undergone. He is very energetic 
and likes to get first-hand knowledge 
of ever3Tthing, I hope he will get this 
first-hand knowledge by travelling, 
without letting any people know. Per­
haps he may wear dark glasses so that 
people may not know who he is. He 
may have an Idea as to what amount
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of suffering people are undergoing, I 
am not saying this at all in a jolting 
spirit; I am sa y i^  this in aU serious­
ness because it is very necessary for 
the authorities concerned to see what 
these compartments are like and how 
the people of India are travelling 
today.

Oncc more I congratulate the hon. 
Minister, the Minister of State and aU 
the staff and officers in the Railways 
for the very fine report that they have 
given us. We hope that more improve­
ments will take place, and not merely 
higher and higher fares which the 
Indian people will not be able to bear. 
As things are, everything has gone up 
in price and the middle class people 
are finding life most difficult these 
days. If the Railways also go on put­
ting up the fares, it wiU be very diffi­
cult for them to manage, with income 
lowering and prices shooting up every 
day. If this increase in fares is to be 
justified, next year, the Railway 
Ministry must show a great deal of 
improvement than it has done in this 
year’s Budget.

Pandit Krishna Chandra Sharma
(Uttar Pradesh); After rroding through 
the speech of the hon. Minister c f 
Railways, and judging from my experi­
ence of the working of the railways 
and my contacts with railwnymen, I 
have no hesitation in saying that the 
Railways have done w ell There are 
many instances within my knowledge 
indicating improvement in the general 
working of the Railways, general effici­
ency, honesty and hard-work of the 
people working on the Railways. I 
may remind the House that upto 1946 
it was difficult to get a first-class ticket 
or even a second-class ticket without 
paying something to the man issuing 
the tickets and it was difficult, or 
rather impossible to get a seat Some­
how one had to secure a seat and 
travel. But now you can get a ticket 
quite easily without pa3dng anything 
more than the actual fare and you 
can also get a seat, and you can manage 
to seat yourself somehow, though not 
perhaps quite comfortably in all cases. 
So that is the present position. From 
being an utter impossibility, it has 
now improved to this present stage, 
when you can get a ticket and get a 
seat also, in the upper classes. So far 
as the third class passengers are con­
cerned, upto 1946 as we all know, quite 
a number of them remained behind on 
the platform as they could not board 
the train. But now about 95 per cent, 
or rather about 98 per cent, of Ihem 
manage to get into the trains. We 
were also familiar with the spectacle 
of people sitting on the roofs of trains. 
Bui sudi things are not to be seen now.

Shri Krishnanand Rai (Uttar 
Pradesh): They are there still—in the'
O.T. Railway.

Pandit Krishna Chandra Sharma:
That is not my experience now. I do 
not see them. There are people on the 
footboards, but those deplorable condi­
tions which we had previously are no 
longer there now. There is also a 
very marked improvement in the effici­
ency and honesty of the staff working 
on the Railways. Let me give an 
example. I was coming from Nainital 
in a second class compartment and on 
the way some p ^ p le  got in to the same 
compartment with whom I found it im­
possible to travel and I had to ask the 
ticket examiner to change the second- 
class ticket into a first-class one. He 
was quite polite and said things were 
different before the attainment of Inde­
pendence but now they had to issue a 
proper receipt and get the proper fare, 
all according to the rules. And he did 
do the thing according to the rules. I 
do feel that the whole attitude o f the 
staff employed in the Railways has 
undergone a change and they are con­
scious of such a change and act 
accordingly.

Take the building of Chittaranjan. 
That such a big venture has l^en 
taken up and completed so rapidly and 
efficiently in a period of two and a half 
years is indeed a marvellous success. 
And what has happened in the Assam 
Railway? We know that the link to 
Assam has been executed in a most 
successful manner. I had occasion to 
meet the engineer in charge of that 
work and I know the labour he had 
to put in, the troubles he had to under­
go and the most efficient way in which 
he and his men worked on this job.

[M r . D eputy-Speaker in the ChairJ 
' I feel very happy in congratulating all 

those who have been responsible for 
bringing about this happy change in 
the state of affairs.

With regard to the raising of the 
fares, it has been argued that ours are 
the lowest fares. Yes, they are the 
lowest On the other side it is said 
that our efficiency is also the lowest 
and our income per capita is also the 
lowest. Therefore, it is said the fares 
must remain where they are. This 
seems logical. But the story does not 
end there. We have to answer the 
question whether we want any imme­
diate and large ciianges now or not. I 
for one would plead that for the third- 
class passengers we must be able to 
provide a comfortable seat to sit on. 
Look at the spectacle of people cling­
ing to the handle and standing on the 
footboards and some of them losing 
the hold also. Look at the congestion 
in the train coming from Hapur to
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VI j [Eandit KrliS^a ;Chajadra pharma]
Meerut a distance o f  jiist 20 miles 

J>KiD«aig people to atiead Jto tJie^, work 
in : tha. district. court or for some other 
work iit, the district headquarters, If 
thj^. do Jiot get into the train, then they 

< lose t h ^  case. They cannot even
• attefld to their other, work if they miss 

tiae train; fo r  want o f room. And so 
, my- request is very simple. The 
mum tijat should be done for the thurd 

ut^j^ffvjpsstseugers is the provision of 
moi!e^>coaches 3 jad more trains. If you 
giire jother ; iamenities, weU. ,and good, 
fhut î BEU>re : ooacbea and trains are an 
fibsoltite ' neceffiity, s o . that tiie tiiird

■ ictasB passenger iriay have a  comfortable 
' feeat Ĵto sit on. And for this he is 
-WJUiBg :to pay a . little more, T h ^  is

 ̂ ainslwejf ttti myi hon. i r ip d  ^Seth
:;Damddat iSwaroap, who said that  ̂we 

poor :and .we have been stripped of 
i duf ^clothing, we are starving and.j^...
- (Iru^tmptions) ; No, we- are not. The 
peasant is Mai^aer today than> before, 
i  am «i peasant and I cda say t ^ t  
my people aie  ̂ha^ypser now: than be- 
ford.* They «re  far better off than at 
any time earUer. (Interrv^iionsh y

is tW ^ o o d ;o f Crjj^g o titr  As 
" aR u&dorgr^^^'t6 J cotild get a
n ip ^  to be; s{)eht in  the city Avhereas 

eighth clasj^^^ad 
m t e  pocket. I 

to ivalk; six* rtill^s *an4; come to ji ie  
.CitĴ ; Things so . .b ^  as t ^ t .

' fxd^ey rio e '^ a . inpome, indeed my 
laimiiy p^pi^ give me money now. And 

' t o t  j s  .whiy; | say a$ peasants we ate 
ftian.^yejr. (jrn1jrruptto7is) 

' I  ana not speaking about ^ e  Madras 
peasant. I sp6ak foir the U.P. peasants.

tiie hon. IVEf^bet speaHi*^ as a peasant 
or gs . a lawyezr?

Mr. Dcputy-Spcaker: Order; order.
That may tee the experience o f thê  ̂h^^ 
Member.^ Why ido^jotiier hon. Members 
«QteiTi«?t- :*dm? . /W hy : rdo.
^agpirei to rtjaidi Atie same sts^e?

P a i^ t  Krishita Chandri Shartoa:
And so far as labour is concern^, i 
know that from the l5th of March 
the cane growing areas, -^e d ^ y

agrieu lfeaf labbut* .is c o h ^ n ^ , ,  no­
body p9i :the fifetds , yon
provide hiin '«(ith grain. So that qiieS-
® n  &oit^ up , an^e

W  . afe m v n ilt u t C'c^rnetfr So' this pittiire tliat people 
try to draw that we are too poor to

afford, the increased fares d ^  not hold 
good. , >

Mr. Depaiy-Speaken It is railway 
laj^ouf that is undef discussion; '

Pandit Krishna Chandra Shaima: I
am trying to refute the argument that 
neither the labourer nor the peasant 
would be  able to pay the increased 
fares.

I ,will now come to the capacity to 
p ay ., I/ihave been a Congress worker 
and used to travel in lorries. In 1935-36 
1. had s^ n  the spectacle of village 

. women trying to- get into a lorry. The 
biis Conductor would demand a fare for 
the child in. her arms as well at the 
jrate of half the usual fare. But since 

could not afford to pay for the 
'cliiJtd the poor woman had the mis­
fortune to be left behind. In those 
days the fare was something like eight 
or ,ten annas from Meerut to Delhi. 
Now the minimum fare for the lowest 
class in 'a  bus is Rs. I-I4. Meerut is 
the next district to Delhi. Every week 
I there cowe., -hack. I have

;i?iU^eps come, and village women 
coqne tp bus ^t^nds with their children 
in their; arniSv ‘When the fare is asked 
foi" the children I have seen the women

inst^qe Avhere a woman failed to board 
a^biiS because s pay the
■f^e; id x , Jaer child- Such an ins^nce 
:̂ s b^qtfe, would be a^ iinpossihility 
tqdaty: Jn fact W  M e^ut tfin(^ a large 
-ntimlJei: of tractors bdijjght by villagers 

' ’they are using them.. What the 
peiksant or ’ cultivator needs and cries 
for is labour. Anybody who wants to 
work has enough, work jto do on good 

.:p'Ages,. I t  is the middle men who waiit 
t.i? h^ve, a shot)̂ ^̂ â̂  who do not w ^ t  
to go to the viHagos who caimot be 
helped. 1 for one ^ave no sympathy 
. fô i-; W  I have no
;syrnpatfey for theise, midit^em^.

 ̂ • 'Ak 'lion. W)iich class is
h"^;'^feiTiy^. tq̂ :̂
r Pandit ̂ Kriflliiui Ctaftndira Sharma:

People who would not work iand who 
want t»  enjoy <al th^ cosrt <51! others. If 
people aee ndti wiilkig work nobody

> wdH heip them.<  ̂ 'j; -

■ ' ^6 I 'Sky pedpie ’ sfr6̂  %illiiTfg \6 pay 
'dttd they ft'oW tfee/ 'ci^ftclty to
pscy. T h e ‘- n ^  bf the = hdur 1$ rndre 
^6dbhes aiid tnctfe'trfeiins and the sooner 
tlfey coitt^ th î better it %6iild be.

as to whether I should congratulate the
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Railway Ministers or not. Some of the 
previous speakers have sung a, chorus 
o f ^e>ngrfttilafiohs' arid a 'fe^  hdve 
sotuidfed . j^frfng' ridte. I haVe no 
h^iiatibtt în: ' admitting that thfe cotw^- 
tiori^' ̂ orf tailWays- -h îVe: jmptoved

M iW st^ . Sj)6aker
p6mfe<^'(j^t" bf: tv^  s e m  ago
peofae :^fi6 W ant^ ;io )b\)y a third dass 
t ick ^ ' had ,tb p a y , some money to the 
constable' dtity or" to the ticket col- 
leptor.; These conditions have changed 
n6>)f: ‘There , was a time when pew le 
hâ i' to d ih g  'to footl?Qat’ds' ^ d  hanc^e§ 
of ieoac^es blit except ih the ,cas? of ,a 
feW^liiies these conditions are not 
thett iiow ,,.T o that extent we /must, 
not h^t^t^ . to cdh|ratulaite the RaU­
way fî inifet̂ ibris/' TK? reasQii ,̂ arie,mani­
fold but ^ a te v e r  ’0 iey arie ourjncom es 
have inct^sed . and e©.ciency has, .in­
creased. ^]fie; q^a^sirig q a p ^ ty , ̂  lOf 
our Minist^^varid. .Railway ojfiici^  ^jas ,. 
also contribiSt^ ,t0 i t ; ’ ; ' : r-i

The Railway Minister in his speech 
spoke about the. way in wh|ch -Railway 

^officials are behaving ; these days • to­
wards the public. • He' said that they 
were realising theix responsiJ^il^iy, to­
wards the people with whom they come 
into contact in the discharge of their 
duties. In his view the psychology of 
the Railway officials might have 
changed but the change is so slow and 
invisible that a man like myrelf i^ not 
able as yet to appreciate it. For 
example I might quote an instance. As 
you are aware, since Madhya Bharat . 
came into existence the tra|f|p between 
Gwalior and Indore-—tlie tWQ former 
independent States which have come 
into the Union forming Madhya Bharat 
—has increased to a very great extent.
A responsible M.UA. from |>art'"  
wrote to the Railway officials concerned ; 
to arrange the timing of the :
leaving Gwalior for Khandwa in such 
a way as to enable the passengers ;to 
travel from Gwalior to Inlbre pid 
Khandwa so that they can Join that 
train which leaves Khandwa to Ajm^r. , 
For one year they went on writing tp̂ \? 
the authorities. There was only a . 
difference of 15 or 20 minuiesr^the , 
time between the Punjab Mail arrlythg; ’ 
at Khandwa and the train leaVirjg. 
Khandwa to Ajmer, For one year that, 
responsible man who is an M.L.A. in 
the Madhya Bharat Assembly wrote ta  
the Railway officers but thete w a s W ‘ 
response. He told that to me and I 
brought it to the notice of the Minister 
of State last time. He asked me to 
give it in writing. After two months ■ 
I got a letter from the Secretary of the 
RaUwi^y Board saying that they had 
got my complaint and were thinking 
about it, I conveyed that to my friend

Shri Gokul Bhai Bhatt, whom I came 
to know as he was a nieihber of the 
local jcoawjiittf^, . iifertwsQtento the res­
ponsible cofficers rand .twoi>or U^ree <teys. 
ago :aidetter' was^^recelved :him ŝaid, 
not ibyi me. ja^ang ihafc the jtimiBSs i 
been .suitably:, ohangedi - This is ya.: 
s ^ p lf i  of tfaa >reappn» .which sos.iget:; 
frdn^th^.fiaUTVsay. officers. i =.That is iwhy 
I liy^nted;iiDv.ta^i^ .itL3*aothe: iioliee; 'of 
the-. Ministers iiBSi^nsible io r  
wjaySivilj oiiiE ii zi.nuvj-'i

on: -zoi^v/jv'-
l^tU suntoer I hed^etesioti 1* tf^ v^  

a long distance on̂  the various lines of ' 
E .m . aiid-

I ii  ̂lasavelifiidsthird' claig^ ̂ sind̂  ^  
msr liifowicaticii^ fexi«fS<^^and n&t  ̂
sebond-handi N«tir : : =  ̂bo<3l^g-' 
w ii^ w i yoit will m d  iff bdai^d ^difeating 
that booking open two lidiar^
befdi?^ the^traifliiarrivesi^ r  ̂ -

Slicl Glnile: o|t<.fftight be  hout
in some placesctmtf l  hawe -
ttea as two hxjurs. But ’ invarfeibly in 
a l l s t a t i o n s  I i^sitoi I ;  ni^ei*  ̂found 
thftsbboWng wlrtdo^v -cipeii at the time 
specified. I would: ask the honr> MSBrtS- ■ 
ter to visit Gwalior station. The B o ^ d  
is hung there even to this day sajang; 
that . bcMj îas? will dar
anid riight, but what' ifi 
tiois?’ vThe ’boidcihg window bpie*is oAly 
haJf ̂ ^n hCrur before thŝ  tsf-adn amVes. 
the result is t h ^  people have to idrin 
into a long queue and by the time the 
t r ^ ’ airives rftafty o f  them would 
still not have got a ticket fthd would - 
have: to miss thie train, ^i&n i^ the 
G \ ^ b r  3 tate topmerly we-'had tiie 
Sciridia State Hailway; feut smee 1st 
April, 195a, wei hav^ g6t th^ Iprtuhe 
or! si^a^r; the ^msft^ttinfe to - ’ have 
jo ii i^  with the natiohal rsaiway sys-'^ 
tenlĴ -̂Bifti {Ke - • Wh<a  ̂ ! M stb^  'b f the 
Sciridi# S t ^  R a i^ a y  m  n^Ver
heal'd' 6f  shoH^g^e of tidcets '̂ ŝaSd 
ticfê l̂s bSfig out o f st6«c ,  ̂̂ ><it ^lide' 
joiriifig  ̂tfiis. g ^ t  national, enterprise 
of-witfieh are proud, :fdr the last 
tw6 ^»^fltks-they "^ y  they- no
ticRit?»W'^ell ^ r  journes^ ftbm iSiSv̂  

tetaway: staUQps, ,We, grant.
thbUsliftds df fUpfeefe f6f-yotrtr. 
meht^ ‘of-^^tibivery, ’ but^ ydii do tibt 
ha^^^he ’ Udfefets:' What' btif oncers ; 
fh iilk^'^diit'if 1 c&hnbt s^y, but these 
are- -the'V^ebndftibris  ̂ which 
w h to  bring ,1jb thie ;^6^ice
of v:'

As Jaî  ^s'th^ eiihahc^j&m^ 
third class fares is conteY^^V from 
the figures supplied to tis 1 am un­
able to  an<^star^nhe' neascm’ for thi& 
enhancement. Th^ Iftnanclial 
of fi^llways ^dees’ tM
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fShrl Ghule]
such an enhancement. In the Con­
vention we had allowed Rs. 15 crores 
K) be charged to the Depreciation 
Fund— instead of Rs. 15 crores we are 
now going to pay Rs. 30 crores. We had 
provided for four per cent dividend 
for the capital and we are paying it 
to the fullest extent. Allowing for all 
these things we are getting a surplus. 
But that surplus is also being divided 
between the Development Fund and 
the Railway Reserve Fund. Under 

these circumstances, I do not under­
stand the necessity for enhancing 
these third class fares. Arguments 
have been put forward that you have 
to look at it from- the standpoint of 
the general rise in prices from 1939 
to 1950. It is said that because the 
general prices have risen four fold, 
therefore, you must have this enhan­
cement. Then I ask why not enhance it 
four tim es? Why ask for rise from  
four to five pies alone? If you follow 
your argument tomorrow you may 
move that we must have a rise in fares 
from four to 24 pies. No. that is no 
argument. If your financial position 
does not warrant it. if there is no loss, 
if you have no need for raising extra 
money, then I do not underlstand the 
logic that because prices which were 
100 in 1939 have now become 400 you 
also must have a rise in the third 
class fares. If you say that you want 
money for our national needs, that 
you are short of finances and ail other 

sources have been exhausted, we 
have to raise money only through this 
measure, then that I can understand. 
We are supplied with the rates pre­
valent in U.K. and in America. What 
is the use of those things? How do 
things here- correspond to things 
there? Once our Speaker was pleased 
to narrate the experiences of his tra­
vel in Europe and he said that in Swe­
den even the Prime Minister goes to 
office by bus? Can you imagine such a 
thing in our country? We have got 
cars, bungalows, and armies of chap- 
prasis and Jamadars. Let the things 
in Sweden and the things in America 
remain there. You please think in 
terms of your own people and your 
own conditions. Do not give those other 
examples. Therefore, I can understand 
the rise in fares only if our country 
needs the extra money for the deve­
lopment project*? which we have un­
dertaken. The other arguments do not 
appeal to me. Only on this patriotic 
ground can I ask the country at large 
saying that the country wants it and 
we should pay it

Col. B. H. Zaidi (Uttar Pradesh^; The 
point has been referred to again and 
again In the course of discussion today 
as to whether tiie hon. Railway Minister

is to be cor^ratulated or not, I think 
that the Railways can be looked at 
from two different points of view. The 
Railways represent a business orga­
nisation which has to be run on bu­
siness lines. From that point of view 
I think that the working of the De­
partment has shown very steady pro­
gress in the course of the last few 
years and I think the hon. Minister 
and his Department deserve to be 
congratulated. From various angles 
into the details of which I need not 
go, I think that there is and continues 
to be a marked imiurovement. I will 
make reference to one aspect which 
may be an object lesson to the indus­
trialists in our country. During the 
war huge profits were made by most 
business houses in our country. What 
was the result? Very big dividends, 
bonus shares and the frittering away 
o f the profits which accrued on ac­
count of war conditions. The result is 
that after the war when the money 
market has become tight and capital 
is shy, those industries are now suffe­
ring, they cannot buy the plant that 
is badly required, they cannot go in 
for improved machinery, they have 
no room for expansion, they have no 
resources left with them and they are 

in a very awkward financial position. 
As against this see how the Rail­
ways have been nm. They acted wise­
ly. They built up big reserves. They 
have remained up to date. They have 
ordered new locomotives. They are go­
ing in for various schemes of expansion. 
They are going in for locomotive 
workshops like Chittaranjan. There is 
a great scope for capital expenditure 
owing to the wise policy pursued by 
the Railway Department. This was 
just an example. All I wish to say is 
that judging the Railways as a busi­
ness concern, they have given a very 
good account of themselves.

The other aspect of the matter is 
that the Railways constitute an essen­
tial service and we ought to know 
what our ideas are regarding the 
work of an essential service in a 
welfare State. I was surprised to lis­
ten to the speech made by a friend of 
mine from Meerut who emphasized 
the fact that people in our country are 
better off than ever before.

Baba Ramnarayan Singli (Bihar): 
He said they are the happiest.

CoL B. H. Zaidi: Very good thing. We 
want every countryman o f ours to be 
ev#>r so happy and that can be the 
source o f happiness for all of us. But 
what I fail to understand is this. If the 
peasants have more money, it the
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m akers  have more money, therefore 
should we get some of it from them 
in the shape of enhanced railway 
fare, enhanced rent for the land they 
till, and try and get as much out of 
their pockets as we possibly can on 
one pretext or another? What, after 
ail, is the logic behind this? In a wel> 
fare State, I  fee] that a certain mini­
mum standard of human decency 
ought to be observed. II the hon. Minis­
ter of Railways wants to charge more 
money because people can pay and 
because Railways have been charging 
n'luch less than other business orga­
nisations, he is perfectly justified. If 
prices have risen by 400 per cent, and 
his lares have risen only by 170 per 
cent there is a very good CRse made 
out for enhancing the fares ju c^n g  
the Railways purely as a business 
concern, but let us get down to the 
basic and fundamental aspect of the 
matter. Are we talking to the head of 
a business house or are we addressing 
ourselves to the Minister in charge 
one of the most important welfare ser­
vices in our State? This argument that 
people can pay or that we have en­
hanced our fares in the same way as 
x)thers have done is not, I think, per­
tinent or very much to the point. I 
do not mind the third-class passenger 
being asked to pay not five pies ins­
tead of four, but six pies instead of 
four. But may I ask one very pertinent 
question? What is he to pay this incre­
ased fare for? For standing on the foot­
board, for hanging on to the hand rail, 
for sitting on the couplings between 
I wo carriages? What are you going to 
do to justify his having to pay more 
for this wonderful comfort and ame­
nity which our Railways are provi­
ding? Let us not look at things purely 
from a commercial point of view. If 
the Government of India want to run 
the Railways purely as a commercial 
venture, they are fully and more than 
fully justified in raising the fares and 
really I am not against the 
raising of the fares. Let the fares 

enhanced, but what is the picture 
which we see year after year? I for 
one frankly fail to observe, with all 
the charity in the world, any percepti­
ble or mariced improvement in the 
condition of third-class passengers. 
Day after day, we find them herded 
like cattle if not worse than cattle,

. because cattle do not hang on to the 
hand rail. Is it for this that you are 
enhancing the fares? I do not wish to 
make just an impassioned speech, but 
I want to make a practical suggestion 
for the consideration of the hon. Minis­
ter. Tjet the third-class passengers pay 
five pies instead of four and six pies 
instead of five, but we all know that in 
every train there are Travelling TlclDet 
:340 P.S.D. .

Examiners who force a passenger who 
travels in an Intermediate C l ^  com­
partment with a third^lass ticket to 
pay the dillerence. Perfectly right. 

, Similarly, as there is a staff to check 
this, and I know it is increasing now 
and the tendency is to have more ai;d 
more Travelling Ticket Examiners, is 
it not possible for the same Ticket Exa­
miners to be approached by people who 
are standing on the footboard and han­
ging on to the hand rail? Can they not 
go to them and say, “ Please listen. 
Under rule so and so sanctioned by 
the hon. Minister in the year of our 
Lord 1951 in the welfare State which 
we call India, please give me a re­
fund of 50 per cent” ? I think it is very 
fair. There can be no objection what­
soever. On the basis of fair-play and 
equity, this should be done. You 
charge five pies instead o f four. That 
is perfectly all right. You charge seven 
pies instead of five. That does riot mat­
ter, provided the man gets a seat; pro­
vided he gets the minimum amenity 
and comfort which a human being 
travelling in a railway compartment de­
serves. But if that is denied to him and 
if he has to get on to the nxjf—o f  
course, he does not do that without the 
permission of the railway officials—and 
if he is permitted to get on to the roof 
of the train or stand on the footboard 
or hang on to. the hand rail, then there 
should be some rule by which he can 
anproach the T ra velli^  Ticket Exa­
miner and get a refund of half o f what 
he paid. It may not be at once, but he 
may be given a slip of paper which may 
entitle him in due course, after so 
many reminders as is the case in India 
after about six months or a year to 
get some refund from some oflice. That 
I think would be putting the thing on 
a fair and proper basis. If you do that, 
third-class passengers will stop 
grumbling and grousing and hon. Mem­
bers of this house also wiU feel a 
tremendous amount of satisfaction. I 
think we are entitled to insist on this 
as much as the hon. Minister can do 
on the payment of enhanced fares.

Coniing to another aspect regarding 
the third-class passengers, I want to 
draw the attention of the hon. Minister 
to the abominably horrible and filthy 
conditions of the third-class waiting 
rooms. Under the Government which 
ruled us till a few years, if we were 
treated as cattle or a little better than 
cattle, we could not legitimately com­
plain. But what are these third-class 
waiting rooms like even .today? Just 
one big room with, if at all. a cement 
floor and people have to squat on the 
ground. Is that the best that can be 
offered to our countrymen in the yeai 
1951? Just squatting space or lying 
space on the drab floor is not the best.
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Shri S a n t h a m u n : May 1 know if the 
hon. Member has seen a modem third- 
class waiting room?

C o L  B .  H .  Z a i d i :  I Jrave, Sir. As the 
hon. Minister said, he u s ^  to travel 
third but does not do so now.

S ta ll S a n t h a B a m : But I  have visited 
almost all the third-class waiting halls 
in the railway stations.

CToL B .  H .  Z a i d i :  I should like some 
Members of this House to be taken to 
the Delhi Junction which> is the railway 
station in the capital o f, India. Liet the 
hon. Minister show us ^ e  wonderful 
waiting room in the metropolis of 
India? I for one accept this very kind 
offer.

A n  H o n .  M e m b e n  Let him go, not 
as a Minister but as an ordinary citizen.

C o L  B .  H .  Z a i d i :  Let him go even as a 
Minister. I am prepared for i t  Lei him 
diow  us the waiting room at the Delhi 
Junction. I have seen it. People have 
to spend a few hours waiting for the 
next train- Our countrymen, women and 
chydren have to sit on the bare floor, 
spreading a chaddar. This is the condi­
tion o f the third-class waiting room in 
metropolis o f India.

A n  H < m . M e m b e r : He talks of the 
new waiting rooms.

B .  H .  Z a i d i :  There may be a few 
new waiting rooms, but why should 
we go very far where he wants to take 
us? Let us go to the Drfhi Junction. I 
accept his offer. Let him kindly show us 
the wonderful waiting room for third- 
class passengers in the capital of this 
great country. The conditions are abo­
minable.

Now, the third aspect that I would 
briefly refer to is the hygienic condition. 
Let cJone the third class carriages, I as­
sure you that except in the air-condi­
tioned coaches, I have not had the ho­
nour and privilege of travelling in a 
single flrst class compartment which did 
not have cockroaches. I have never tra­
velled once in the last few years where 
in the first class compartment which I 
had the misfortune to travel in, without 
cockroaches getting on to my shoes and 
clothes. I am prepared to lay it down 
categorically . . .

Mr. Deputy-Speaker: They arc the 
ticketless travellers.

Shri Gopalaswami: May I make an
observation? Cockroaches in the rail­
way compartment appear to have a 
particular attraction for my hon. 
friend.

Col. B .  H. Zaidi: I thank the
hon. Minister for his witty re­
mark. If the matter were not

of considerable seriousness, I would 
congratulate him on his wit, but the 
matter is not one of wit, it is one of 
sorrow. So, if these sre the conditions 
in first class compartments, you can well 
imagine the conditions in the lower 
class carriages. I have never seen any­
where more unhygienic conditions pre­
vailing in railway carriages and at wait­
ing halls than I find in my own country, 
and what is worse, I have not noticed 
any perceptible improvement in the last 
three or four years.

So, to sum up, all I wish to say is 
that, judging the railways as a business 
proposition, the railways have given a 
very good account of themselves and 
they are fully justified in enhancing the 
fares. Judging the matter from the point 
of view of improved service in a welfare 
State, I think there is tremendous room 
for improvement, but the conditions 
continue to be shameful.

Shri Nandkishore Das (Orissa): The 
Budget presented by the hon. the rail­
way Minister has been in our hands for 
the last four or five days. The speech 
with which the Budget was introduced, 
together with the enormous mass of lite­
rature that was supplied to us makes 
very interesting and instructive study. 
In respect of clarity of thought and ex­
pression and accurate presentation of 
fact, the speech delivered by the hon. 
Shri Gopalaswami Ajryangar on the oc­
casion of presentation of the Budget 
was a much better performance than his 
speeches last year and the year before. 
A perusal of the speech and of the ex ­
planatory memorandum gives a vivid 
picture of the position of our railway 
administration in the past, in the pre^ 
sent and of its trend in the future.

I believe that there is hardly any­
body in this House or outside who doe» 
not feel proud of the fact that there 
has been not only perceptible, but mark­
ed improvement in our railways during 
recent years. During the period of over 
two years and a half for which the hon. 
Shri Gopalaswami Ayyangar has been 
in charge of the Railway portfolio, he 
with the able assistance o f his hon. 
colleague Mr. Santhanam, has succeed­
ed in pulling the railways out of static 
stagnation and hopeless deterioration to 
which this national undertaking o f ou n  
was reduced. Railway travel has be­
come decidedly more comfortable; the 
over-crowding in trains has been consi­
derably eased due to introduction of 
about III passenger trains and exten­
sion of 99 lines. Trains are running 
not only to time, but sometimes even 
before time! Passengers have been 
provided with more amenities and the 
very face o f the railways, so gloomy 
and wretched a few years ago has 
changed.
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All this undoubtedly reflects great 
oredit on tbe administratioiL

Let me now come to the Budget. 
There are many happy features in the 
Budget Among them may be 
mentioned the regrouping, of 
railways in six zonal divi­
sions; provision of nearly Rs. 60 crores 
for a large scale progranmie of rehabi­
litation and expansion o f our railway 
system; promise of production of 36 lo­
comotives by the Chittaranjan Locomo­
tive Works and last but not the least, 
the happy relationship between rail­
way management and railway labour.

Layman as I am, I do not venture 
to probe into the intricacies of rail­
way finance in its relations with gen­
eral finance. There is, however, one 
feature of the Budget which has arrest­
ed attention. In the year 1951-52 
railway fares are proposed to be en­
hanced. The increment is at the rate 
of one pie per mile on third class, one 
and a half for Inter class, two pies 
in the case of second class and three 
pies on first class. The announcement 
of this increment by the railway Minis­
ter the other day has completely 
surprised the House. As a matter of 
fact, I was listening to his speech with 
rapt attention till the announcement 
regarding increment of fares was 
made. No sooner than the announce­
ment of rates was made, all my atten­
tion melted away and I could not 
listen to what he said towards the close 
of his speech. The hon. Minister 
has. of course, deluded himself by 
sa3dng that it was a mild shock that 
he was administering to the House. 
But let me tell him that the shock 
has been the rudest. In trying to assess 
the probable effects of this incre­
ment on the minds of the public my 
mind travels back to the month o f 
November 1947 when the first Rail­
way Budget of post-partitian India 
came before us, when we were 
functioning as Members of the Con­
stituent Assembly (Legislative). We 
raised the railway fare then, and we 
are going to raise the railway fare 
now. It looks like a sad irony of fate 
that our entry into this House and 
our exit from this House should both 
be marked by such ominous incidents 
and that we should have to saddle 
third-class railway passengers with an 
additional burden. I would request hon. 
Members to bear the significance of 
this in mind. In this connection I 
am reminded of a saying in Oriya 
which means “ who can help you 
if you set about cutting of your tongue 
with your own hand.”  If we raise 
railway fares knowing full well the 
implications of the step we are going 
to take, nobody will help us.

The Railway Minister has taken 
considerable pains to tell the House

that there is no escape from  this en- 
nancement. He has even appealed to 
the patriotism, intelligence and under­
standing of the House to fall in line 
with him. But with all this has he 
succeeded in carrying the House 
with him? I venture to think that 
he has n ot  So far as I have been 
able to gauge the mind o f the House, 
most of us at least feel very sore on 
the matter. We cannot contemplate 
with equanimity the possible reper­
cussions on the public mind of so 
drastic a step. The abnormally high 
cost of living, the soaring prices of 
foodstuffs, clothing and other necessi­
ties of life and on occasions

their absolute unavailability have 
hit all sections of the people
very hard. The hardest hit of 
all are those poor classes of people, 
including what are known as the low­
er middle class. And it is these un­
fortunate classses of people who are 
being called upon to pay some Rs. 18 
crores out of the Rs. 19 crores and 
odd that the proposed enhancement
will bring.

I need not harp on this matter at 
great length. The absurdity and un­
justifiability of the step is self-evident. 
But it is no use merely condemning 
the proposed enhancement and making 
no alternative suggestion. That sug­
gestion I believe will come from more 
competent quarters of the House. But 
the most competent man to do the job, 

1 think, is the hon. Minister himself. 
If he applied his mind a little more 
closely I think some way out would 
be found.

I venture to suggest that before 
tapping this resource we should have 
recourse to austerity measures of a 
drastic character to cut down unneces­
sary expenditure. Last yeaj or year 
before last the hon. Minister invited 
the pointed attention of the House to 
austerity measures. No indication of 
that austerity is to be found on the 
present occasion. Nobody minimises 
the imperative need of rehabilitation, 
stabilisation and expansion, but in 
view of the financial position of the 
country would it not do if we slow 
down the pace of rehabilitation and 
expansion to some extent and take to 
the same at full speed when better 
times come.

Assuming but not admitting that the 
proposed enhancement of fares is in­
escapable, I would humbly suggest, if 
not the whole, at least the bulk of the 
additional burden may be put on the 
broad shoulders o f those ccanparatively 
richer classes of people who can bear 
it with no very perceptible effort. Let 
it not be forgotten in this connection 
that in recent years the first class and
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second class travellers got some relief
in railway fares. It is now time that, 
that cu t be restored.

I know that the Planning Commis­
sion is now busy planning out an all­
round reconstruction and development
programme for the country in all 
sectors of its economic life to last for
the next five or six years. There is 
also the Colombo Plan. No nation can
develop to its fullest stature without
regulating its life strictly and scru-

„ pulously on a planned basis., This
“means we must all deny ourselves
even the normal amenities and prepare
ourselves henceforth to a life of suffer­
ing and saicrifice. Viewed in that
perspective there is every necessity for

a call to the nation to undergo suffer­
ing and sacrifice. But that call for
sacrifice and suffering to be effective
must §tart from the topmost level and
from there percolate down to the 
masses. I am quite prepared to sup­
port this enhancement of fares with
a clean conscience if steps are taken
to tax the top people, not excluding
ourselves— I mean the hon. Minister
and Members of Parliament.

I had a lot of things more to say
with regard to the activities of the
Railway Administration which operates
in my part of the country, but I reserve
them for a future occasion.

The House then adjourned till a 
Quarter to Eleven o f the Clock on
Wednesday, the 28th February, 1951.




